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LOR SABHA

Friday, March 31, 1067/Chaitra 10,
1880 (Saka)

The Lok Sabhq met at Eleven of the
Clock

[Ms SrEaxEn in the Chair]
ORAL ANSWERS TO QUESTIONS
Sheriage of Raw Materials

+

*189, Bhri 8, C, Samanta:
8hri N. ¢, H
Shri P, XK. Ghosh:

Will the Minister of industrial Deve-
lopment and Compsny Affairs be
pleased to state:

{a) the arrangements mad~ 1 1966-
67 to meet the demmnd of raw
matarials—both inland and imported;

{b) whether several industries could
not run full shift and had to incur
loss;

(¢) when the new import policy ia
likely to be announced and whether
provisions will be made for the exist-
il'll‘l industries 10 run satistactorily;
an

{d) the percentage of demands for
imported raw materialy fulfilled in
1968-67?
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dustries. So far a¢ priority industries
are concerned—as  hag ﬂl‘.\‘z
been mdicated, nearly BS per cent
our_industrial production comes under
the category of priority mdustries—we
have seen during the year 1968-87 that
all their requirements of raw matenaly
and components are met. The sgame
objective will be kept in view when we
are reconsidering the policy for the
vear 1067-68 also.

Shri 8. C Samanta: The Federation
of the Assoclation of Small Industries
mlndi.nuﬂameﬁn:mmhnecgwr
ber lest recommended many things
sbout the supp'y of indigenous as well
as foreign raw materials. The Loka-
nathan Commitiee has also made some
recommendations May ] know whe-
ther they have been accepted and fol-
lowed up by Government?

Shri F A. Almed: These were taken
into consideration when this  policy
was enunciated.

Shri R Barua: How many of the im-
port licences issued from July last were

not utilized and swrendered? What is
their value?

Bhri F. A. Ahmed: That is not very
relevant, so far as the present question
1s concerned But if the hon. Member
wants, 1 can certainly give hum that
information

Shri Umanath: The Chairman of the
Chemical Manufacturers' Association
recently asserted that prices of raw
materials imported under US AID are
30 10 40 per cent higher than the world
market prices and consequently he ag-
serts that many of the fmport licences
were unutilised or even returned If

this js a fact, T would hike to know
whether Gov has reviewed the
mh& and has taken up this question
Uni
States t of the ted
8hri F. A. Ahmed: So far a4 my

case is
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Bhri Umanath: question wes with
:wdtohn:'mhrﬁ!

Shri 8well: I would like to know
whether there 13 any idle capacity mn
the various industria] plants because
of shortage of raw materials or because
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list and, if that be the
Minister aware that there is a proposal
for curtailing production of vanaspati

factories on account of raw materials
not being available? Will the hon

Minister further advize whether it iz a
fact that in view of the falling prices
of groundnut oil there js in existence
rea] shortage of raw material or not?

Bhri F. A. Ahmed: As I have alreary
said, we have no information whether
on account of non-availabi'ity of raw
material any industry is lkely to be
closed, but if the hon Member will
give me the list, I will examine and see
that their requirements are met,

Shri D. N. Patodia: Production js
being curtailed.

Shri P. K. Ghosh: My name is there
in the list.

Mr. Bpeaker: You were not there
when it was called. You will get a
chance at the end it possible,

ot genfrare omew ot an fre

wrowT ¥ ferwr § fF Ty avgcowr e
w firerd & wreer agy awele Y ot b
WX TAWY JTWIW T W wTH ORI
o vt wor v ? et wroary
W ¥ it ¥ wwkiie ¥ ol ot ¥
frurd?

Oral Answers 1980

ot sl wreft s : ool o
fiedy wrowT ¥ aes ¥ T T QT
vy Tt wrar § s T A Afmw a i
g A TW BN s g 4 |

t ORwe WwK ;o wewr W™
kel & srymy e o &y AR
WA W A W ot arefoe &
wi § aft gt o war ¥ wgw § wwww
wepst ¥ awR ond § e feRel W W
i s fr s % e
arary?

ot wwelrr wat wee Wi
% Yo & vaw & Y g ¥ oyt
wrat & o wgy AFY A § WA O
u dAfae N e daht 8. ..

s Tmiww araw : O GeTe Tg
8 & 1 & ag wra wg f fe o T
o A & gt ) srefier &
wf ¢ & W I N TR TR AW
arar § ot I W faerft qme ¥ araw
fegromar ¥y

oft st w ¥t wgae : far foer
TR WY 7 AT @ e ff .-
@t qrfieredy ¥ rarge wor i & e
Cofagicdi g gl

Shry Ram Sewak Yadav: My ques-
tion has not been replied to. I put a
simple question as to whether nylon
and other rayon threads have been
given priority over other thingsy and,
it so, why.

oft wwreltr wralt e & g
o #< fet § o gt o Tl el
ot areegw § o Ao a1 esvigw
T o ot Wt Terraciigw § e
gt fiemr oy § e ey ST e v gt
& ey ¥ wrad ¥ wr v wft wm
L &



pointed out that raw materia] and

the 31st March, were
into cansideration and the licences
issueg on that basis. So *ar as the
next year i concerned, the Advigory
Council will take into consideration
the requirments of all these priority
ndustries and whatever is pomsible
will be done to meet the raw mate-
rials requirements,

Shri Ram Kishan: Will the hon.
Minister be pleased to state 1f he has
received any representation from the
TMA., Amritser with regard to the
non-availability of raw materialg and
the unemployment question being
faced by that border district and, if
80, the action taken thereon?

Shri F. A Ahmed: As I have al-
ready said, these matters are being
looked into by the advisory Couneil
and whatever are the requirements
for the next year will be taken into
consideration,

WY wroe ot ¥ : T AT wR &
e 3 ag aver wrk & i el & oy
T fad € it & IR ¥ qwrw mTe
WY & e 27 Wi er st g
W frli & o owit & on 4 wr
ety oY wok o fieam oy ang gty
wer arie ¥ fewr s TeR T oy

Oral Answers MARCH 31, 1907
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N WP ey e ? .t wg o
e ittt
Haforw gy § seit ¥ g Ow walt
W wrATe whwnrie ¥ fowar ;s
T & wr Tk ww o W dw -
Wy 7 o wvyelr o ot 2w el
WIH 9T Samg g ¥ ot far wr fole
¥ fory feegw edteer ot ot wr
w witew iz 3 dwi ¥ frafow ¥ v
Y T e awad & fyors
¢ qww forar sy 7

wy W - liaes pa]
21 N e P L ale
't 0 S 53 U S ekl &S
o £ Ly 9 lps o angyd &
uheied gkl K8 Hykie il l 3
€ oaay ! auﬁ“'U"f &L
- s o g e ol
B2 pe aagSjle ol plU 3
“ o S N @ gy
T GRCR A SR R N VO
Jorelealy 53 e e of 8 see
<t 0T By o gae ol 2 U
"u‘(wﬁl‘,‘ﬂd&li‘ﬁot
P R ol ahinf 4 5 e )
w9 bl o - KR ey
P S P T 4 il | peals
S L ey € g2 ) o
gl F ol WSl e Jaza)
o dele S dpn pie aiye
SIS Syl dllaxa ) w3t )
[- kil W pacd 38
N SXRor Wt e : 7
TR W R W W

& wTefiees @ ool o e wrdny
oY iy |

Mr. Bpoaker:
Kabis, Bhri Humayun

Shri Abdul Gani Bar: On a poing of

wdar Qe
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i gz S e ¥ e T W -
wy Sk Qow ¥t ¥uw & &Y ww A ey
farw faear ar fie fisT o e amgw
wond § fiv 37 v ¥ Ok o
wft ¢t o oy v & Wi ?

& mtrid £ SNgn i ger)
e de geale ga e gl
wld g o N e g
It e o5 =L S8 K Jalaa
ol P& pes ey aale iy
ol - A g s G e b
[- kelp e (¥ 2t
Shri Humayun Kabir: In m

|

ot gew W waNT : ot wrrit
fror ot Tl & wgr & fir T Y
Wit W g ¥ wIRT INT 3 Frelf WY
g % oF faw T w T wwar
& g AT  fe R et @
fakef WY oY wvar e o ) W
T T s Y dwd g Iw A
fea srdar | ot ot 7 g o wgr §
tfe o i o Wl T wre T §
WY TR YW WY ® g ey ¥ fag
et ¥ worw s ¥ fag dure §;
aft g, @t wowrc oy ard sywear vy
aw wTinh ?

ot swwdr wlt wgny : Ely
o qwetd Qe wifire oo e
e ot o it § s amye R & fag
e agt o wowrk & forg vyt ¥ ey
u S o ot garl s it ¥ forg

1984

v £ 1w ot ¥ wet ety
e w0f | xad e ff g xE e
qz ft 1T = qn e o dAfaw
*t a1y ¥ frg i wrr fer® Srferw
§ | Gufaw ¥ i 9T §f W o Tt
w dawr firgr e |
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ot qwvw oy : www g
ST v ware iy e aw wee
£ ? ow www ¥ g zrew ¥ Wi fufie
o @l wifgq 1w g el R
ol oY sewr ST 3% e ST
At sx ol
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Shri P. K. Ghosh: I3 it a act that
only 6 per cent of the available Taw
materia], whether importeg or indl-
are being supplied to the
small-scale industry, while a major
portion of it, nearly 84 per cent, is
supplieg to the medium and large-
scale industries? In view of the fact
that the small scale industries have
greater empioyment potential, will
the Minister tell us whether he is
going to raise the entage of
available raw materials for the small-
scale industry?

Shri F. A, Ahmed: 50 gr a3 the
small-scale industry is concerned,
that is also taken inftu consideration
on the basis of priorities and non-
pricrities. So far as the industry
coming within the pDriority list is

ihrice the rupee value which was
being supplied to them in 1964-63
hes been supplied {0 these industnes,
So far ag the non-priority list is con-
the same pattern is followed
been done in the case of big

Shri M. Amersey: May 1 know
why extra spindlage hgs been allow-
ed to be imported when there Is =
Ereat sorrcity of raw material in this
country?

8h F. A. Ahmed: | gm not in a
position to reply to this question be-
“m“ﬂlm the Commerce

Ministry and this g does
ot uUestion also

ot ol Yo : W W w_
e & o W A e
W vt whw w o § der e oy
Tmenfed M ¥ M ¥ g g
T JORTC wo AT ¥ e o Tu
refireer & wrTT 9% danft wivc ag
Wt fr o A ¥ Fer e o wamer

WQN&MQW‘&

MARCH 81, 1867

Oral Annoers 1986
dazfeat wo ave ot wag & v f oite
i w ofr § 1w TeTC fae ¥ g
frwre ®T & IR grafivear o o
wuft i aft woft o oy aw st 7

it wwefin wlt g Y W@
Wit o=y

ot graars dwm : www K
g7 ST BT VA § GEIY Ao A
frar g

woow T . srwet ¥ { awl
t 4

Shri Hardayal Devgun: On a point
of order. The hon. Minister has made
a wrong statement,

was wiieg - & swweet fewc { )

ot gTxate SXAN . FEA qOT qT
fr fermee #Y paYe #F Y ooy
1 w1 T fie wewr gt AmeT &
wrew A & qEe wE s ¥
wan & | feowew wen o wfes
feqmera A * Y gorreRy AT gy
taeeie waew § W e §
FIHE FATAT F GEET W€ wrava T
g

Mr. Speaker:
of order,

weT & Edt walt wiw afufy

+
*171 Wty foed
ot sEwdC welh :
ot Wy . vdw

T U, WO AT W WRIT Oy
AT XY F w3 fw

(%) e day afafy (Swd o
qWT) & qured wfrder & wopeor
g Y € weamy & Wt Tl ate
wfufe ¥ ook wrd ¥ v aw vy qufy
r; o

There 18 no point
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(W) T T wfeker 1 ¥ gU
iy Wi v frsay ¥ e &
™ FR ¥ an i wrg Pl fewr wr

?

The Minister of Bteel, Mineg and
Motals (Dr, Chenna Reddy): (a) The
Public Accounts Committee have re-
sommmended that all large lLicences|per-

33
i
g ;-6‘
B gf

gg H

Fpo
gl
ESE™ B
?Es#ggaég

oft wy fowd : oot s, WY
WY wyr R ot arter iy wrae oY ok
¢ v i o W, ety Wit

Oral Answers 1988
TR W fiE Tu age wwa o
& vt et wrvert § e & welt e
T S afeerw gETORE WS Y 4
N soft oz §, Fored wrere o fr ag
A Y Y, IS 96 ¥ W v
v g, et R st e
T FHA W W WA= @ q1
w=fry 3 v fegr—

“In quite a few cases parties
imported materials either without

any vald licence or without any
licence at all.”

Wi Wt & Wy § fe—

“It is strange that such unautho~
nised imports have mainly been
made by the same group of firms
and they have been condoned by
the office of the Iron and Steel
Controller.”

O d, s sab o F At &
¥ wgd § i wgy g wvm e e
A% s At el B T
graedt w§ AT ge & AT "y WK
W gy fArd Faw WA g @A
s ¥ awrt # § afy afew wa ug
2w av Wi X W TR #
oY s=ft wk & 1 e e we
N A @I TR Ot &
X FA T ¥ g O & wg
T R W R TT A E 2 agY Aty
AN WA T T ST 6w
w1 fF T & 976 SR T g
& o Wt el A X ¥ R e
NEEITRT
Mr. Speaker: Let us come to the
question.
ot wy fewdt : ww A e ag
fir—rfarer sl Wt agt o @3 gq E—
W a7y ¥ Wl qrET ar aaEs
SUNITT qT (O WA N wwafat §
I TR T AT { MW &
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faar a7 ey AT & WTWTC 90—
WRT WA AT ATy § TR A
¥ w7 wr A I TR T WY AT
fafr) wo ot € & wa ST S
v T R A ST e N FwET |
w7 firey syeef) AT TR AT O § AR
¥ ®1§ fiwre #07T—g e & oot
&, % sgray qwa A v AT §, W
T g § o WTIE arE WO AT g |

Tro wwry T ; W THA, TG
waTe S W & qenfers geT T § WK
o &3 warr A iferw £ g qw 7T
waT™ YO 7 § A O I 6 WK
o TERET & 1L ¥ §, ¥ oy wwwr
§F TRT A A€ R oA )

ot Wy R ¥ o A T 2
Tl § 1 Tore 79 77y a9 ¥ o ag
A A g S few W FW
T weafadi O F daw ®o«T
w Ty WK farer Ao wekr @
Y T T AT A TR g 7

9 sty soft ey faer sl (ot
sroodt dwf) - ey fawr T T
w7 w3a7 §, A8 wwe F adt vy )

@t ooy Rl T gT AR R T,
frfl gy s sy
wfra= AT et S g |
Mr. Speaker: He will please go to
the second question,
Shry P Venkatssubbaish: He is re-
peating the first question.
wimy forwd . 3 w1 ¢ f T
Wﬁ*uwmmﬂmt | g
VR R TN @G X ) I O
WTH W A T AT ® TE T
atfY o, wifis faeT afy wmed= & 0
TR WYC g6 qTRIT HTET T @,
Fu% it % v ¥ gro T fear
mrwr.,,

Oral Answers MARCH 31, 1067 Oval Answers 1990

Mr, Speaker: He should put & sepa~
rate question to the Financs Minister.
sit wyg Faw® ST YT e 1

w ¥ art ¥ afw A @ ww
AT WY | T T qg woerw § e
W @ ¥ few FmEw 9 wdwd
aisem?

Mr, Speaker: If you put a separate,
specific question, they may answer.
There cannot be & discusgion.

ot vy fomd © ¥ WX AA R fa

e ew Yo aw

Hr.!pnlmliyoudomtﬁthc
answer, there are other ways. you
put a question to the Steel Minister,
he will reply to it. If he is not able
to reply and asks for time, he will give
better information later on. He can-
not ask all the Ministers to go on ans-
wering, it is rather difficultit.

ot wy ferrdt : % o o T wiR

g -

Mr Speaker: No discussion now. I
am not prepared to have a discussion.
Put a specific question if you feel like,

or else I will ask somebody else. Let
others also get & chance.

ot wy fermrd ¢ : & ag arT WA
fEeda g & dmgw A
oTE WY X o7 FA & oy ¥ a ¥
W T awit ff W) W ow faft
T IEY YT FATHY vy § 7 afy
7T, T TR [T N et % Feams
sy vy ¥ ey W wT gt ?
wt w3 Fy Fed'E oY g wnr 3 wrindr )

Tro m TN : yorw WE, A8
A R S e ¥
T §, swwr 4% wanw fear 44 qw
AT FETT AT T §, Tewr € o vy
ot wg fomd :ovod s gerg ¢
Mr. speaker: He wants notice,
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ot uy St : Afew fire fok ?
ofwiredl wii & 2 faxr gt
g oyt zg ofedt } f
R qrr st Iwd wfay
o aguwl o¢ g aferied qud §
o T ¥ f weafrae ay wen £
TR g few § ARG R
wre ¥fwd | oy & arven § fe ag A
TR ftarr Ry i f
o oRq ¥ & ford &qre g | ag e W
gears W & faar ey | & wod fad
Lo o
Mr. Speaker: It is an all-India Cabi-
net; not an Andhra Cabinet.

ot uy fomd : wew R ¥ A

a1y § oY Iy s s LR
IR 1 e Wi @ ®
b & g

Lakshmikanthanuna: Sir,
oniy point of order. Under gur rules,

time will prevent civil action. As re-
gards criming} action, I understand
that a number of flles having a bearing

1992

oy wew fgrlt ooddt : ow
¥ s i T g e o ot & freg
el ST § W TGN o S
wmlirwiw N ofrd, Wragawdfe
X WY ¥ 6 ¥ O wET R
wTHY ot % varfenr mr § o awaw
te #7 ofcorrs aft T AT AT AW W
w1 & A fedt g &1 asaew Al
T XY ?

o WA e N M ke fre
et g A aR ww Frac F R PR
%, I A qudiet v w7 ww
AT S EHA A R

shvew  fagr® wwdst  wsw
FgrTw, AT 4g wATH A€ 97 1 9T PN
& g Y sl g F & IR Wi
& ¢m it & feremes sty oft sreefy iy
s ae ST F e aren Wt @ ?
oy & IR I AT EVER "R
N werh g ?

Tro WAt Tady . W A fore F
& ot 3= Wt Iad & Frere wr e
IR

oY gwR W W : 37 WY e
T & vvar v § ar Ay ? afx o
T A T e g ?

it gro wre fardt : wft wwlt ot
3 wg fs @ wre e O W §
oy Ty woft @efr, Wik ot
% 400 By N TR P YW
oX ¥ f F et fiedt ik ox
qgw gwr 8§ o Iwer W e
WTERT WrT G W F wwow X ¥
70 & e e M s &
T wrge § fn afy g oY sr O
wriwr U ¥ war feww § ?
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Ao W YO ¥E Tww F AT
wfmr & ot o § W form § @

wr ¢

“make a report or reports, inte-
rim or final io the Government "

T AR FRE F WEATT FT FATA § | FC
wg gmfea s aelt vawd § e o
A fer e & Fr g9 ot 9
WET 9% A § 41 a5 T weearT #
§ 1 T frd itz W faew g
T o e

Shri Surendranath Dwivedy: After
the reve'ations made by the Public
Ascoenty Commiuttee regarding the
Iron and Steel Controller's office, may
I konw, when there is conclusive proof
n that report, why is it that Govern-
ment hag failed to take any action 1n
regard to the office of the Iron and
Steel Oontroller” | realise that 1t may
take some time for the committee to
give the report But  what pre
vents the Government from taking
action on the basig of the proofs that
they have in the report of the Public
Accounts Committee itself regarding
the Iron and Steel Controller’s Office”

Dr. Chinna Reddy: When this and all
the other matters relating to it have
been referred to the Committee, the

Government thought that they should
wait for the report of the Commttee
1ill they took a final decisian

An bon Member: How long?
8hri Burendranath Dwivedy: Thisis
&m I put exactly the same ques-

Mr. Gpeaker: He 15 not able to give
. 15 [ g

Oral Answers MARCH 31, 1967

FwT st wat g ) fe ot gard v
BT I a8 ot § 1 o oy ard
afers wwTIwEw $34 X wf § e war
w1 TraEY g€ § o7 waY #1 =iy fae
fEra 18, ow A Wi F T
§' I a7 § By wp o o fow
W A | # ww E e o frame
WEEFard ot S oo s &
AN F7 7 oF w2fw fdd dw w3
W IAF AT B Ferd dw w ?
T 76T TR AT 7 5 2T W § 7

o W A . w2few o &
Tl ¥ N ot foRtr T v
T | g E3EY & v F § e g
g & §E few Fald 2 wwelt §1

ot fasifr e camgz s wrée
ﬁﬁmﬁmwmﬁﬁﬂm
T W W wwww {, f oW g
FER R I AT Qo
“ﬁ,wﬂ Where is the poat of

Shri Shasht Ranjan: The Munister
does not gve any hope that the Gov-
ernment ig glert and glive to all that
5 going on n Pariiament and in the
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e Wy I} : 2fw foiE &
w3 A 8 ok e | et 9 WY
¥ T wpwgr ¥ W # oy wok v
fir ot wefreex e % ¥ fafers
N TT T H N FIW TIAT JHR
T ¥ T W A e grEeE ¥
fz fafowrmr wifee o #1 sl oo oy
¥ 2for S ardt gur 1 AW
2-12-66 M TF WIRTE RvT & a1
# o fre T vt TR ¥ T A
fiear @ 1 @ wgr o

“It will not be possible or proper
for the Ministry to make periodi-
cal reports on the work of an inde-
pendent committee presijed over
by a former Chief Justice of India.
The Ministry will, however, keep
in close touch with the Committee
and facilitate its work in every
poasible way towards early com-
pletion.”
wh Ay W A wd e fe foeht
worie & ¥ aear § ¥ 9 ey
& a7 &7 ww grow & avy oelt &

oft severdre wrvely : afewrs awT-
IE A & @ T gl foid @
qoT Y 3 & arae wiw WY o
P w fad el 0 O wE O
fafret e ¥ T ag fafret Wt
s FmEm I 1 9oy ofew
TETEUEY FALT T 4T G ¥ ¥ 7Y
g wez fealt e qoidt wfewrd Ot
¥, e fomr W woe & W T fis
TAw Qw § 1 O feafr 3% war e
¥ frdg & o ¥ afeefaY &
fawrs € wriat I @2 & oy
® wt fowd wrqw 9@ fe woere A
e vr IR g ?

1o W SR Fr agd ook fiemy
fs m Tl ¥ v son Oiw aft
T | il gad we e F v
% v ¥ W wrbarf wor e
wft vy

ik
H
l‘i-‘-’-_.gg
Bl

ration and attention and al] the details
are being made available to the com-
mittee which is now intoit, I

year they would submit their report

ot wy Ford : forx o7 weafdl Y
Lot acf 4]

Shri I Basu: Since the
public impression in Calcutta is that

g
;
]
|
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the next sesson, he will be sble to
give fuller information. For the pre-
sent, if the House permits, I will go
to the next question.

dwgﬁnﬂ:mﬁwﬁ
R gy foran g € W |

oft geN W WA TSI FERT,
¥ % W # & ¥ W 10 e R
wifyd |

W aw . ag a 3% § &fem
# w7 w% Wife TAT qEE g OE
W 9T greedw v gy § )

Shry H. N, Mukerjee: Mr. Jyotirmoy
Basu's question has gone on the re-
cord. That should be answered

Mr. Speaker: He may not have the
information available. That 1s why I

made that observation,

Shri Jyotirmoy Basu: Sir, it 1z an
important question.

Mr. Speaker: Can the charge of cor-
ruption 1n some office be answered i1n

to a supplementary? You
should also be reasonable. It 1z ab-
solutely not relevant to this question.

Eailway Accidents

+
«172. Shri Yashpal Singh:
Shri C, C. Demal:
Shri George Fernandes:
Bhri B. Barua:

Will the Minuster of Rallways be
Pleagsed to state:

(a) the number of railway accidents
which occurred during the last six
months on all Railwayy (Zone-wise);

(b) the number of persons killed
and injured and the loss of Railway
property in each case separately;

(¢) whether compensation has been
paid to the next of kin on sccount of
los of life or property;

(d) it #0, the detally thereof;
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(e) the findings of the Departmental
BEnquiry Comimittees or sther Com-
mitiees of Inquiry regarding the
causes of these accidents; and

() the steps so far taken to prevent
the recurrence of these accidents?

The Minister of State In the Nilnils-
try of s (Shri Partmal Ghosh):
(a), (b) and (e) A statement is laid
on the Table of the House. [Placed
n Library. See No. LT-160/67).

(¢) No compensation has been paid
so far.

(d) Does not arise.

(f) Steps to prevent recurrence of
accidents include better traming
and safety education and stricter
supervision over the working of
Railway staff and deterrent puni-
tive action againat those causing ae-
ciden.s. In addition, safety aids like

oft qoerw Feg : et fie el ot
W‘i‘tm&ﬂ*wtf*mm
@ ¥ fag 5o ot & davde o
firar wite davdr o worg ¥ g ke
¢ & wTeTe oyt T v g o
nREw e warafr g ?

oft xy fomiy : wraT R ITET A
fear #1
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Tk T § W I 100 WX og WY
wh gE et & W fie ot W g
W wafg samer gz g {9 w
etz R aw g ?

please say whether it 1s true that in
the matter of frequency and severity
accidents our country

figmr war fis frerf & weny sroam
¥ tor wfidl & o WY v W -
wrey fay rre § ag SvaT weary Y o
oy ¥ bk qefeat v Il o wow
© wh & ar g gk ¢ R g ¥
weftiew g € | qw Qur oft
wmar § R aw sl wodt F wrer v o
o frmrk & werrr & k% ow wowrc X
B e 9 P8 i o o § s apr

o = oW ¥ v wi W e ¥ e
¢ &t W v wwft AT oy A wiw
s % wrg fawr #Y W o=fal ot
T ¥ At ¥ g v o FooE w v
¥ A dw w0 Wi Ay W g e

w aF v ¥ wif § Sww anfya
figwr ¥} o WO ®7 wTR w6 7
Shri C. M, Poomacha: Sir, the

technical authorities. The
Standards Institution also is in the
picture. No sub-standard quality or
untested material is allowed to be used
for track or other purposes so far as
the Indian Railways are

oft wk weide : AT W o
£2 vyt § fe e ¥ = wiw w¥A
g Y 3 e i AR o Feid Wy
w7 7R wgy ger & awk dw w0
et =g e awre mft fiear

The Committee was get set up. What
are the findings of that Committee?

Shri C. M. Poonacha: I will ind
out as to when the Committee wax
constituted and what their report is.
If there is & report I shall placed it
on the Table

ot w ok - st Y W W ?

Mr. Spoaker: He wants time to

look into it.

oft voviey oaw : RO W owner
T wyear §. ..
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oft wy foeq - o9 XA WY 7€ TR
7 fragrd T Wez & wrET | ag T
¥ feared Afeq sm@ w1, g whew
uraT A9 owwEr |

Mr, Speaker: The reply was so
long

ot UHdwE qEw WERT WYY,
S TBA W7 w57 vy ag g g s 5w
w1 o o ) qrriT awe S ok
SR 7 Y W 98T § I AT &7
warer g7 AT A X faeen wifgdy 1 e
wwlr oY ¥ 39 w7 o A T g

Mr, Speaker:  There is no pant,
kindly resume your seat

oft owdww qraw o A SEAE
¥ §TU 99 T W™ & Ty a1 W
Y o & famar &,

9% WERw 9 &3 AL |

Shri R Barma: In  view of the
increasing cases of sabotage by the
hostiles the mght running of trains in
the NF Railways in Assam has been
stopped. Even day-running of trains
15 unsafe. In view of this, may I
know whether Government 1s going
ahead with the clearing of jungles
along smde the railway lLine as was
previously assured in this House, and
constructing a road to enable the secu-
rity staff to properly guard the rauil-
way line?

Shri C. M. Poonacha: Ths matter
is engaging consideration by the Rail-
way authorities in consultation with
the State Government and also the
security organisation that is function-
ing in that area

8bri Hem Barua: The railway ac-
cidents that have so far taken place
in the Assam section of the NEF
Rulway are due to activities of hos-
tile Nages who have blown off the
railway track by throwing bombs
They are throwing bombs even on
the trains. These are the reasons for

Oral Answers MARCH 31, 1967

Nagas are intensifying
their activities in spite of your pat-
roling and all that. May I know
what active steps the Government

curring in this particular part of the
country? We want a specific answer
and not running about the bush.

Shri C. M, Poonacha: In the North
East Frontier sector we have difficul-
ties of Nagu hostile activities, so far
as the railway system is concerned.
We have the security force and the
army 15 1 overall control of the
security arrungements The railway
protection {orce has provided 2 hat-
talions to assist the organisation
there Over and above that, the
Assam Government has also provided
sufficient number of their staff.

Shri Hem Barua: Do not depend on
the State Government.

Shri C. M, Poonacha: These are the
arrangements, so far as the adminis-
trative side of the things are con-
cerned As for the rallways them-
selves, we run a special searchlight
engine, an escort or pilot.

Shri Hem Barua: But you have
surrendered to the hostiles by stopp-
ing the trains at Lumding.
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Stwi Mem Barws: What about the
sccident on the 3ad March?

Shri €. M. Poonacha: Because there
s the danger of unsoclal elements
trying to place incendiary bombs in
the track, continuous patrolling of the
track is done. Over and above that,
the passenger luggage and their be-
longings are searched at various sta-
tions. Even though this search is in-
convenient to other travelling public,
we cannat help it.

Mr. Bpeaker: Safety of the pas-
sengers Is more important than in.
convenience to some passengers. Now,
in the question hour the Minister
should not take such a long time
and give a long explanation about the
whole history of the Assam Railways.

8hri C. M. Poonacha: Shr. Barua
wanted a detailed answer.

8hrl Hem Barua: Sir, on a point of
order. I have not got a reply to my
question The Railway Minister hat
said that no accident of a serious na-
ture has been caused by the hostiles
In that part of the country. Why
should he forget that there was an
accident as late as 2nd March between
Titabar and XKharikatia stations on
the Lumding Matiani section caused
by the Naga hostiles. Except stopping
the trains beyond Lumding what have
you done?

Shrimat! Lakshmikanthamma: In
the statement it is mentioned that
out of the 486 accidents 327 are due
to the failure of the rallway staff.
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we find that there are instances of
human error and fallure, Did  the

staffing or to remove the workload
which is also the reason for failure on

the part of employees?

shri C. M. Pooniacba: So far as the
workload and the fatigue aspect of i
is concerned, I would say that
are prescribed drilis whereby no
in the railways is made to work
yond a certain workload according
Justice Rajyadhyaksha Report.

it wite Yo wamey : fefioer wrw oY
WA wArd & vy ywiide W
seat waret ) € &, e W@ AT § 7
wE ww ¥ T & aew aw fefafem
ARk ?

Shri C M, Poonacha: Percentage-
wise the accidents @re less, On the
other hand work has increased ten-
fold

Shri Mohamed Imam: A few
months back there was a serlous acci-

]

1

in which 32 lives were loat,
stated to be a case of sabotage. Was
any inquiry held and responsibility for
this sabotage fixed on any person?
This happened just near the border
between Mysore and Maharashtra.

Shri C. M. Poonacha: Thiz matter
was taken up for investigation by the
Railway Safety Organisation which s
under the Ministry of Civil Avistion
and tbeir report has just mow been
received

Shri Mohamed Pmsm: Thefe wat
a railway accident near Belgaum . .

(Interruption).

Mr. Speaker: Order, order; next
question, No, 173,  Shri  Bibhuti
Mishra,
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WIOY & YEqT A & qurd W
afparsr wrabelt ot Feard

+
17.3. oft fawfx forer :
ot wo wr fowrt :

wr foym, @ awr wny Wt
g 1Tk ¥ Pt w60 fie -

(%) wr g we § fs dfeww
weiot geefrttor ey wewr forw & wraw
& wery st & ant ¥ ow e darc
oW

(w) afe gf, o e qoq ¥
w & 7

The Minister of Sicel, Mines and
Metals (Dr. Cheana Reddy): (s) A
study on ‘Development and Objects
of Indlan Iron & Steel Indusiry’ was
undertaken by Mjs Kreditanstalt
Fur Wiederaufbau-—the West German
Reconstruction and Loan Corpora-
tion—~primarily for theiwr own use. A
copy of it has been recetved in the
Ministry.

(b) A statement 1s placed on the
Table of the House. [Placed in Lib-
rary See No LT-170/87).

o fegfer few : w S

feargur & :

“it has been suggested that the
construction of new mlls should
be postponed and further invest-
ments should be diverted for the
expansion of already existing
mills, as extension of existing
fscilities to their final stage would
lower substantielly the cost of
production and 1mprove the pro-
ductivity of these mills*

oy f T A et aw
Ieer g fewmoerd & wd W)
¥ wwrar gudt o o et g € ¢

“Under the contemplated ex-
tension projects, prority should be

given to thess susceptible of the
most repid implementation”.

Oral Answers MARCH 31, 1967

Oval Anmuere 2006

¥ ga fr Sl wher 3ed
¢ & wron g § e oo
sane ¥ wAltae wr § e ¥
wmwdt!

oy wore R et § wed o
Ty WA ¥ g fod ot vl
v ¥ eyt fear & 1 o el
¥t e & wrk g WYt {1 T
ey o o gt ¥ § U dAfaw &
X % a7 ok Taet o Wiy % vy
ot aw oy dfiten few § =%
TR ® A ¥ I T ORI WY
sy § Wi W09 I ST RmT ¥ oY
g

ot frsgfe P : o ¥ iy
g 7y e § | Al oY et wedt
o vei wek § T gt v
¥ frg woeTe Mfew st § ?

off @y CI. weft & o ofeafien
& g § o qralwr ¥ ey
rwm aT g g
wéfe & art ¥ o geme fear mar §
T 9T off q® F6 ot wfew
adry

ot fiesyfir P : Fed Hagd f
ot ovE € fiye 7 3ok o, e forwy
@ aark wrg 1 Yoy F wrowmT W
F a3 A WO AT A7 T G
T WTCwrR BT W wor e we
fear § ww fedt # dwA g ?

st % Tt af faw o W
gt o areps § TS & W W
corrr oY g fere aT o e e
farsta fermr AT ST I Awr W T
wreT QT |

ot faqfr Few : coom s,
A vy wr T ¥ svar § ) wowre
wht & Fr ag Fedd st § 1 e oot
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¥ wgr v § fe o O vroamr o
wqrar wrd, wfew W wrogT W
£ wyrar wri eIt o wr€ iy
W GTRTT @ i wY wear wrh’y
AT O ST Rt ¥ e ?

Wy wo a1o famrdy: 2wwr T oY
GwifenT vt v & sa¥ ey

“The ume required for expand-
ing steel mills and for construc-
tion of ancillary undertekings
such as dressing and  sintering
plants should be shoriened subs-
tantially;”

materials also.
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Dr. Chenna Reddy: There is no
difference of opinion about that.

Mr. Speaker: Question Hour s
over. We now take up SN.Q No, 4.

Dr, Kami Singh: Sir, I request that
under rule 48, in regard to Question
Nos, 175 and 188 which are of vital im-
portance to the country, as they refer
to devaluation, you may be kind

enough to give your permission that
these may be taken up after the Ques-
tion Hour is over. I am sure, the
Finance Minister will agree to that.

Mr. Speaker: No, no. We now take
up the Short Notice Question.

sfiquo qo wt: wsrw wERw,
¥ wrgm g fir ww Wy oY wrdenfy ¥
¥ vo weww grEgw W felr and,
ot fr @ awr o wrdandy ¥ e Y
% § 1w Surww Agw X L.

Mr, Speaker: You want to raise the

matter on what happened yesterday.
Please don't ramsse 1t now, what hap~

pened yesterday, You may see me mn
my Chamber and we will consider.
You cannot raise it here and now.

w9 IR A o g feaT, Jae O
T EnT T e o
SHORT NOTICE QUESTION

Impori Policy

SNQ. 4 Shrimaii Tarkeshwarl
Sinha: Will the Mnister of Com-
merce be pleased to state:

(a) whether there has been any
delay in the finalisation of the Import
Policy for 1967-68; and

(b) if =0, the reasons therefor?
(Shri

Council is to be held on 2ist
22nd April, 1687. The new Govern-
ment wanted time to give full atien-
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Shrimatl Tarkeshwarl Sinha: Is it a
fact that the meeting of the Council
has been delayed—it 1s an unusual
thing to happen—and that the import
finalisation has been delayed because
of the Consortium meeting going to
be held 1n the first week of April and,
if so, may 1 know whether Govern-
ment has made any assessment of the
non-project aid to be available so that
this could be incorporated in the fina-

lisation of the import policy for the
next six months?
Shri Dinesh Bingh: Ye< Sir, Now,

of course the consorium meeting
would have taken place before the
Policy 15 announced I would say that
that 1 not the main reason, but that
15 an important factor

Shrimali Tarkeshwari Sinha: May
1 know whether the Government have
examined the entire system of bring-
g out the Red Book, 1¢, the Import
Policy bonk for the six-month period.
whether this 1ssue hos been examin-
ed so that g proper foreign cxchange
budgeting may be formulated” May I
know whether that proposal 13 under
the consideration of the Government?
Can Government throw gome light on
this?

Shri Dinesh Singh: The hon Mem-
ber knows that foreign exchanve bud-
get 1s prepared m the Minmstry  of
Finance. but 1t 12 our cndeavour to go
into this matter very carcfully -

Shri V. Krisvhnamoorthi;: We 1alk
about production of too much of feod-
grains, but fertiliser is more impor-
tant for the produrtion of foodgrains
In Madras State we find it very diffi-
cult to get adequate manures Wil
Government thercforc, take imme-
diate steps to import as much fertiliser
as possible at an early date? .

Shri Dnesh Singh: We shall bear
this suggestion in mind.

o e wnf: & zg e
wgrt § fo Ao R qewe
afesfy &% o wogew & Frr & ofiy
¥« wy qoftafir vw ¥ vy weite
we § o onft & Fg xe oiferet Wt

MARCH 81, 1087

Oral Answers

etww g 8, wafs w2 @
wrrart At ® frg aw e
N § T WOHTT I YIRS ¥ M
wfw WOk I N g v & fag
wen SErAvMY ? W EEI
aife & ok Qe Sor o
foradr wrEqe siviver & ATt ¥
gofafon wir wradafar &
F) g foar o g% ?

i fw g : off gr, @ WY
o faarT U

ft worcae v w A wgew
w qieqw § fr foed feit Srasme
F A1z g G AF F o g Agafew
srreca fer s ; afz g, &t § adfaw
forert myrer 3 wvex fr e e fed
A7 pEr 3w § e gy ag W
¥ fom s arfedY s e & 2

ot fim feg : &9 W T w R
vt i | foed AeTa & @eaw X
qaTaT At & fe gAY AT NI g ]
e s g agaamgw # 1 W
IR WY @ |

ot wweow o R o
@l T Y w v
Mr. Speaker: Iow rauch was sure
rende red”

Shri Dinrsh Bingh: Tius question
relates to the policy of mmport and
not the actual amount

Mr Speaker: Mr Venkatasubbaiah.

Shri P. Venkatasubbaiah: The hon.
Minister has been replying to the
supplementaries that the delay in the
finahisation of import policy was due
to the discussions of Aid India Con-
sortium In this respect, may I know
whether the Government propose to
have a new look at the import policy
and gee that the 1ssue of industrial
hicense 13 not concentrated in groups
of industries?

Shri Dinesh Singh: We shall cer-
tainly look into it.

;iéia.



this is because of shortage of

would like to know whe-
as cotton is concerned, the
rules may be revised to see that more
cotton is avaiable.

shri Dinesh Singh: We shail look
into that,

Shri Shivajirao 8, Deshmukh: The
finalisation of import policy seems to
have becn postponed for considera-
tion of the larger issue of nationalisa-
tion of import-export trade Is it a
fact?

Shri Dinesh Singh: No.

Shri Jyotirmoy Baso: In view of
the fact that there is a lot of over-
invoicing done during importation of
materials, what specific sicps have
Government taken to prevent this
while things are got from abroad®

Mr, Speaker: It does not arise.
Shri Jyotirmoy Basu: On cvery

question 1 ask. I get this remark.
This 15 a very important guestion.

g
:

Mr, Speaker: Please take your seat
Shr; Hem Barua

Shri Hem Barua: The measure cal-
led devaluation was taken with a
wview to boosting up our exporis
which, unfbrtunate!y, has not come
about But oxports are to be related
to imports also. How do Government
propose to relate exports to the im-
ports and give shape and effect 1o
the measure called devaluation with-
out having a proper import policy?
Will he enhighten the House on this
point?

Shri Umanath: He will keep that
in mind!

Shri Dinesh Singh: There is a cur-
rent import policy We are talking
about the import policy for the year
which is just beginning. When this
import policy is announced, I hope
the hon. Member will have reason to
be satisfled.

Sbrt Hem Barna: That was not my
question. The existing import pulicy

Oral Answers CHAITRA 10, 1889 (SAKA)

Oral Answers 2012
has not yielded any results so far.
Therefore, 1 wanted to know whether

there would be any new import policy
and why Government are late in

formulating their new import pu.icy
so as to give effect to the measu:e
called devaluation.

Shri Dinesh Singh: I said tha,
when we formulate the new policy,
naturally all these matters will be con-
sidered.

Shri Jyotirmoy Basm: Will
allow me to ask a question?

Shrl Hem Barua: This young
Minister 1s YETY clever

Mr. Speaker: lie must have realis
ed that by now

Shri Jyotirmoy Basu: I have gol
two negauives itoday.

Mr. Speaker: He cannot
shouting on every gquestion,

Shri Jyotirmoy Basu: This 15 a very
impoitant question

You

g0 On

Mr. Speaker: It 1s for the whole
House, not for him alone

Shri Jyotirmoy Basu: The coun-
try ic robbed on a very impor'ant is-
suc  We aie buymng things which
cannot be sold in the country. .

Mr. Speaker: Order, oider.

Shri D. C. Sharma: Our industnial
development policy 1s formulated on
a long-1ange basi« und our import
policy is based on 2 {erm of six
months. May I know how industrial
development 1s going to be integrated
with this import policy which is going
to take shape 1n another three or four
months?

Shri Dinesk Singh: Industrial policy
i the brosd framework within which
we work out the annual import
policy, it is mot for six months. We
work out these specific details within
the broad framework of the other

policy.

sl yowuTe deyw : W s e
1y wordt fe wt srare Af ¥ v
FJurlt W oft 9 ¥ e & W



2013

wour wrer faRony, of ¥ *F Il wY
frwar & ?

ol fihw foy : ot ey @1 o,
AT TAST g IS
Shri Kanwarlal Gupta: We seek

your protection. The Minister is not
replying to the question.

Shri Hardayal Devgun: 1 wanted a
clarification. Will there be any dis-
crimination between the small indus-
try and the big industry as before in
the new policy or not? gaTarag ¥ %

A x¥ U TR AT & wTEI
frwer 2 a1 w1 S IO W
farbrnr ?

Mr. Speaker: He

English; he need not
Hindi

o forw g :  wsaw g, &

T 7g W faegs a1% W I ar )
A e g F o @A ¥
figeet-frewi & wg oY fowwer €1 ol
o g% g Aify o wf, gow T #
= A g ?

Shri S. R. Damani: In the last geven
months after devaluation, our exports
have gone down by $130 million as
incentives were not offered for export.
In the new import policy, will incen-
tives for export be given so that we

cannot only mamntain but increase
our exports

Shri Dinesh Singh: This is a sug-
Salem, Madras State,

WRITTEN ANSWERS TO QUES-
TIONS

Balem Steel Plant
*170. Shri Seshiyan: Will the Mins-
ter of Steel, Mines and Metals be
pleased to state:

(a) the progress made go far in the
establishment of 5 steel plant at
Salem, Madras State;

{b) whether any foreign collabora-
tion has been entered into for this
steel plant; ang

has put it in
repeat it in
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(c) if s0, the galient features there-
of?

The Minister af Steel, Mines and
Motaly (Dr. Chenng Redy): (a) A
number of studies by Indian as well
as foreign firms have been made
regarding the suitability of certain
sites, including Salem, for the setting
up of steel plants. Government of
India have not yet taken any deci-
sion to set up a steel plant at Salem
in the Madras State.

(b) and (c). Do not arise.

TMETC-REWATC wTET T

*174 ot foy welt :
w7 Tt WY o a@m Y w50 O

(¥) = WRRAT-AETAYY AR
R ¥ o w & ant ¥ 3@ feerad
qrer gt ?

() ™ wa arw *r saeqy
57 ¥ fraterd woh ¥ ogrg #
i W

(7) w1 FvwT w1 oA TR W

B W T F FA O A W Iy A
ATET T AT fawr g ?

= Wit (ﬂ'ﬁo QW m):
(¥) "ETa-AgAqR WE W ¥
W & a1 H o grr F wré fopror
ot &

(9) T (7) ¥ woerc &
W FT TH FALT F GEIT W0 1
X aT SN s Y § ) FOT R
VAT N A ok ¥ wrafi ¥ vy
& TonTe Y wfivere § fv afe g
g N W R wdcTwn §
W W W wlwy W qoer foee
18~4-1969 ®! w1 T v www
W AwE X sfawe faw fear
T



a0ty Wrilten Answers CHAITRA 10, 1880 (SAKA) Writen Answers 2016

Exports after Devaluation

*178, Dr. Karni Singh:
Shrl 8. Bupakar:

i

-
.

el
i

Will the Minister of Commercs ‘»
pleased to state:

(a) whether there hag been any
spurt in India's export trade and de-
crease in her imports since the de-
valuation of the rupee;

{b) i not, the reasong therefor, and

(¢) how our exports during the last
aix months compare with the exports
during the corresponding period of
1085-667

The Minister of Commerce (Shri
Dinesh B8ingh): (a) to (c). A state-
ment 15 placed on the Table of the
House. [Placed i Library. See No.
LT-171/67].

Derallment op Lumding-Marlan]
Beetion

*176¢. Shri 8, M, Banerjee:

‘Will the Minister of Railwayg he
pleased to state:

(a) whether it is a fact that the
Nags Rabels derailed a train at Lete-
kujan between Titaber and Kharikatia
#tations on the Lumding-Mariani See-

tion of the North-East Frontier Raul-
way on the 2nd March, 1967;

(b) if 50, the number of persons died
or 1njured as a result thereof;

(c) the total amount of los: {o the
Railway property; and

{d) whether there had dbeen fre-
quent accidents on this route®

The Minister of Railways
C. M., Poonacha): (a) Yes Sur.

(b) One killed and five injured.
(c) Rs 2,425,

(Shri

(d) Yes Sir, some accidents due io
sabotage and tampering with track
have taken place on this Section

Manufacture of Tractors
*177. Shri Hukam Chand Kachha-
vaiya: Will the Minister of Indus-
trizl Development and Company
Affairs be pleased to refer to the reply
given to Starred Question No 639 on
the 2nd December, 1986 and state.
(a) whether the detailled project re-
port regarding the manufacture of
Tractors in the country in collabora-
tion with Czechoslovakia has since
been received by Government;

(b) 1if 50, the details thereof; and
(e) 1f not, the time hkely to be
taken 1n itg submission®

The Minister of Industrial Develop-
ment and Company Affairs (Shri
F. A. Abmed): (a) Not yet, Bir.

(b) Does not arise.

(¢) The first part of the Detailed

Project Report 15 expecied to be re-
ceived sometimeé next month.

Expansion of Rourkela Steel Plant

*178. Shri 8. Supakar: Will the
Minister of Steel, Mines and Metals
be pleased to state:

(a) whather It is proposed to fur-
ther expand the Rourlsela Steel Plant
in the gear future: snd
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(b) if so, whether any further Ger-
man collaboration and import of
materials from West Germany involv-

ing foreign exchange will be necessary
for the expansion?

The Minister of Steel, Mines and
Metals (Dr. Channa Reddy): (a) and

Industries Board at its meeting held
on 27th February, 1967 reiterated this
recommendation.

(b) Yes, Sir. The Small Industries
Board and its official level Committee
have urged the Government to persu-
ade the Life Insurance Corporation to

(b). The draft outline of the Fourth
Five Year Plan envisages the expan-
sion of the Rourkela

ing and Design Bureau of Hindustan

Steel Limited is preparing the De-

tailed Project Report. Although the
Detailed Project Report is being pre-
pared on the basis of the maximum
use of indigenous resources, there
would be need for external assistance
in respect of items of plant and
equipment which have to be imported.
The Government are in touch with
the Government of the Federal Re-
public of Germany in this regard.

Small Scale Industries

*179. Shri D. C. Sharma:
Shri S. R. Damani:

Will the Minister of Industrial Deve-
lopment and Company Affairs be
pleased to state:

(a) whether a committee of the
Central Small Scale Industries Board
has recommended the setting up of a
national investment house for small
scale industries to meet the financial
needs of the smal] scale industries;

(b) whether the Committee has also
urged Government to persuade the
Life Insurance Corporation to provide
finance to the industrial estates;

(c) if so, the reaction of Government
thereto; and

(d) the action taken in the matter?

The Minister of Industrial Develop-
ment and Company Affairs (Shri
F. A. Ahmed) (a) Yes, Sir. The Small
Scale Industries Board itself recom-
mended the settlng up of a National
Investment House for Small Indus-
tries to meet the financial needs of
Small Scale Industries. The official
level Committee of the Small Scale

Steel Plant
from 1.8 to 2.5 million tonnes of ingot
steel capacity. The Central Engineer-

continue to provide finance to indus-
irial estates.

(c) and (d) Proposal at (a) above
has been taken up with the Reserve
Bank of India and Ministry of Fin-
ance and that at (b) has been taken
up with the Life Insurance Corpora-
tion of India. No final decision has
yet been taken,

Development of Copper Projects

*180. Shri Yamuna Prasad Mandal:
Shri P. K. Deo:
Shri G. C. Naik:
Shri K. P. Singh Deo:
Shri A. Dipa:

Will the Minister of Steel, Mines
and Metals be pleased to state:

(a) whether a new Company will be
formed in the public sector for deve-
loping the three current major copper
projects namely, Khetri in Rajasthan,
Rakha in Bihar and Agnigandla in
Andhra Pradesh:

(b) whether this Company would
also start a consultancy service in this
field; and

(c) the target date for the commen-
cement of the Rakha Project and the
capital investment and the estimated
production capacity thereof?

The Minister of Steel, Mines and
Metals (Dr. Chenna Reddy): (a) Yes
Sir.

(b) It is proposed that the new
Company should in due course also
develop consultancy services in the
field of copper exploitation.

(c) The National Mineral Develop-
ment Corporation has prepared a
scheme for undertaking small scale
mining of the Rakha deposits to start
with. This is estimated to cost Rs. 6.50
crores and will produce concentrates



to yield 3500 tonnes of copper per
annum. The scheme is now under
examination. No target date has been
set for the commencement of the
Rakha project but it will take about
2.1j2 years (30 months) to open a
mine and start small scale production
under this scheme.

Sabotage on Railways

181, Shr! 8. C. Samanta: Will the
‘Minister of Rallways be pleased to
state:

(a) whether Government have made
any provision {o save Railway pro-
perty from damage, pilferage and loss
by eahotage or students misbehaviour;

{b) the total loss of life and pro-
perty, both public and private result-
ing from various acts of sabotage, stu-

dents’ unrest and otherwise during
1966-67; and
{c) in how many cases culprits

were apprehended and punishment
awarded 1o them and the reasong why
other: could not be traccd?

The Minister of Rallways (Sari
€. M. Poonacha): (a) Yes Sir The
State Government Police and Railway
Protection Force are provided on the
Rajlways to safeguard the railway
property from damage, pilferage and
loss by sabotuge or students’ mis-
behaviour

(b) 201 perscns were killed and
total loss to property has been esti-
mated approximately at Rs. 3916
Iakhs.

(c) In 79 cases, culprits were ap-
prehended and in 2 cases pumishment
was awarded The remaining cases are
under police investigationlunder trial.

Exporiy and Imports
*182. Shri A. Sreedharan: Will the

Minister of Commerce be pleased to
state:

(a) whether Government are aware
of the practice of under-invoicing of
exports by exporters and over-invoic-
ing of imports especially by the subsi-
diary concerns of foreign firms opera-
tiag in India; and
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(b) 1f so, the steps taken in this
direction? .

The Minister of Commerce (Shri
Dinesh Singh): (a) Some cases of
under-invoicing of exports and over-
invoicing of imports of firms includ-
ing the subsidiary concerns of the
foreign firms have come to notice

(b) Suitable action depending on
the circumstances of each case Is
taken under the Customs Act 1962
andor Foreign Exchange Regulation
Art 1947

Supply of Stainless Steel to
Munufscturers

~183. Shri Maddi Sudarasanam:
Will the Minister of Steel, Mines and
Metals be pleased to state:

(a) whether Government have
taken any steps to supply directly
stainless steel 10 the manufacturers of
stainless steel utensils and other com-
modaties; and

{b) if not, the reasons therefor?

The Minister of Steel Mines and
Metals (Dr. Chenna Reddy): (a) The
matter 15 under consideration of the
Government.

(b)Y Does not arise

Price of Rubber

“184, Shri A, K, Gopalan:
Shri Umanath:
Shri Nambiar:
Shri P. K. Vasudevan Nair:
Shrimatl Susecla Gopalan:
shri C. K. Chakrapani:
Shri C. Janardhanan:
shri P €. Adichan:
Shri Yashpal Singh:
Shri A. Sreedharan:

Wil the Minister of Commerce be
pleased to state:

(a) whether the Rubber Board has
informed Government that the recent
decline in the price of rubber was
caused by the imports of rubber at &
time when the production in India
had considerably increased;



{b) if s0, the reaction of Govern-
ment thereto; and

(c) the steps Government propose
to take to stabilise the price of rub-

ber?
mmpmmammmm
try Commerce (Shri Shafl

Quruhl‘.“ (a) and (b). Yes, Sir. There
has been an increase in our produc-
tion of natural rubber but the in-
crease still left a deficit of 30,000
tonnes in the overall requirement of
the manufacturing sector which had
to be met by imports. In the contex:
of the ruling prices of ymported and
indigenous rubber, it will not be cor-
rect to assume that there has been a
real decline 1n the prices of indi-
genous natural rubber. The acute
shortage of rubber in the country in
1966, caused by restricted imports
and an accident 1n the syntheuc
rubber factory, led to an abnormal
Tise in local prices; this abnormality
in the rise has now disappeared.

(c) The Tariff Commission has been
asked to recommend to Government
the fair price of ind:tenous natural
rubber Their Report is expected in
May 1967. Further action with a view
to uub:huuon of rubber prices amll
be considered on receipt of iheir re-
commendations.

Level Crossings and Over-Bridges in
Delhi

185. Shri Balraj Madhok: Will the
Minister of Rallways be pleased to
state:

(a) the total number and location
of the level crossings falling m the
urbanised part of the Union territory
of Delhi;

(b) the number of over-bridges
built so far and the location thereof;
and

(¢) whether Governmeni propoge to
build any more over-bridges and if so,
the details thereof?

The Minister of Railways (Shri
C, M. Posnacha): (a) to (c). A state-
ment is laid on the Table of the Ssbha.
{Placed in Library. See No, LT-
173/07).
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Prices of Automoblles

*186. Shri Ramachandry Ulaka:

8hri Dhuleshwar Meena:

Will the Minister of Indusivial
Development and Company Affalrs
be pleased to state:

(a) whether Government have taken
any steps to cut down the prices of
automobiles and streamline the auto-
mobile ancillary industry; and

(b) if s0, the main features thereof?

The Minister of Industrial Develop-
ment and Company Affairs (Shri F. A.
Ahmed): (a)and (b). At present
there are more than two hundred
firme engaged in the manufacture of
one or more of the ancillary items for
automobiles. Generally speaking, al-
most all the major items are now
manufactured indigenously. In view
of the progress already made licensing
of new units for the manufacturer of
automobile ancillary industries except
for truck mounted equipment is now
banned Existing units are, however,
permitted to expand or diversify
production {0 enable them to achieve
economic levels of production.

In order to encourage the ancillary
manufacturers to take up the manu-
facture of automobile ancillary items,
a clear demarcation has been made
between the responmbility of the
main manufacturers and the ancillary
manufacturers, and most of the im-
portant ancillary items are reserved
for development by the ancillary
manufacturers,

Both the vehicle and ancillary
manufacturers have also been asked
to standardise the components to the
utmost extent practicable, without
prejudice to quality and performance.

Import of Rubber

*187. Shri Vasudevan Nalr: Wilp

the Minister of Commerce be pleased
to state:

(a) whether licenses were issuad
for the import of rubber during the
last six months;

(b) if so, the number thereof amd
the guantity involved;
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(¢) whether 1t i3 2 fact that stock of
natural rubber produced mn the coun-
try has accumulated; and

(d) it ¢0, the reasong for issuing jme
port licences?

The Deputy Minister in the Minis-
try of Commerce (Shri Shafi Qureshi):
_{a) and (b). 83 licences allowing im-
port of about 6100 tonnes ofruhber
have been issued during the period
October, 1968 to March, 1967,

(c) No, Bir. A comparative state-
ment indicating the monthwise stock
position of rubber in 1865 and 1866 18
laid on the Table of the House
[Placed in Librory. See No LT-
173/67] It will be seen that the
stocks of rubber during 1866 were
more or Jess at par with those in the
corresponding months of 1965.

(d) Does not arise,

Exports

*188. Shri Umanath:
Shri C. K. Chakrapani:
Shri P Gopalan:

Will the Minister of Commerce be
pleased to state:

{a) whether 1t is 5 fact that exports
have gone down since devaluation,
eontrary to expectation;

(b) if so, the main items of export
in which the 21l has been registered
and the extent of the fall;

(c) the reasons for the fall; and

(d) the steps taken to retrieve the
position?

The Minister of Copsmerce (Shri
Pineth Shagh): (a) (c) and (d): A
statemaent showing the reasons for
fall in exports and stepe Sakan to

retrieve the position is laid on the
Table of the House (Statement I),
[Placed in Library. See No LT-
171/671.

(b) Another statement showing the
increase and decrease in the prmple
:tems of exports quring June—Decem-

1966 as compared to the corres-
pondmgpenodotllﬂ!:uludmthe
Table of the House (Statement II).
[Placed in Library See No LT-
175/67]

Production of Cars and Bcooters

*189. Shri Phuleshwar Meena:

Shri Ramachandra Ulaka:
Shri Pradhani:
Shri Heerji Bhai:

Will the Minuster of Industria} De-
velopment and Company Affairs be
pleased to state:

(a) whether 1t 1s a fact that the out-
put of cars and scooters has consi-
derably gone down in the country;

(b) if so, the reasons therefor; and
(c) the action taken 1n this regard?

The Minister of Indusirial Develop-
ment and y Affairs (Shri F.
A. Ahmed): (a) No, Sir The produc-
tion of cars and scooters has been
steady going up from year to year.

(b) and (c). Do not arse.

Delegation of Export Promotion Ex-
perts from UN.

*190 Shri Onkar Lal Berwa: Will
the Mruster of Commerce be pleased
to state:

(a) whether it is a fact that a dele-
gation of export promotion experts
sponsored by the UN, vinited India
recently;

(b) if so, the number of factories
visited by it; and

(c¢) the suggestions made by the
delegation?
The Minister of Comnerce (Shri

Dinesh ): (a) A sevenman UN.
Bingh): (a)

Team om Xxport
India for a period of five weoks frony
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16th January, 1967, to explore ways
and means of stepping up the export
potential of specified engineering and
chemical industries,

(b) 132,

(c) The finul recommendations of
the Team have not so far been re-
ceived by Government.

Railway Lines in Haryana
*181 Shri Ahdul Ghani Dar: Will
the Mimister of Rallways be pleased
to state
{a) the i1stal milesge of railway
line which 15 proposed to be set up 1n
If{aryana in the Fourth Pian and ﬂ_le
names of the places where these rail-
way lincs are to be set up, and

(b) the details of the proposal for-
warded by the State Government of
Haryana in this connection®?

The Minister of Rallways (Shri
€. M. Pronacha): (a) The proposals
for eon-truchion of new ra'lway Jims
during the Fourth Plan have not yet
been finalished

(b) Nn proposals for construction of
new lines durmg the Fourth Plan have
bern received from the new State
Government of Haryana, so far How-
ever, Gohana-Pasupst (Restoration)
was proposed by the ersiwhile Punjab
Government,

Closure of Textile Mills
Shri K. Ramani:

Shri ¢ K Chakrapani:
Shri Umanath:

Shrimati Suseela Gopalan®
Shri Ramachandra Ulaka:
Shri Dhuleshwar Meena:

Will the Mimster of Commerce be
pleased to state:

(a) the {otal number of textile mills
that remaincd closed during February,
1967;

(b) the total number o mills closed
in Madras State on account of
(i) shortage of cotton, (ii) financial
crisis and (ili) mismanagement during
this period;

(c) the total number of workers
.rendered jobless ms a result of this

«192
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crisis; and '
(d) 'The steps taken to avert the
crsis®

The Deputy Minister in the Ministry
of Commerce (Shri Shafi Qureshi):
(a) Twentyeight,

(b) Seven—four for financial
reasons, Two on account of labour
strike and one due to power shortage,
and none due to shortage of cotton.

(c) 31,840,

(d) Whenever necessary, an Inves-
tigation under Section 15 of Industries
(Development & Regulation Act is
mstituted and, on the basis of the jn-
vestigation reports, action is taken in
sullable cases, 1n consultation with
the State Government to resume
working of closed mill by the appoint-
ment of Authorised Controller|Autho-
rised Agents, under Section 1BA of
the Act Financial assistance 15 also
provided in deserving cases on the
merits of each case.

Tdie Capacity in Enginecring
Industry

193 Shri 8. S, Kothari: Wil
Minsier of Industrial
and Company Affairg
state-

(a) whether 1t 15 a fact thed idle
capacity in engineering indusiry has
intreased during the last y.ar due to
paucily of orders: and

(b) 1t so, the steps being taken to
1cheve the industry of its difficulties?

The Minister of Industrial Develop-
ment and Company Affairs (Shri F, A.
Ahmed): (a) and (b). Yes in the
case of a fow industries In such
cases the Industries have been gdvized
to diversify or are themselves diver-
m!v;n.g their production to pover other
goods.

the
Development
14 p'eas~d to

Rallway Wagons

*104. Shrl Tndrafit Gupta: Will the

Minister of Rallways be pleased to
state:

(a) whather there has been a

tic reduction in the urders placed

Railway wagons with firmg like

]

| 1
(]
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Braithwaite & Co. leading to threat
of large scale retrenchment of work-
ers there;

(b) the basis on which such orders
are allocated between wagon builders
and whether any complaints of undue
favouritism have been received in
this respect; and

(¢) whether the slump 1n the esti-
mated demand for wagons is due to
unforeseen economic recession in the
-<couniry or to faulty planning

The Minister of Railways (Shri
€ M. Poonacha): (a) There has been a
reduction in the number of wagons or-
dered from all wagon builders 1n
keeping with the revised requirements
of wagons for mceting the Railways
requircments in  respect of freight
transport and in keceping with the
financial resources placed at the dis-
prsal of the Railways.

{b) The quantily available for
ordering has been distributed amongst
the different wagon builders taking
into account the outstanding load
available with the firms from the pre-
vious orders and their past
performance in such a way that
the distribution amongst the vari-
aus bulders 13 equitable, ensur-
ing at the same time that the
Total expenditure incurred in the pro-
curcment of wagons is kept at the
lowest level by a suitable adjustment
in the prices offered to builders who
had quoted higher rates.

Slight incentive in the form of addi-
tiona] order to firms who have
quoted low rates and or secure orders
for export of wagons, was also given

‘There has been one complaint from
a firm stating that they had been dis-
criminated against but it has been
found that there are no grounds for
this,

(e) Reduction in demand for wagons
ie attributable to the unforeseen
economic recession in the country.

Manulacture of Small Cars

*198. Skri K. Lakkappa:
Shri M. V. Rajasckharan:
Will the Minister of Industrial

2028
Development and Company Affairs
be plensed to state:

(a) whether it is a fact that Mysore
Government have submitted a pro-
posal to manufacture smal] cars;

(b} if so, the main features therc-
of; and

(c) the reaction of
thereto?

The Minister of Indusirial Develop-
ment and Company Affairs (Shri F.A
Ahmed): (a) to (¢) A stalement 1s
laid on the Table of the House

{Placed n library. See No LT-1T7/
67].
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Impor{ of Machinery and Equipment
for Bauxite Mines

*197. Shri P. K. Deo:
Shri G C. Naik:
Shrl K. P. Singh Deo:
Shrt A. Dipa:

Will the Minister of Steel, Mines &
Metals be Pleased to state:

(a) whether the Indian Aluminfum
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Company has been offered a $ 2 million

ang equipment from U.B.A. for deve-
lopment of Bauxite mines in the
country;

(b) if so, the terms of the loan; and

(c) which of the Bauxite mines in
this country are proposed to be deve-
loped under thig loan?

The Minister of Steel, Mines and
Motals (Dr. Chenna Reddy): (a)
In March 1965, the Indian Aluminium
Compay Ltd, Calcutta, were permit-
ted to negotiate with Exim Bank of
US.A for a foreign change loan to
finance partly the import of a part of
Plant and machinery required for a
new aluminium project at Belgaum in
Mysore State, neluding development
of bauxite mines to feed the proposed
aluminium smelter. On 21st Febru-
ary, 1967, Exim Bank armounced their
agreement to cxtend a loan of U.S.
$2 million to the Indian company.

(b) Detailed terms and conditions
regarding the loan are still under ne-
gotation.

{c) The Belgaum Ajuminium smelter
is baseg on the bauxite deposits in
the Bouth Kolhapur region of Maha-
raghtra and the deposits in the Bel-
gaum and North Kanara Districts of
Mysore

Location of the 5th Steel Plant
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(b) if so, the capacity and the
financial outlay decided in thig regards

The Minister of Stoel, Mines and
:m (Dr. Channa Reddy): (a) No,
\

{b) Does not arise,

Import of Golf Equipment

251. Dr. Karni Singhjl: Will {he
::amister of Commerce be pleased to
te:

(a) whether in view of the acute
shortage of Golf equipment in the
country and also in view of forelgn
exchange being earned by export of
sports goods like hockey-stickg and
footballs, Government propose to
earmark some foreign exchange so
earned for the import of Golf equip-
ment; and

(b) if not, the reasons therefor?

The Minister of Commerge (8hri
Dinesh Singh): (a) and (b). Under
the present policy for registered ex-
porlers,?nlyhnpmrq:lmthIulil
szetowed:e.mt ig needed to pro-

In terms of the current import
policy, applications from recognised
clubs are being considered for import
of golf balls.

nnwayl.moﬁumm“
Balangtr

252. Bhri A. Dipa: Will the Minister

of Raffways be pleased to state:

wmuu-mm&m
Wis & preliminary survey for con-
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(b) if so, whether Government pro-
pose to conduct a secondary investi-
gation; and

(c) when during the next Five
Year Plan, Government propose to
take up the work?

The Minister of Rallways (Shri
C. M. Poonacha): (a) Preliminary
Engineering and Traffic surveys for a
new broad gauge line between Khurda
Road and Balangir were carried out
during 1946-47.

(b) No

(c) The propesals for comstruction
of new lines during the Fourth Five
Year Plan are still to be finanlised.
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Sale of Handlooms Cloth

254, Shri Y. G. Gowd: Will the
Minister of Commerce be pleaged to
state:

(a) whether there is any society
run eihter on cooperative lineg or by
Government for the promotion of sale
of handloom cloth in and outside the
country;

(b) it so, what was its turn-over in
1966;

(c) the sources from which the
cloth for sale was procured;

(d) what is the pearceniage of cloth
procured from ths cooperatives, .
businessmen and master weavars;
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(e) 1f the cloth required is procured
from the cooperatives also, which of
the society supplied the largest guan-
tity and 1its cost; and

(f) the procedure la.d down for the
purchase of the cloth required for
sale or export to other countries?

The Deputy Minister in the Ministry
of Commerce (Shri Shafi Qureshi):
(a) Yes, Sir There is & Cooperative
Socicty nf this type, called The All
India Handloom Fabrics Marketing Co-
operative Society Ltd. Bombay

(b) Turn-over in 1965-66 Coopera-
tive year was Rs. 2,31,16,713 00

(¢) From sharcholders which in-
clude Statc Apex Weavers Societies;
Primary Weavers Cooperative Socic-
ties, State Governmeni:' State Tra-
dingg organizations Individualq and
firms engaged n handloom indusiry

(d) Cinth procured fiom Coopera-

tives 454
Cloth procured from other
sources - 55%

(e) Chenmimalai Handloom Weavers
Cooperative Sales & Production Socie-
ty Ltd, Chennimala:

Cost . Ry 4,37,967.00
(Y A statemenl = attached
[Placed v Library  See No. LT-=176/

87]

M S Golcha Properues, (P) Lid., Dethi

255 Shri Hukam Chand Kachha-
valya : Will the Minwsterof Indus-
trial Development and Company
Affairs be pleased to 1efer to the reply
given to Un<tarred Question No. 2608-
A on the 28th November, 1966 and
state:

(a) whether any decision has since
been given by the High Court of
Rojasthan in the matter pending
before them regarding the creditors
of M/s, Golcha Properties (P) Ltd,
Delhi; and

() 1 w0, the nature thereof?

The Minisier of Industrial Develop-
ment and Company Affairs (Shri F.A.
Almest): (a) No Sir. The cige is
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posted for hearing on 4th April, 1967
(b) Does not arise,
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B. G. Railway Ling from Nangal fo
Tna

257. Shri Hem Raj: Will the Mmis—
ter of Railways Dbe p'ersed to otale.

(a) whether 1t is a fact tha( there
is no broad-gauge raillway line n
Himacha] Piradesh;

(b) whether there was & proposal
to (xtend the broad-gauge railway
lUne from Nangal to Una;

ey whether it is a fact that a sur-
vey was also made for the construe-
tion of railway line connecting Nangal
Head Works with Beas Dam Head
Works at Pong; and

(d) if so, the result thereof?
The Minister of Rallways (Shri
C M. Poonacha): (a) Yes. But Kalka

*‘l‘:ﬂ! and about 8 miles of B.G. line
on its approach falls within Himachal
Pradesh.

(b) Yes,
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{c) and (d). No investigations were
carried out in the past except for the
portion betwesn Nangal and Una,
which forms a part of this link.
Trafic Survey for Nangal-Una raul
link (19 XMs) which was carried out
jn 1958-57, rcvealeg that the project
was not financially justified. A tra-
fic appreciation was also carried out
in 1963 for a rail Link between Nangal-
Una-Talwara (near Pong Dam) (90
KMs) to assess the financial implica-
tiong of this link, This appreciation re.
vealed that the cost of construction of
this link in the semi-hi!ly terrain, may
be about Rs, 8.5 crores, and the project
would not be financially remunera-
tive

Cement Factory in Kangra

258. Shri Ilem Raj: Wi'l the Mims-
ter of Industrial Development and
Company Affairs be pleased to state:

(a) whether 1t 15 a fact that the
Cement Corpoation of India has
undertaken a survey of the limestone
deposits in the Kangra distriet (H.P,)
for seting up @ cement factory in
that District; and

(b} if so, the result obtained from
that survey?

The Minister of Industrial
ment and y Affairs

Compan (Shri
F. A, Ahmed): (a) No, Sir.,

(b) Does not arise.
Gold-Lace Factory in Madras State

259. Shri Sexhiyan: Will the Minsster
of Commerce be pleased to state:

(a) whether Government have con-
sidered

{b) if so, the decision taken in this
Pegard?

2036

The Minister of Commerce (Shri
Dinesh Singh): (a) No, 8ir. The Cen.
tral Government have not received
any such propogal,

(b) Does not arige

Over-bridge near Kumbakonam
Station

of Railways be plensed 1o state the
Progress made o far in the construc-
tion of an overbridge near Kumbako-
nam Railway Station on the Kumbako-
nam-Nindamangalam Section (South.
ern Railway)?

The Minister of Railways (Shri C. M.
Poonacha): Prisumably, the Hon'ble
Member is referring to the construc-
tion of a toad averbridge 1n replace-
mani of the existing level crossiag at
Kms 315{8-10 near Xumbakonam Sta-
tion on  Mayuram-Thanjavur Section
3! Southern Rajlway.

Under the extant policy, the Rail-
Ways undertake schemes for road
over funderbridges in replacement of
busy level crossings as soon as they
are sponsored by the State Govern-
ment indicating relevant priority.
The particular proposal for a road
overbridge at Kumbakonam was ten-
tatively proposed by the Government
of Madras during 3rd Plan period, but
it was subsequently dropped by the
State Government due to paucity of
funds,

The State Government have not yet
intimated the Railways their proposals
for road over/underbridges during 4th
Plan period,

B, G. Line between Tutlcorin and
Salem

%61. Shri Sezhlyan: Will the Minis-
ter of Raflways be pleaseq to state:

(a) whether any decision has been
taken for the construction of a brosd-
gauge rallway Jine between Tuticorin
and Salem via Madural, Dindigul and
Karur; and
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(b) if so, the financial pravision
made and the work to be completed
during the Fourth Five Yeay Plan
period?

The Minister of Rallways (Shri C. M.
Poonacha): (a) and (b). A Traffic Sur-
wvey for a new broad gauge line from
Karur to Madurar »ia Dindigul and
{or conversion of {he Madurai-Tutice-
rn M.G. section fo BG has been sanc-
tioned. It is also proposed to carry

out a Preliminary Engineering Survey
for this B.G, link in the coming year.
A decision regarding its construction
will be takem after the surveys have
been completed and the results raade
available,
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Blowing up of Railway Track ea
N, E. F. Rly.

263. Shri Yashpal Singh:
Shri Hem Barua:
Shri Onkar Lal Berwa:

Will the Minister of Rallways be
pleased to state:

() whether it is a fact that Rail-
way track was blown up by plastic
bombs between Kharikatia and

Mariant Stations on the 18th February,
1967;

(b) if so, the number of casualties

and loss of property as a result
thereof; and

(c) the measures taken by Govern-
ment in this regard?

The Minister of Rallways (Shri
C. M. Poonacha): (a) Yes, but the

kind of bomb is not known.

(b) There was no casuslty. The

loss of railway property has been esti-
mated st Rs, 2425,

(c) A case has been registered by
Government Railway Police Mariani
under section 128 (maliciously wreck-
ing or attempting to wreck a train)
of the Indian RanwmActlndm-
tion § of Explosives Act and the same
is still under investigation The fol-
lowing preventive measures slready
exist for safety of train service:—

(i) In gddition to the Engineering
Gaogmen patrols in the sec-
tm.\hommvu;:m

are responsible ares
arrsngements
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Swall-Seale Industries in Rural Areas

265. Sari C. O, Damnl;:
Shri D, C. Bharma:

Will the Minister of Industrial

(a) whether it is proposcd to con-
centrate efforts on the promotion of
small-scale indusiries in smal]l towns
and promising rural areas and whe-
ther a provision is being made In the
Fourth Five Year Plan for the pur-
pose;

(b) if <o, the details thereof; and

(c) the steps taken t0 implement
the same? '

The Minister of Industrial Develop-
ment and Company Affairs (Shri F. A.
Ahmed): (a) Yes, Sir. It hag been
mentioned in the draft outline of the
Fourth Five Year Plan that the ap-
proach will be broadly to concentrate
efforts on promotion, in small towns
and promismg ru.al areas, of thuse
smal] industries which do not depend
on scarce raw materials However,
no separate provision is being made in
the Fourth Plan,

(b) and (c). 'The details of the pro-
posal will be worked out after the
Fourth Five Year Plan is finally ap-
proved,

Production o; Arms ang Ammunition
in the Private Sector

266, Dr. Karnj Singh: Will the Mims-
ter of Industrial Development and
Company Affairs be pleased to state:

(a) whethey Government have
taken a decision to allow the private
sector enterprises to take up the pro-
duction of arms and ammunition for
civilian target shooting movement;

(b) the number of applications
recelved by Government from private
entrepreneurs and their names; and

(c) the proposals for foreign colls-
boration to start the industry under
private sector?



are pending consideration. [Placed
in Library See No LT-178/67).

(¢) The scheme of the firm from
Gujarat, referred to at (b) above for

of 1865, for taking up the manufac-
ture of Air Rifles,

Lakshm| Rattan Cotton Mills, Kanpur

267. Shry 8. M. Banerjee: Will the
Minister of Commerce be pleased to
state:

(a) whether it is a fact that the
Lakshmi Rattan Cotton Mills, Kan-
pur have not yet been taken over by
Government despite the unanimous
recommendation of the Committee
appointed for this purpose;

(b) if so, the reasons therefor; and
(c) the steps taken by Government
in thiy regard?

The Depuiy Minfster fn the Milaisiry
of Commeree (Shri Fhall Qureshl):
€a) to (c). The report of the Investi-
gation Committes o still under consi-

(a) the steps taken to reduce the
prices of cars in Indis;

(b) whether carg are being sold at
a much greater price than the cost
price; and

(c) it so, the reason for not taking
uny effective steps in this regard?

The Minister of Industrial Develop-
ment and Company Affairs (Shri F. A,
Abmed): (a) to (c), The sellinw prices
of motor cars manufaciured in tne
country are comparatively high on
account of the pelatively lo— voluma
of production, higher cost of imported
and indigenous components and raw
materials and higher incidence of
taxation. There is li'tle porsibilitv of
the selling prices of motor cars being
reduced so long as thesc conditions
prevail. On the coatrary, prices have
had to be increaseq 1n ‘ne recent past,
particularly after devaluation, on ac-
count of the factors men‘omed,

The dealery charge from the custo-
mery only the ex-factory retall sellng
price as approved by Governmeat.
However, to this they add attual cost
on actount of the following factors:

(i) Excise duty *nd the surcharge
thereon levied by Govern-

(ii) Central Sales Tax.

(iii) States Sales Tax,

(iv) Transportstion,

(v) Registration and Road Tax.
(vi) Mmmxrance.
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Forelgn Trade

9. Shei A, Sreeliismay: Wil the
Minister of Oommterce be pleased to
nate:

(a) whether Government have any
plan to take gver the entire foreign
trade of India; and

(b) if so, the main features of the
4

The Miniater of Commerce (Shri
Dinesh mgh): (a) There iz no such
plan before the Government,

() Doss nob arise,

Dersilment in Kotah Yard

279, Shri Hukam Chand Kachha-
valya: Will the Minister of Rallways
be pleased to refer to the reply given
to Unstarred Question No. 1743 on the
18th November, 1968 and state:

(a) the number of persons against
whom action has been taken in con-
nection with the collision between
two traint in the Kotah VYard on
3-9-66 as also the nature of the action
taken; and

(b) if no action has been taken,
further time likely to be taken in
matter?

The Minister of Rallways (Shri C.
Poonacha): (a) Four railway
have been punished as under in
nection with this accident:

§g

SEx

I 2

(&) Poloteman

Will the Minister of Commerco be
Pleased to state:

(a) whether 1t is a fact that the
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The Deputy Minister in the Mials-
try of Commeree (Shri Shafl Qureshi):
(a) No sgreed solution for the re-
opening of the Mill emerged from the
discussions,

(b) Does not arise.

Rallway Accidents

273. Shri Kanwar La] Gupta: Wil
the Mimster of Ballways be pleased
to state:

(a) how many of the railway acci-
dents which oeccurred during the last
five years were suspected to be on
account of sabolage; and

(b) the action taken
saboteurs?

against the

The Minister of Rallways (Shrl
C. M, Poonacha): (a) 32

(b) The cases are reported to the
State Government Police for 1avestiga-
tion and for taking appropriate action
mgainst the saboteurs.
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Production of Coking Coal

275. Bhri D. €. Sharma:
8hri Dhuleshwar Meena:
Shri Ramachandra Ulaka:
Bhri Khagapathi Pradhani:
Shri Heerji Bhai:

Will the Minisier of Steel, Mines
and Metals be pleased to state:

(a) whether the production of cok-
g conal during the Fourth Plan is
expected to exceed the demand there-
of because of considerable scaling
down of steel programme; and

(b) 1f so, the steps taken in the
matter®

period, is being adjusted so0 as to
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The provision for expenditure in the
current year on works connected with
the formation of the South Central
Zone, in the headquarters building
and residential accammodation for the
‘headquarters staff s approximately 68
lakhs more than the original budget
provision of 114 lakhs,

‘Surplus Engineers in HE.C., Ranchi

271. Shri P. K. Ghosh:
Shri §. C. Samanta:

Will the Minister of lnamhl
Development and Company
be pleased to refer to the replies
given to Unstarred Questions Nos. 948
and M9 on the 18th November, 1985
and state the present assessment of
surplus civil engineers in the Heavy
Engineering Corporation, Ranchi 1o
date and the arrangements made by
Government for their absorption in
the project itself or in other pro-
jects?

-

The Minister of Indusirisl Develop-
ment and Company Affairs (B8hri F.
A. Ahmed): On the 1st April 1947,
$1 persons as shown below would be
surplug:—

(i) Zonal Engineers/Execu-
tive Engineers R |

() Assistant Engineers .. 13

(1li) Engineer Amistants/

Overseers 3«

s

ENorts are being made to shsorb the
Executive Engineers/Zonz]l Engineers
on alternative joby in the Company,
to the extent possible, and also in
other public sector projects. As Assis-
tant Engineers are sble to get jobs
elsewhere and there is already con-
siderable exodus, it 1s likely that the
surplus peraong in this class will be
able to secure other jobs and there
will be no problem of absorbing them.

As regards Engineer Assistants/
Overseers, it has been found possible
to giwve them reorientation tmaining
and absorb they, on alternative jobs
n production. Retrenchment is there-
fore unlikely,

Air-oonditioned Trains

278. Shri Vishwa Nath Pandey: Will
the Minister of Rallways be pleased
to state:

(a) whether Government propose
to introduce some more Air-condi-
tioned trains in the country; and

(b) if so, when 1t is likely to
materialize and on what routes?

The Minister of Railways (Bhri C.
M. Poooacha): (a) and (b). An Air-
conditioned Express will be :ntroduced
from 1-4-87 to run once 3 week each
on Madrrs-Howrah, Howrah-Bombay
via Nagpur; and Bombay-Madras
routes. Besides, frequency of Air-
conditioned Expregses, which were
running twice a week on New Delhi-
Howrah and New Delhi-Bombay rou-
tes, was increased to three times a
week from 11/13-3-87. Similarly,
frequency of Airconditioned Expres-
ses running between. New Delhi and
Amritsar has been increased from once
a week to twice 5 week from 13.2.87
and will be further increased to three
times a Week 1n the time tsble to
come into force from 1-4-87.

Raid on Tiewa Rallway Statlen
279. Siwi Vishwa Nath FPasdey:

Will the lnnua-ot Rilways be
pleased to state

ll)mﬁhl fact that om
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the 9th March, 1087 a gang of sbout
I8 dacoits raided the Tisua Railway
Station (Northern Railway) near
Bareilly and seized the Assistant
Station Master and ran away with
the Btation earnings; and

(b) if so, the action taken in the
matter?

The Minister of Raliways (Shri O.
M. Poomacha): (a) Yes.

(b) A Civil Police Constable on duty
at the Railway Station challenged the
dacoits who opened fire. As a result
of firing, the constable sustained in-
juries. The Government Railway
Police Bareilly have registered a
case under section 305 LP.C. and are
investigating into it. Neither any
arrests have been made nor any stolen
property has been recovered so far.

Squatting on Rallway Track by
Passengers

280. Shri Vishwa Nath Pandey:
Will the Mimster of Rallways be
pleased to state:

(a) whether it iz a fact that some
passengers of the Lakshmikantapur,
Sealdah Local (Eastern Railway)
staged a demonstration on the 10th
March, 1887 by squatting on the track
and preventing all train movement
to and from Ballygunge and also
raided the Assistant Station Master's
Office and assaulted the Assistant
Station Master on duty; and

(b) if so, the causes thereof and -

the action taken by Government
in the matter?

The Minister of
M. Poomachs): (a) Yes

(b) Due to late arrival of SJ 45 Up

(Bhri C.

rm,pmmmotﬁ'bmny (Lak-
shmikantapur-Sealdsh local) thought
that their train would be detained for
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The Government Railway Puilice,
Sealdah have a etse utdar

Robbery in 354 Down Farakka

281, Shri Vishwa Nath Pamdey:
Will the Minister of Eallways be
pleased to state:

(a) whether it is a fact that a
robbery was committed on the Sth
March, 1967 in a Second Clams Com-
partment of the 3834 Down Farakka
Passenger train between Bansh Barls
and Bandel stations, Eastern Railway
when the robbers took away orna-
ments, and some valuable clothes and
also asssulted the passengers; and

(b) if so, the action taken in the
mnatter?

The Minister of Rallways (Shri C.
M. Poonacha): (a) Yes, but the in-
cident occurred on 6-3-1987 in train
No. 334 Down, the victims being a rail-
way employee and his relative

(b) Government Railways Police,
Katwa has registered a case under
section 385/387 IL.P.C. One suspected
person has been arrested 80 far in
this connection. Police investigation
is progressing.

New Rallway Lines in Orima

282, Shri Chintamani Panigrahi:
Will the Minister of Rallways be
pleased to state:

{a) whether the proposals for the
construction of new railway lines
during the Fourth Plan period in
Orizsa have been finalised; and

‘m(b)i!w,themainmm
The Minister of Raliwaye (Shri O,
M. Poosmchz): (a) No.
(b) Daes not arise,
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Madhusudan Gordhandas and Univer-
sal Export and Import Agency

283. Shri Madhu Limaye: Will the
Minister of Commerce be pleased to
state:

(a) the stage reached in the lezal
proceedings against the firm of
Madhusudan Gordhandas and Uni-
versal Export and Import Agency in
the matter of illegal import of nylon
filament yarn;

(b) whether any proceedings have
been started against the Textile Com-
missioner and the Joint Chief Con-
troller of Exports and Imports for
illegally amending the import
licences (given to the Bombay Tex-
tile Mills) and allowing their sale to
Dhanraj Mills without satisfying the
condition about the self-consumption
of the imported stuff by the trans-
feree; and

(c) if not, the reasons for not tak-
ing action against them?

The Deputy Minister in the Minis-
try of Commerce (Shri Shafi Qureshi):
(a) to (c). A statement is attached.
[Placed in Library. See No. LT-
179/671].

All india Handloom Board

284. Shri 8. K. Sambandhan: Will
the Minister of Commerce be pleased
to state:

(a) when the All India Handloom
Board was last reconstituted;

(b) the basis on which it was re-
constituted; and

(¢) whether any representation has
been given to the private sector,
manufacturer or exporter of hand-
loom goods from the State of Madras?

The Deputy Minister in the Minis-
try of Commerce (Shri Shafi Qureshi)
(a) On 18th January, 1963.

(b) The main criteria observed in
reconstituting the Board were as
follows:

(1) Two representatives to each
of the States (except Assam)

CHAITRA 10, 1889 (SAKA) Written Answers

having more than two lakhs
of handlooms (registered):

(2) One representative to each
of the States having register-
ed handloom between one
lakh and two lakhs;

(3) Three representatives nomina-
ted by the Government of
India from the rest of the
States and Union Territories;

(4) One representative each to

represent—

(i) Mill Industry,
(ii) Reserve Bank of India,

(iii) Cooperative Financing
Agencies,

(iv) Woollen Handloom In-
dustry,

(v) Silk Industry,
(vi) exporters, and
(vii)  persons havng expert
knowledge in Technology

or Economics;

(5) President, All India Hand-
loom Fabrics Marketing Co-
operative Society, Bombay;

(6) Executive Director, Handi-
crafts and Handlooms Exports
Corporation of India Ltd.,
New Delhi;

(7) Joint Secretary, Planning
Commission, New Delhi;

(8) Honorary Adviser (Hand-
looms), Government of India;
and

(9) Assistant Financial Adviser,
Ministry of Finance, Bambay.

(c) Yes, Sir. The State of Madres
is represented by the following:
(1) The Director of Handlooms,
Madras;

(2) The President, The Tamil
Nadu (Madras State) Hand-
loom Weavers' Cooperative
Society Ltd., Madras: and

(3) Shri M. S. A. Majid, 34 First
Main Road, Gandhi Nagar,
Madras-20.
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Brindavan Express Trin

235, Shri 5§ K. Sambandhan: Will
the Munister of Railways be pleased
to state:

(a) whether any representation
was received from the public request-
ing Government to arrange for the
stoppaing of Brindavan Express Train
at Arkonam Junetion on the Mad-
ras-Bangalore section and

(b) if so, the action taken there-
on?

The Minister of Rallways (Shri C.
M Poonacha): (a) Yes

(b) Provision of stoppages of 30/40
Brindavan =ervice between Madras
and Bangalore, has, however, not been
found )justified.

Electrification of Madras-Arkonam
Bectlon

286. Shri § K, Sambandhan: Whil
the Minister of Rallwayg bu pleased
to refer to thc reply given to Unstar-
red Question No 530 on the 4th
November 1866 and stte the vtage at
which thy proposal for the Elettnfi-
vation of the Railway line botween
Madras Central and Arkonam stands®

The Minister of Rallways (8hri C
M Poonacha): The electrification from
Madras to Trivellore for opeiation of
suburban services 15 being considered
in the first Inslance and the guestion
of extending it to Arkonam will be
taken up later A study of Electrifi-
cation of this Seetion with the sub-
urban services being operated by
Electrical Multiple Unils vis-a-vis
running of Diesel Multiple Units is on
hand, and the decision on electrifica-
tion will be based on this study as
slso on the availability of funds and
foreign exchange.

Impory Licences
287 Shry M. Sularsanam: Will the
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Minigter of Commeres be plddsed to
state:

(a) the total amount of licences
given for import of raw materials
since the "devaluation; and

(b) the names of important items?

The Minister of Conumerce (Shri
Dinesh Singh): (a) Statistics relating
to import of raw materisls are not
maintained separately. The total yalue
of Actual Users licences issued from
6-8-1966 to 31-1-1967 for raw mate-
rial, spares and components was of
the order of Re. 925 crores.

{b) Some of the more important
items of raw materials licenced are:—

(1) Non-Ferrous Metals.

(2) Copra.

(3) Crude Rubber including Syn-
thetic Rubber,

14) Paper Pulp and Newsprint.

(5) Textile Fibres,

(6) Animal and Vegetable Oils
& Fats.

(7) Pigments fu1 Paints and Var-
nishes etc.

(8) Es-cntial Ouls.

Overbridge at Rsailway Croming in
Patel Nagar, Delhi

288, Shri Bal Raj Madhok: W'l the
Minister of Railways be p'eased to
refer to reply given to Unstarred
Question No 1387 on the 5th August,
1966 and state:

(a) the progress, if any, made to-
wards the construction of an over-
bridge over the level crossing in
Patel Nagar which links the colonies
of Najafgarh Road with the rest of
Delhi; and

(b) how long it will take to comp-
lete the over-bridge at the gbove

The Minlster of Rallways (Bhrl
C. M. Poomache):



‘2055 Written Answers CHAITRA 10, 1600 (SAKA) Written Answers 2056

sent for approval to the Municipal
authorities. However, a few detalls
including location of a proposed sub-
way arée yet t0 be finalised. The
Municipality are also yet to deposit
with the Railways Rs. 105 lakhs—
their share of cost of the work

As soon as the remaining details
and plans are finalised and the money
deposited, the Railways will take up
construction work.

(b) After work is actually started,
1t will take the Railways about two
years to complete their portion of the
work on the bridge proper.

Popularisation of Soft Coke in Rural
Areas

289, Shri 8. C. Samanta:
Dr, P, Mandal:

Will the Minister of Steel,
and Metals be pleased to slate:

(a) the action mitiated on the
report of Dr. Lahir1 on the populari-
sation of soft coke in the rural areas;
and

{b) whether Government have
decided to set up of Commuttee or
Board for guiding and supervising
the programme aimed at popularisa-
tion of domestic coke and to divert
dung for use as manure?

The Minister of Steel, Mines and
Mietals (Dr. Chenna Reddy): (a) The
Central Fuel Ressarch Institute has
circulated Dr. Lahiri's draft project
report for conducting pilot survey
and expernment in the States of
Madhya Pradesh, Uttar Pradesh and
Bihar for popularising soft coke in
rural areas to the concerned Minis-
tries including the executing Depart-
ment viz.,, Department of Community
Development, State Governments and
others, The Draft report will be
finalised as soon as the comments of
concerned  Ministries/Departments

!

Mines

State Governments are Availahle,
(b) Doeg not arise.

Subsidies Payable to Collieries

290. Br. P. Mandal:
Shri S. C, Samanta:

Will the Minister of Steel, Mines
and Metals be pleased to state:

(a) the amount outstandmng on
eccount of bills for subsidies payable
to collieries at the end of December,
1966 and January, 1967;

(b) the procedure for disposing uf
collieries bills and the steps taken
tfor ensuring speedy disposal of these
bills for subsidies for sand-stowing
under difficult mining conditions; and

(c) whether there is any proposal
for converting the bills mto dis-
countable documents for the purpose
of raising loan?

The Minister of Steel, Mines and

Metalg (Dr. Chenna Reddy): (a)

The amounts outstanding in respect of

subs:dies payable on 31st December,

gﬁﬁ and 31st January, 1967 are given
low: —

31-12-66 131-1-1967

(Rs. 1n lakhs)
Clums in respect of
subsidies for sand

stowing . . 166 181

f N . L1 72
TOTAL 253

(b) A statement giving the informa-

231

tion 15 enclosed {Placed in Library.
See No. LT-180/67.]
(c) No, Sir

Production sud Alloeation of Coking
Ceal

£01. 8hri 8. C. Bamanta;
Dr. P. Mandal:

Will the Minister of Steel, Mines
ang Metals be pleased to state:

(a) the year-wise targets of pro-

»
o

duction of coking coal during the
Fourth Plan with sectoral allocation
against the gctual production for the

i

1965-48;

.



(In Million Tonnes)
1966-67 . . 13°10
1967-68 . 19- 56
1968-69 . 20 83
1969-70 . 33-23
1970+71 . 26'“

The production programme will be
adjusted so as to meet the above de-
mand,

The linkage of colleries with the
consuming units and the sectoral allo-
cation is being finalised Actual pro-
duction during 1065-66 was 18.96
million tonnes (Private Sector 1418
million tonnes and Public Sector 2 78
million tonnes).

(¢) Government have released tem-
porary surplus of coking coal, which
is primarily in lower grades, for non-
metallurgical purposes.

Over-bridge at Parll Railway Crossing
near Palghat

292. Shri E. K, Nayanar: Wil} the
Minister of Rallways be plaased to
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The Minister of Rallways (Swnt
C. M. Posnacha): (2) and (b). Plans
and estimates for the work have been

position to start work on
approaches.

‘Water Shortage at Calicut and seme of
the Rallway Stations in Kerals

293. Bhri A, K. Gopalan:
Shri Umanath:
Shri Nambiar:
Will the Minister of Railways be
pleased to state:

(a) whether the residents of the
Raillway  quarters in Calicut have
been put to much difficulty due to
the drying up of wells in the Railwsy
compound;

(b) whether Government are also
aware that the water tanks in the
‘West Hill station and Badagara sta-
tion in Kerala have dried up result.
ing in difficulties even for the sup-
ply of water to the railway engines;
and

(c) i so, the steps taken to meet
the water scarcity?

The Minister of Railways (Shri
C. M. Poonacha): (a) and (b), Water
sources in West Hill and Badagars
stations have not dried up, and no
difficulty is at present experienced for
supply of water, including loco
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new- industrial Batates in Orissa dur-
ing thy Fourth Five Year Plan bas
been finalised; and

{b) if so, the details thereof?

The Minister of Industrial Develep-
ment and Affairs (Shri F. A.

M). () and (h) Yes, Sir. Apart
from the furthet expansion of two of
the existing Industrial Estates it
Cutteck and Rourkela with 12 and 13
units respectively in each, the State
Government of

1. Industrial Estate, Cuttack
21 Units Dist. Cuttack.

2. Industria]l Estate, Rourkela
20 Units Dist. Sundargarh.

3. Industrial Estate, Sunabeda
12 Uni.s Dist. Koraput.

4. Industrial KEstate, Talcher
8 Units Dist, Dhenkanal

5. Industrial Eatate, Paradeep
12 Units Dist. Cuttack,

Proceodings against Sahn-Jaip Group
of Companieg

2060

(b) No.
(c) Does not srise.

Export of Manganese Ore

298, Bhri Ramachandry Ulaka:
Shr! Dhuleshwar Meena:

Will the Minister of Commerce be
pleased to state:

(a) whether the State Trading Cor-
poration haz recently concluded any
long term arrangements with some
foreign countries for the export of
manganese ore; and

(b) if s0, the details thereof?

The Minister of Commerce (Shri
Dinesh Singh): (a) The Minerals and
Metals Trading Corporation and mnot
the State Trading Corporation iz con-
cerned with the export of Manganese
Ore. No long-term arrangements
have recently been concluded by
Minerals and Metals Trading Corpora-
tion with the foreign buyers

(b) Does not arise.

Production of Motor Trucks

297. Shri Ramachandra Ulaka:
Shrt Dbuleshwar Meema:

Will the Mimuster of Industriat
Developmen! and Company Affairs
be pleased to state:

(a) whether Government have re-
cently received offers of hig loans
from foreign countriey to increase the
production of motor trucks in the
country;

(b) if so, the details thereof; and

(c) the terms and conditions of
such loans?

Indastrial Develop-
ment sl Oompany Affales (Bhei 7. A
Abmed): () No, Sir.

(b) snd (c). Do not sitfss,
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Wagon Shortage

298. 8hrl Ramachandra Ulaka:
Shri Dhuleshwar Meena:
Shri Ehagapath] Pradbani:
Shri Heerji Bhal;

Will the M:nister of Railways be
pleased to state:

(a) the pomtion to-date 1n respect
of wagon shortage (both B.G. and M.
G); and

(b} the steps taken to ensure a
more satisfactory wagon supply posi-
tion”

The Minister of Railways (Shri
C. M. Poonacha): (a) There is, in
general, no ghortage of wagons The
Railways are at present loading about
25,000 wagons per day on the Broad
Gauge and 12,000 wagons on the Metre
Gauge The outstanding indents on
the Indian Railways as a whole
amounts to about three days’ loading
potential on the Broad Gauge and
four deys on the Metre Gauge There
may, however, be pockets where
shortage of certain types of wagons
may develop

Arrears also develop on account of
circumstances outside the Railways'
control, such as civil disturbances,
bundhs, cyclonic weather, etc Diffi-
:ulty Is often created by such inci-

ents.

{b) A constant lookout is maintain-
ed for mtuations and areas where
shortages develop due to normal
operating reasons and {imely action
is iaken, Action is also taken to over-
come the adverse effects of incidents
bevond the control of the railway to
the extent possible.

Railway line between Berhampur and
Phulbanl
299. Shri P. K, Deo:
Shri G, C. Nalk:

shri K F. Singh Deo:
Shri A. Dipa:

Will the Minister of Rallways be
pleased to sate:

(2) whethar therp is g Proposal to
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condtruct a railway line beweesn Her-
hampur and Phulbani; and

(b) it so, when it i5 going to mate-
rialise?

The Minister of Rallways (Bhri
C. M. Poonacha): (a) There js no
such proposal under consideration of
the Railway Board at present,

(b) Does not arise.

Arrest at Dimapur Railway Siatien

300. Shri Yashpal Simgh: Will the
Minister of Raliways be pleased to
state*

(a) whether two persons were ar-
rested at Dimapur Railway Station on
the 10th March, 1987 for loitering in
a suspicious manner at the time of the
arrival of Assam Mail,

(b) if so, whether the investigation
has been, completed; and

(c) what further action has been
taken in the matter?

The Minister of RallWays (Shri
C. M. Poonacha): (a) Yes.

(b) Not yet.

(¢) Further action can opnly be
taken on completion of the investiga-
tion by the Government Railway
Police, Dimapur.

Fixation of Price of Eabber by Tariff
Commission

23:1. Srl Vasadevan Nair: Wil the
Mimister of Commeree be pleaged to
state:

(a) whether the Tariff Commiasion
1s working for the fixation of g fair
price for the indigenously produced
natural rubber;

(b) whether the commission s visi-
ting al] the major States emguged in
the production of rubber;

(c) whether the Commission has
received representation from the small
growers of -Karela Stste 0 viit that
State; and
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(d) i so, whether the Commission
propose to visit Kerala?

The Deputy Minlster in the Minis-
try of Comxmerce (Shri Shafl Qureshi):
(a), {e) and (d) Yes, Sir
- (b) The Commission will visit ‘he
State of Kerala only.

Import of Synthetic Rabber

302. Bhrimati Suseely Gopalan:
Shri C. K. Chakrapani:

Will the M:inmister of Commerce be
Pleased to state

(a) whether 1t 1a a fact that licence
for importing synthetic rubber can-
not be granted for moie than 6,000
tons at a time;

(b) whether it 18 also a fact that
Government have grantcd lLicences for
importing 32000 tons of synthelic
rubber recently at a time, and

(e) if so, the reasons therefor®

The Deputy Minister in the Minis-
try of Commerce (Shri Shafi Qureshi;:
(a) No, Sir Although the import of
rubber, whether natural or synthetic,
regquires an import licence, there 1s
no regulation to the effect that not
more than 6,000 tons at a time should
be licensed

(b) The total import of synthetic
rubber during 1966-87 has been of the
order of about 4,700 tons only Thus
has been done taking into account ‘he
deficit between the available domestic
supplies of natural and synthetic rub-
ber and actual reurements for
rubber for various comsuming indus-
tries.

(c) Does not arise,
Kemla Rubber Growers

has been drawn to the proposals put
forward at the recent conference of

Pala, that the prica of natural rubber
be fixed at Rs 8 per kilo and that
the rubber factories be opened under
the control of the Rubber Board to
assist the rubber growers;

(b) if so, the reaction of Govern-
ment to these proposals; and

(¢) the steps taken by Government
io protect the interest of small grow-
m’

The Deputy Minister in the Minis-
try of Commerce (Shri 8hafl Qureshi):
(a) Repres ntations have been receiv-
ed urging Government wnter aha to
revise th~ terms of reference to the
Tanff Conmission about the fixation
of f.ir price of indigenous natural
rubbe and for directing the Tariff
Commuission to restriet their enquiry
to the =small growers only No repie
sentation for hxing the pricc of indi-
genous natural rubber at Rs 6 per
kg has been received

(b) Does not arice

(c) Intciest free loans and subsidies
are given to the small growers so as
to enable them to develop their hold-
ings The question of fixation of @
faur price of theiwr produce will be
conwidered on receipt of the recom-
mendations of the Tarff Commission

Bharathi Mills, Pondichery

304. Shri Umanath:
Shri P. Gopalan:
Skri C K, Chakrapani:
Shri Jyotirmoy Basu:
Shri V. V Menon:
Shri K. Anirudhan:
Will the Minister of Commerce be
pleased to state:

(a) whether 1t is a fact that a large-
number of ex-workerg of the Bhara-
thy Mills, Pondichery have still not
been remnstated even after the Gov-
ernment's take-over of the mulls:

(b) if so, the number of those who-
are still unemployed and the ressons-
therefor;



The Deputy Minister in the Minis-
try of Commerce (Shrl Shafi Qureshi):
(a) and (b). About 800 workers con-
stituting about 50 per cent of the ex~
workers of the mill have slready been
recalled, while another 150 workers
are expected to be recalled shortly.
This will leave about 480 workers out
of which only 143 would be perma-
nent workers The reason for not
employing &ll the workeis 1s that the
mill has restarted with 18,000 spindles
and 98 looms only out of a iotal of
25,000 spindles and 386 looms.

(e} to (e) The terms and conditions
of service of workers have not been
altered. However, the Authorised
Controller discussed with the unions
certain proposals relating to revised
workload for the economic runrung of
the mill These proposals were, how-
ever, not made a pre~condition to the
restarting of the mulls,

‘Material Checkers in Rallway Eles-
trification Project

305. Shri Batya Narain Siagh: W:ll
g*m“mﬂhw

(a) whether jt is a fact that
Railwa,

(c) if got, when these smployess axe

likely to be absorbed in regular Rai}-
WAy services?

The Minister of Raliways (Shri
C. M. Poonacha): (a) No.

(b) and (c). Do not arise,

Substiinte Workers of Mughal Sarsl
Diesti Loco Bhed

308 Shri Satya Naraln Singh: Will
the Minister of Rallwayy be pleased
to state:

(a) the total number of substitute
workers of Mugha] Sara1 Diesel Loco
Shed retrenched during the last two
months;

(b) whether it 15 a fact that the re-
trenched workers had completed more
than six months and new hands were
appointed for the same jobs; and

(¢) the steps taken by Government
to stop these measures?

The Minister of Railways (Shri
C. M. Poonacha): (a) and (b). 74 men
were engaged purely as substitute
workers pending regular recruitment,
at whith these 74 men along with
other applicants were considered 47
failed 1n the recruitment {ext and are
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(b) if so, the reasons therefor; and

(¢) the stepe taken to remedy Lhe
situation?

The Deputy Minister in the Minis-
meme(Mmmmnr
(a)} No, Bir,

(b) and (c) Do not arise.

Production of Stesl

© Wil the Mumster of Steel, Mines
and Metals be pleased to state

(a) whether the production of steel
1!;‘ ;ll the Steel Plants increased in
1966;

(b) 1if so, the details thereof; and

(e} whether 1t 15 1n  accordance
with the production targets®

The Minister of Steel, Mines and
Metals (Dr. Chenna Reddy): (a) to
(c). A sitstement conlaining the pro-
duction figures for 1965 and 1966 for
all the stee] plants 13 given below:—

§ teal Plants 1965 1966
(ingot tonnes
Tsta . 1,969,210 2,010,043
usco . 943773 924,466
Rourkela . 10THS83 976,391
Bhimi , 1,367,200 1,765,180
Duggapur . !ﬁ!'ml! .ﬁm
Mywreltom . . Gnﬁ 72,368

?ﬂ':f:hw Plant Units
m accordance with targeta
dus 40 eertain operstional festures,

Expart of Toa

ummms
Shri Ramachandrs Ulgks
mnwunmm
Bhri Heerji Bhal:

Will the Minister of Commerce be
pleased to state:

(a) the estimated export potential
of tea this year; and

(b) the steps taken to increase the
export of tea?

The Deputy Minister in the Minis-
try of Commerce (Shri Sha#l Qureshl):
(a) Assumuing that normal conditions
will prevail during 1067, it is esti-
mated that exports of tea might resch
a level of sbout 210 million kgs. this
yesr

(b) Indian tea has been facing keen
competition in foreign markets with
teas from other producing countries
25 well as competition from other
beverages. The following are among
the various steps taken to increase the
export of tea:—

1 For achieving higher levels of
production, l1oans on low raies
of interest are advanced to
the planters to enable them
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8. Promotional measures abroad
jointly with other tea produ-
cers and the local tea trade
have been undertaken for the
stimulation of consumption of
tea. Measures are also taken
in addition in principal con-
suming areas, for mproving
the demand of pure Indian
teas.

6 Assistance for the procurement
of fertihsers, pesticides and
other requirements of the
industry 15 also rendered,

Export of Jute Goods

Will the Minster of Commerce be
pleased to staie:

(a) whether 1t 18 3 fact thay the
export of jute gondy to various coun-
tries has dectinid,

tb) if so the cxisung level of ex-

port of jute goods to various count-
ries; and

(c) the steps taken to boost up the
export of jute goods?

The Deputy Minister in the Minis-
try of Commerce (Shri Shafl Qureshi):
(a) Yes, Sir

(b) Exports of jute goods in 1066
totalled 743,500 tonnes.

(c) A statement 15 aitached. [Plac-
ed n Library See No, LT-182/67],

Production of Razor Blades

311, Shri Heerji Bhal:
Shri Ramachandra Ulaka:
Shri Dhuleshwar Meena:
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Nos. in the large scale sector.

are also a few units in the Small
Scale Sector with an approved capa-
city of 58 million Nos. This compares
favourably with the estimated de-
mand. A capacity of 2088 million
Nos has also been approved against
the Fourth Five Yesr Plan target of
2000 million Nos It is felt that thas
capacity will be sufficient to meet the
requirements of the country.

(b) Does not arise.
Foreign Exchange carned by Indian
Films

312 Shri Dhuleshwar Meens:
Shri Ramachandra Ulska:
Shri Khagapathi Pradhani:
Shri Heerji Bhai:

Will the Mmister of Commerce be
pleased to siate:

(a) whether any Indian fllms have
earncd foreign exchange (in cutren-
e¢y) by participating in mm
festivals 1 foreign countries during
1966; and

(b)Y if so the details {hereof?

The Minister of Commerce (Shri
Dinesh Singh): (a) and (b), It 18
not possible to indicate how much
foreign exchange was earned by parti-
cipation in film festivals organised in
foreign countries, during 1966 Parti-
cipation in film festivais abroad is one
of the measures adopted for publicis-
ing our films abroad

Export of dried prawn to Burma

314. Shri Khagapathi Pradhani:
Shri Dhaleshwar Meena:
Shri Ramachandrs Ulaka:
Shrl Heerji Bhal:

Will the Minister of Cemamerce by
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Pleased to slate:

(a) whether the export of dried
#rawn to Burma has declined;

(b) it so, the remsons therefor; and

(c) the steps taken by Government
in tnis regard?

The Minister of Commerce (Bhri
Dincsh Singh): (a) and (b). Due to
foreign  Exchange difficulty, the
Burmese Government had been pro-
gressively reducing the import of
dried prawn from India and after
April, 1968 1hey have completely stop-
ped the import.

(c) Substantial portion of the prawn
previously used for drying purposes
has becn profitab y diverted to canning
and freezing for export. The balance
quan'ity of dried prawn is being ex-
ported tp other destinations.

Produetion of Ba!ll Bearings
315, Shri Dholeshwar M-ena!

Wil the Minister of Industrial
Development and Company Affalrs
be pleased to state:

(a) whether it is a fact that the
p-oduction of ball bearings has gone
down; and

(b) if so the reasons therefor and
the steps taken in this regard?

The Minister of Industr al Develop-
ment and Aftalrs (Suri F A
Abmed): (a) No, Sir. The produc-
tion of ball bearings has actually gone
un frrm 87 49980 Numbrers in 1983

to 91 50,081 Numbers in 1088,
® Does not arise.
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Wags Board for Railwaymea

339, Shrl 8. M Banerjoe:
Bivi 8. C. Bamanta:
8hri Madbu Limaye:
She Indrajit Gupia:
Skri 1. M, Biswas:

Will the Minister of Railways be
pleased to state:

(a) whether it is a fact that the
demands of the Railwaymen, for the
sppointment of a Wage Board and
for the provision of cheap grain shopa
have been put forward once again by
the Railwaymen's Federation for tha
sonsideration of Government; and

(b) it ao, the reaction of Govern-
ment and the reasons for not conced-
ing these demands?

The Minister of Rallways (Shri
C. M. Poonacha): (a) Yes; a delega-
tion from the All India Railwaymen's
Federation met the Prime Minister on
14-4-66 and presented a memorandum
which inter aliz contained a demand
for the setting up of a separate Wage
Board for Raillwaymen and provision
o subsidised grain shops in line of
what existed prior to 1849. Also there
has been demand from the National
Federation of Indian Railwaymen.

(b) As regards the getting up of a
separate Wage Board, Government's
policy was clarified in reply to Lok
Babha Starred Question No. 220 re-
plied on 25-2-66, namely, that pay
scales of Railway employees are based
on recommendations of successive Pay
Commissions which went into the pay
structure and conditions of service of
Central Government servants as a
who'e. The Government do not con-

By Cheap Grain shops, presumably
the reference is to Subsidised Grain-

these subsidised grainshops on Rail-
ways.

Canteen Employees of Northern Rail-
way statloned at Lucknow

321, Bhrl 8, M. Banerjee:
Shri 8, C. Samanta:
Shri Madhu Limaye:
Shri Indrafit Gupta:
Bhri J. M. Blawas:

Will the Minister of Eailways be
pleased to state .

(a) whether it ig a fact that the
Canteen employees of the Northern
Railway stationed at Lucknow have
been arrested without assigning any
reason;

(b) whether they have been dep-
rived of the minimum facilities for
their defence; and

(c) if %o, the reasons therefor and
the steps taken by Government in
this regard?

The Minister of Railways (Shr
C. M. Poona.ha): (a) No.

(b) and (e). Do not arise.
New process of Cement Manufaoture

322. 8hrl P, K. Deo:
8hri G. C. Naik:
Shri K. P. Singh Deo:
Shri A. Dipa:

Wil the Minister of Industris\
Development and Company Affairs be
pleased to state:

(a) the main features of the new
process of cement manufacture suc-
cessfully designed by the Regional
Research Laboratory at Jorhat;

(b) how this new Shaft Kiin Process
differs from the existing process; and

(c) the main advantage of this new
procems over the existing one?

The Minister of Industrial Develop-
ment and Company Affalrs (Shri F. A,
Ahmed); (a) to (c). The Regional
Reseirch Laboratory, Jorhat (Assam)
has designed and set up 2
mmmwwm



set
dalmiapuram in Madras by the Mad-
ras State Indust.ial Development Cor-
poration.

At present the production of cement
in the country is by the rotary kiln
process, both wet and dry with a capa-
city of about 600 tons per day. The
cement factories in the counry are
employing the wet process predomi-
nantly. Shaft kins can be used only
for the dry process. Compire i with the
rotary kilns, the shaft kilns have the
advan‘ade of low installation cost less
requirement of space and built-up
area and also lower cost o' fuel as
tHev are smaller units. The acvantage
of shaft kilns of the type set up at
Jorhat and Dalmiapuram is tha' such
amall shaft kiln plants are suitahle for
evploitation of areas with smaller
deposits of limestone. These plants
will be particularly useful in areas
where the limestone depos’ts are limit-
ed nr where transport facilities are not
easily availahble The cnst o produe-
tion nf the standard conventional tvpe
600 tons rer day canacity uni‘s fs less
than the smaller units employing the
new process.

Licences for New Infustries

"2 Shry Y, (1. Gowd: Wil the
Minist v of Tndnwtrigl Devrlopment
and Company Affairs be pleased %0
state:

(a) the numbder of applications
received from Andhra and Mvsore
States for licences for the satting up
of new industries during 1966;

(b} how many of them were from
Knt:‘rnool District in Andhra Pradesh;
a

(¢) how manv of these anplicants
ware granted licences and for what
industries®

The Minict=r of Indnviral Develop-
. yoent and Affalre (Shri P AL
Ahmed): (2) and (b). Forty three

sore State were received and accepted
for consideration during 1966.

(¢) Six licences in all have been

fac'ure of Glass-linei equipment in
the Hyderabad District of
Pradesh.

Commosition of Statutery Boards under
the Ministry of L D. & O. A.

324. 8hrl ¥ G. Gowd: Will the
Minis‘ar of Industrisl Development

and Company Affalrs be pleased to
state:

(a) the number and names of Statu-
tory Boards working under his Minis~
try;

(b} whether the members of thess
Boards are elected or nominated by
Government; .

(¢) how many of these Boards were
reconstituted in 1988; ang

(d) whether any persons f-om Kur-
nool District in Andhra Pradesh were

appointed to any of these Boards?

The Minister of Indu=tr'al Develop-
ment vnd Comnany Affairs (Shri P A.
Ahmed): (a) Two. The Company Law
Board and the Central Boilers Board.

(b) The Members of the Company
Law Board are appointed by the Cen-
tral Government according to the pro-
vicions of Suh-sectinn (2) of Seetion
10E of the Companies Act, 1936 13
members of the Central Bollers
Board including the Chalrman mwe .
nominated by the Central Govern-
ment. These include one represen.
tative of the Union Territories, Eah
of the Sta‘e Governments (excluding
the State of Jammu and Kashmir to
which the Act does not extend) noemnl.
nate one member sach. These nomi-
nations are made under the prov'sions
o’ Section 27 A(2) of the Indlam
Boflers Act, 1923,
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{c) The Company Law Board was
reconstituted twice in 1988, There
was no reconstitution of the Central
Bollers Board during 1958 apart from
changes in membership due to retire-
men* transfers etc. There were s~ven
chanzes in the membershin (excluding
change of the Chairman who is an ex-
officic member).

(d) No, Sir.

National Sma!l Indusiries Corporation

325. Sh-i Y. G. Gowd: W'l the

Minister of Tadnstrial "™ v ‘opment
and Company Affairg be pleased to
state:
. (@) whether  Government have
dirscted the National Smal: Industries
Cosrporation Ltd mot to advance any
loa1s to the khandasari Suzar Fasto-
ries; and

(h) if 0. the reasons therefor?

The Minist~r of Industr al Develop-
ment and Company Affairs (Shri F. A.
Ahmed): (ar No. Sir.

(b) Does not arise.

Samastipur—Jaynagar B.G. Line
328. Shri Shiva Chindra Jha: Will

(a) whether it is proposed to ex-
tend the broad gauge Rallway I'ne
from Samastipur to Jaynagar in Bihar
in view of the strategle importance of
that border area; and

Madhubani, Sakri and Chikna Stations

327. Shri sShiva Chandra Jha:
Will the Minister of Rallways hs
pleased Lo state the steps boing taken
by for the imp.ovement of u
fucto.y tmlet and bath arrangements
in the wailting rooms at Madhubani
and Sakri Siauons and for the overall
mmp ovement of the Chikna Station?

The Minster of Rallways (Shrl
C. M. Po nacha): The toilet and bath
arrangements in the waiting rooms at
Madhub ni and Sakri Statons are
considered satisfac rry a; these have *
alrendy be:n providej with sanitized
lavatorie hath rocms and urnals and
no  'mnrovements are considered
necessary

Ch kn» 15 onlv a contractor opcrated
Halt Stat' n Th- basic amenities re-
quired ‘0 h~ nrovided st such halts
namely 2 riil lovel platferm, a small
waiting s=ei1 and Dghts on the plat-
form alre~dv exist Tn adiition §
benchrs and on= hand-rump have
also b-en provided. For the present
ther~ is no proowsnl for ‘urther im-
provement gt this halt station.

228 Shri X. G Deshmukh: Wil the
Minister of Railways be pleased to
state:

(a) Whether there 13 a proposal te

introduce a Janata Express tramn om
Howrsh trunk line tie
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st present, for want of capacity on
sectiong enroute and lack of termimal
facilities gt Bombay VT. To creste
these facilities Works are already in
. progress and are expected to be com-
mlmﬂmumm

(c) An Air-conditioned Express
train once a week will run each way
an this route from 1-4-1967. It Is
also proposed to dieselise Bombay-
Howrah Mals wia Nagpur during the
IV Plan, subject to the availability of
Diesel locos. This will also reduce
overcrowding to some extent.

Overbridge at Amravat! Rallway
Btation

3129. 8hri K. G. Deshmukh: Will the

Min'sier of Ballways be pleased to
rtate:

(a) whether it i3 a fact that eon-
struction of the overhead bridge at
Amravati Railway Station (Central
Railway) has been abnormally delay-
ed; and

(b) if =0, the steps Governmnent
propene to tnke for an early comple-
tion of the above-mentioned construc-
tion work?

The Minister of Rallways (Shrl
€ M. Poonacha): (a) According to
the rules the Railway 15 to construct
only the bridge portion of thus road
overbridge and the State Government
has to construct the approaches at its
cost. Construction of the bridge pro-
per wag compleied in December, 1964,
but work on the approaches is not
yet complete

(b) It is understood that the State
Geovernment would complete the work
on spproaches by the end of 1967.

Scheduleg Castes p-~sonuel in Divk
sional Sopdt's Office, Lucknow

330. Shri Arjun Siogh Bhadauria:
Wil' the Minister of Rallways be
pleased to state:

(a) the number of Scheduled Castes
Personnel working In the Divisional

's Office, now;
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(b) the number of

emblayess,
among them, employed in the Person-
nel Branch;

(c) whether the representation of
these Castes is not edequste in the
said Branch; and

(d) if so, the reasons, therefor?

The Minister of Rallways (8hri
C. M. Poonacha): (a) 40.

n 7,

(¢) and (d). No quota is preseribed
for representation but only for reser-
vation in recruitment to wacancies
which arise in the office as & whole.

Asbestos Plant In Anfhra FPradesh

331. Shri Eswara Reddy: Will the
Minister of Industrial Development
and Company Affairy be pleased to
state:

(a) whether there ia any propossl
to set up a plant for the production
of asbestos in  Pulivendala Taluk,
Cuddapah District in Andhra Pradesh;

(b) if so, the main features of the
proposa.* and

{¢) the estimated cost thereof?

The Minister of Industrial Deve'op-
ment and Company Affairs (Shrl F. A.
Ahmed): (2) Thero 15 a proposal for
the setting up of a plant for the pro-
duction of asbostos cement productis at
Cuddapah town (and not in Puliven-
dala Taluk) in Cuddapah District. A
letter of intent has recenily been
issurd 1n favour of Shri S. Balalman
of Cuddapah Asbestos Cement Pro-

(b) The plant will have an-annual
installed capacity of 30,000 tonnes of
asbestos sheets {(corrugated and semi-
corrugated), pipes and boards, bricks,
slabs, etc. The scheme is Based om
indigenous machinery and the asbestos
fibre available at Cuddapah angd Kur-
nool distrirts. No foreign exchange
will be relessed either for raw
materials or machinery,
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Ic) Ra. 30,00,000 sccording to the
pary.

Becond mine cut in Nelvell Lignite
Corporation

382, §hri V. Krishna Moorthi: Will
the Minister of Steel, Mineg and
Metals be pleased to state:

(a) whether Government have
decided to sanction the second mine
Cut for coping with the lignite
demand in the Neiveli Lignite Corpo
ration; and

(b) if not, the reasons therefort

The Minister of Steel, Mines and
Metaly (Dr. Chenna Reddy): (a) No
Sir. The demand for approved
schemes would be met from the exist-
ing mine cut

(b) Does not arize

Fassaxes on Level Cromings of Sagar,
Damoh and Satna Stations

333 Sh-i Manibhai J. Patel: Wili the
Mimsier of Railways be pleased to
slate:

(a) whether Government propose
to construct overhead or underground
passages to relieve pressure of traffie
on the main level crossings of Sagar,
Damoh and Satna Statlons on  the
Central Railway;

(b) if so, at what stages such prog-
rammes of construction stand at
present: and

(c) whether any alternative paseag: .
other than the present lsvel eTe-ings
ut the said three District Headquarter
Btations a:o under consider.bon?

The Minister of Railways (Shri
C. M. Poonacha): (a) The Railways
are alwavs prevared to construet road
over/undey bridges in replacement of
existing busy level crossings provided
the schemes are svonsored by the State
Government and provided the Btate
Government or the Road Authority

way and the cost of the sloping ap-
proaches and any additional width of
bridge proper by the State Govern-

firm proposals so far from the State
Government for road over/under
bridges in replacement of existing
level crossings at Sagar and Damoh

(b) The work of road overbridge at
Satna is already in progress.

(e) No

Industrial Complex in Orissa

334 5h{ {isntumani Panirrahki:
Will t.e Minister of Industrial
Development and Aflalrs be
pleased tp state:

{a) the amount allotted by Govern~
ment in 1867 68 for undertaking the
axccution of Talcher Industrial Com~
p'ex in Orissa,

(b) the amount disbursed for this
purpose so far; end

{e) the progress made in the exe-
cution of the complex?

The Minister of Steel, Mines and
Me'als (Dr, Chenna Reddy): (a) The
propnsal for ectting up an Industrial
Complex at Talcher is under conside=
ration o! Government No provision
has bren made for this Project in the
budget estimates for the year 1987-68,

(b) and (c¢). Do not arise

Expert of Pescork Feathers

335. Shri Chintamani Panlerahl
Wil tha Minister of Commerce be
pheased to state:

(a) the export earninm from pea-
cock feathery during the Third Plu‘
Pariod-
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1b) the sharg of Orissa in it;

(c) whether the demand for peacock
feathers is increasing in foreign coun-
tries; and

(d) if so, whether therg 13 any
scheme of orgamming its export in a
eore systematic way?

The Minister of Commerce (Shri
Dinesy, Singh): (a) The ewport of
peaco.k fcathers during 1965-66 has
tbeen of the order of Rs. 138.000. The
figures for earlier yearg of Thi d Plan
period are not available as the item
was not scparately classified.

(b) State-wise export figures ave
not available as these are recorded
for the country as a whole.

(c) and (d). The export of pcacock
feathers is allowed within an annual
quota released fn: the purpose 1n
order t1 prevent indiscreminate enllxce
tion of feathers which may adverse'y
affect the peacock population and, ulti-
mately, the export of {:athers.

Indusirial Estates in Orissa

876, Shil Chintamani Panigrahi:
Will the Minister of Indusirial
Development ang Company Affairs be
p.easel to state:

ta) whether any new industrial
estate is proposed to be set up m
Orissa in 1967-68;

(b) if so, its location and the esti-
mated expenditure to be incurred
thereon;

(c) whether the industrial estates
s:t up in the State during the Third
P.an period are working well and
whethe any survey has been made in
this regard; and

d) if so, the details thereofy

The Ministe- of Industris

ownt and Company Affairs (8hel
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F. A. Ahmed): (n) to (2). The infor-
mation is being collected from tha
Government of Orissa and will be
placed on the Table of the House,

~ WTeR- AT oYRT T T WA
fere
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Bridge Near Barulpur Rallway Station

312. Shri Jyotirmay Bam:
Shri A, K. Gopalan:
Sh § Umznath;
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Will the Minister of Bajlways be
pleased to staie:

(a) whether it la a5 fact that
the old b:iige ronnecting all the plat-
form; within Baruipur Rallway stae
tion (Eastern Railway) premisegy was’
removed by the authorities;

(b) it so, when and the réasons
therefor; .

e T e SRR Y ;

(w) wurag W ww & s &F 70
¥ mfas ¥@° aur 47 w¥ wifaw
wgmE wd o frger forar mar ar oy
g Afafas sogd = fawy aret
weig ¥ 1% s W H w F fmw
Igaa Iy
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(e) whatheambridceeomm
tig all the platforms is proposed to
be constructed in its place and, if not,
the reisons therefor;

(d) the total number of accidents
within the railway gstation premises
everv vear gin e the demo’ition of the
said bridge; and

(e) whethey Government propose
to construct a new bridge and if so,
when?

The Minister of Rallways (Shri C,
‘M. Poonacha): (a) No. It was replac-
ed by a standard foot-over-bridge and
the site shifted,

(b) The replacement and shifting
was done in March 1962 with a view
10 replace the ex:sting non-standard
and dilapidated bridge by a standard
one and to remove infringement to
standard dimensions.

(c) The new bridge already con-
structed connects all the platfoms ard
provides fa ilities which existed be-
fore.

(d) The frllowing are the number
of acridents since the demolition of
the said briige, but due to tres-pas-
fng:—

1962 1
1963 Nil
1954 2
1985 1
1188 Nil

1967 (upto 24-3-67)
{e) Does not arise.

Baruipur Railway Station

343, Shri Jyotirmoy Basu:
Shri A, K. Gopalan:
Shrl Umanath;

Will the Minisier of Rallways pe
pleased to state:

(a) the total amount of revenue
colleeted from Baruipur (Eastern
Railway, Sealdah South Division)
Bmwlv Station during 1962-63, 1963-
04, 1984-65 and 1965-88; and

(b} the total amount spent on pas-
cenge amenities by the authorit.es on
that sta‘jon?

The Minisier of Rallwayy (Shri C.
M. Poonacha): (a) and (b). A state-
mnt giving the information is attached,
g’llcced in Library. See No, LT-183/

Piatform Gate at Sealdah Souta
Station

4. Shri Jyotirmoy Basu:

8hri A. K, Gopalan: *
Shri Umanath;

‘Will the Minister of Rallwavs be
pleased to state:

{a) the number of Plattorm Gates
in Sealdah South Station in West
Bengal;

(b) tha average number of passen-
gers that pase through the station on
week days;

(c) the number of Gate Ticket Col-
lectors employed in each shift nn the
said station;

(d) the number of Gatey opened
throughout the day and during peak
hours; and

(e) the steps proposed to be taken
to reduce the congestion at this
station?

The Minister of Raflways (Shri C.
M. Poonacha): (a) There are eight
gates for passengers and iwo for lug-
gage.

(b) Approximately 100340 passengers
pass through these gates daily.

(eY Seven gote ticket collectors em-
ployved in two shifts from 630 hrs. to
2130 hrs, In night shift 21 30 hrs. to
629 hrs. five gate ticket collectors are
empioyed.

(d) Five passenger gates and two
luggage gates are kept open from 630
hrs. i0 21,30 hrs. Three passenger gateg
and two luggage gates are kept open

. during night.



{e) Manning of gateg as at present
is considered adequate in normal cire
comstances, Additional gates will be
opened when necessary.

Qu-Toriw TR wgw
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wef s

(v) g
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wrAT Wy T gt

Cement Factory in Madhya Pradesh

346. Shri 8. 8, Kotharl: Will the
Minister of Industrial Development
and Company Affairgy be pleased to
sta'e:

(a) whether the constru tion of the
new cement factorv at Suwakhesrg
(near Neemuch, Madhya Pradesh) by
the Cement Corporation of India Ltd.
has commenced; and

() if not, by what date i1t is s~he-
duled (i) to commenze constru tivm
:1:: ?(n) to reach commercial proJuce

The Minister of Indust-ial Develop-
ment and Company Affairs (Shri F. A.
Ahmed): (a) and (b). At present the
Cement Corporation is engaged in the
investigation of sultable limestone de-
posits at Suwakhera (near Neemuch),
Madhya Pradesh. The question of
setting uo a cement factory at the
p'ace will be considered on the basls
of the investigation report,

H. E. L., Bhepal
M1. Shrl 8§, 8. Kotharl: Will the
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(c) the sieps proposed 40 be taken
1o lmprove the working of this under-

The Minister of Indus'rial Develop-
ment and Company Affairg (Shri F. \.
Ahmed): (a) and (b). The Project re-
port for the Heavy Electrical Factory
4t Bhopal, envisaged losses being in-
<urred in the first few yea's, upto the
eleventh year of production, Accord-
ing to the latest estimate, the factory
is evpected to incur losses upto 1870-
“71. The losses are estimated as under:—

1967-68 Rs. 876 lakhs (loss)
1968-69 Rs, 897 lakhs (loss)
1069-70 Rs. 407 lakhs (loss)
1970-71 Rs. 145 lakhs (loss)

During 1971-72, the factory Is ex-
pected to make a profit of Rs. 168
lakhs,

(c) The steps taken to improve the
work'ng of the undertaking are:—

(i) Improving the manufacturing
techniques and increasing out-
pul;

(i) having a stricter control over
er'h item of expend ture; axd

{li") by miking effective use of
p'ant and equipment and %=
le~*ing ranges of manufacture
which will give optimum re-
turn.
Complaints regarding Expangion of
Bhilsi Steel Piant

$48, Shri Indrajit Gupta: Will the
Minister of Bteel, Mines and Metals be

Pleased to state:

(a) whether it is a fact that the
‘Russiagn Chief Engineer incharge of the
expansion project of Bhilaj Stee! Plant
has publicly complained of unsatisfac-
4oy supplies of equipment from Heavy
Engineering Corporation, Ranchi;

(b) whether it is also a fact that
such supplies have been inadequate in
both quantity and quality, thereby
jeopardlsing the Bhilal

The Minister of Sieel, Mines and
;:hh (Dr. Chenan Reddy): (a) No,

(b) There have been some delay and
deficiencieg in indigenous supplies of
plant and equipment et:. for Bhi'a’s
t¢th Blast Furnace Complex. The de-
fects were not very serious and have
been rectified. This has not, however,
held up construction work.

(¢) Hindustan S‘eel Ltd. have taken
necessary action with the suppliers to
have the deficiencles rectified and the
supplies expedited. Supplies have
since improved.

Suspension eof Passenger Trains
running between Lumding
and Dibrugarh

349, Sh-1 Yashyal Singh:
Shri Ram Kishan:
Bhr] Vishwa Nath Pandey:

Will the Minister of Rallways be
pleased to state:

(a) whether night running of pas-
senger triins be ween Lumding and
D'brugarh in Upper Assam has been
suspended;

(b) if 30, the reasons therefor; and

(c) for how long this order will
remain in force?

The Minister of Railways (Shrl O.
M, Poonacha): (2) and (b). Conse-
quent upen two explosions on the
Lumding-Tinsukia Section of the
Northeast Frontier Rallwav. one on
18.2.1967 resulting in de-ailment of a
fight engine between Khatikatia and
Marianl and anothe~ on 2-3-67 result-
ing in derailment of a search-licht
special patrol train between Tita-bar
and Kharikstia cauxing desth ~f one
Rakshak and nju-ies to five Rakshaks
of escory pnrty, night running (ie.
between 1730 houra and 430 hours)
of passenger trains has bren <uspen-
ed from 18-3-19AT between Lumding
and Sapekhati mily (and not between
Lomding and Dibrugarh Town) in the
interest of safety of passengers.
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(e) Till conditions in the area im-
prove and running of trains is consi-
dered safe from the security point of
view.

Murder in Barellly-Agra Fast-
Passenger Train

350. Bhri Vishwa Nath Pandey: Will
the Minister of Railwayy be pleased to
state:

(a) whether It is & fact that a pas-
senger in a second class compartment
of the Ba oilly-Agra fast-passenger
(358 Dn) was stabbed to death during
the early hours on 17-3-1967; and

(b) 1f g0, the reactlon of Government
thereto?

The Minister of Railways (Shri C.
M. Poonacha):t (a) Yes, On 16-3-67
(not on 17.3.67) at about 02-59 hrs.
when 358 Down Passenger train
arrivel at Atrauli Road Railway
Sta‘ion, one passenger was found
stabbed to decath and another pass-
enger seriously injured in a third
class compartment of the train

{b) Government Railway Police,
Mo -adabad, have registerei a case on
Crime No 115 dated 17-3-1977 under
Sections 302,307 T P C. (Murder and
Attemnt tn murder). The case s
und~r pnlice invest-gation. No arrests
have been made so far,

Centrally svonsored Industries in
Mysore State

351, Shrt K Lakkappa: Will the
Mini«‘er of Industrial Development and
Company Affairs be pleased to state:

(a) whether there are any centrally
:::norea industries in Mysore State;

(b) if so, the progress made in each
such industry?

The Minlster of Indusirial Develop-
ment and Company Affairs (Shri P. A.
Ahmed): (a) and (b). The information
is being collected and will be laid on
the Table of the House in due courss.
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Export of Cycle Tyres and Tubes

353. 8hri P. K. Deo:
S8hrli G, C. Naik:
Shri K. P. Bingh Deo:
Bhri A. Dipa:

Will the Minister of Commerce be
pleased to state:

(a) whether there ig a proposal to
export cycle tyres and tubes to USA.;

(b) how much forelgn exchange is
likely to be earned in this deal; and

(e¢) how the rate of our cycle tyres
and tubes compare with the world
price of these commodities?

The Minigter of Commerce (BShri
Dinesh Singh): (a) One of the tyre
companies in India has secured orders
from the USA, for supply of lnf &
mill'on tyres and tubes during 1967.

m:;lruminualbon wunnthﬁn-l-ﬁnm, afterwards in

substitution of the original reply.



RE. CALLING ATTENTION NOTICE
Mr. Speaker: Calling attention,

Bhri 8. M, Banerjep (Kanpur): I
rise on a point of order,

Mr. Speaker: On what?

Shri 8. M. Banerjee: On the business
of the House. I rise on a point of
order under rule 372(2) which reads:

-

“A point of order may be raised
in re'ation to the businesg before
the House at the moment:"

The business before the House s
the calling attention notice. You are
aware of rule 197 on Calling attention
to matters of urgent pub.ic impo: tance

I am raising this issue because you,
in your wisdom, have disallowed one
of the very important calling attention
notices, I do not dispute your judge-
ment at all. Xindly hear me for a mo-
ment, don't be impatient.

Thly is regarding a very important

Re. CA. CHAITRA 10, 1880 (SAKA)
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tlon which Is entered in the Order
Paper you can raise.

Shri 8. M. Banerjee: Flease hear me
for a minute. A decision was taken,
a committee was instituted by the
Centre for taking over this Lakshmi
Ratan Cotton Mills,

Mr. Speaker;: I am sorry I cannot
asllow it, Lakshmi Ratan Cotton Mills
has nothing to do with this. This 13
about chemicals.

Shri 8. M. Banerjee: I only request
you to please hear my request,

Mr. Speaker: Order, order. I want
you to please resume your seat.

Shri 8. M. Banerjee: Kindly hear
me.

Mr, Speaker: Lakshmi Ratan Cotton
Mills is not under discussion st all.

Shri 8. M. Banerjee: Kindly hear me.

Mr, Speaker: I know you want to
have a hearing, that »z why you want
to rais~ this point, but this is not »
point which is before the House. Please
do not raise about Lakshmi Ratan
Cotton Mills,

Shri 8, M. Banerjee: Hear me please
for the sake of democracy.

Shri Hem Barua (Mangaldai): Will
you please hear my request also for
God's sake?

Shrl 8. M. Banerjos: I say for the
sake of democracy.

There i no wsession tomorrow
and the day after, and on 3rd April,
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Mr. Bpeaker: A thing which has
no. been allotted inside .he Chamboar.
you are raising. I am not going to
allow it whatev r may happrn. May
I request you to take your seat?

Shri 8. M, Ban~rie=- Three thousand
end five hundr d people . . .

Mr, Speaker: You ard I, both of us,
cannot bx _tand.n*  Will vou please
sit d.wn, Sirimati  Tarkeshwari
Sinha.

Shri 8. M. Banerjee: Three thousand
and five hund ed people . . .,

Mr. Speaker: Yoy are raising a
point which is not allowed If the
Min’ster does not accept a short notice
queaslion, it is net my fault.

ot qw fasd (i) : 3 Hrag
S WIUF AN AYPIT IT 9T AT
L &

N ge W wgma  (I9kA)
3500 H T BC SEAL LIT AOAT 0

Mr. Speaker:
that,

He cannot rais> like-

dwmfm: TH A A ®
faY fare. st @ 3

Mr. 5. M. Banerjee: Let him make
a statement, let him save 3,500 work-
-ers.

Mr Speaker: Will you please sit
down. In some shape or other you
want to raise a question which has
not been alowed or admitted So
many other calling attention notices
are not allowed every day, and if
every one nf them ig raised he e,
there can be no budiness In  the
House. 1 am not going to allow it
You may request the Minister outside
the House, you cannet just raise a
question which has not been allowed.

Shri Hem Barua: On a point of
Information. May 1 have information

Mr. Spoaker: No, not now
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Shrl Hem Barun: It & very eels-
vant.

Mr. Speaker: Then, somebody alwm
will want sumething else. Shrimad
Tarkeshwari Swnha,

1220 hrs.

CALLYNG ATTENTION TO MATTER
OF URGENT PUBLIC IMPORTANCE

FErT L12zER PrRODLCTION IN INDIA

Sh.imatl Tarkeshwari Sinha (Barh):
I call tnc attention ol the hon. Mums-
ter ¢f Pet.oleum and Chemicals to
the following matter of urgent publie
importance ani I request that he may
make a statement therson:

“The question of extenston of
the time limit given to the fore-
ign oil companies by the Govern-
ment to altract external invest-
ment for fertilizer production in
India™.

The Minis’er of P anning, Petroleum
and Chemiculs and of Soci1al Wesfa o
(Shri Asoka Mehta): The Govern-
meat of In l1a have attachei the high=
est imposta . e to the attalnment of
self-suffi~ency in foud by 1971-72.
Amongst the pre-requis’tes for this ia
the production of fertilisers on an
adequa ¢ <cale to meet the rapidly
growing need. The Government of
India, therefore decided in D cember
1965 on various measures to promote
the rap’d development of the fertiliser
industry in th: country.

Firs'ly Government embarked on
the execution of a series of large mo-
dern p-ojects in the public sector.
Thesz, on e mpletin during 1969 and
1970 will ~A4 938000 tonmes of ni-
trogen production annually,

Sec-nilv, effec'ive upto the 31st
Msrch 1967. Goverrment snnnnced
certain decivions deci*ned to prvmote
private investment I~dian and oregin,
in the fertillter industry. The m~st
important

total 984000 tonnea ¢f annus! nitroe
gen camac‘ty, will haye freedom to
market their production withou: pries



control for a period of peven years
from the commencement of commercial
operations in each case; this is, how-
ever, subject to the right of Govern-
ment to take up to 30% of the produc-
tion at agreed prices, In April 1966,
Government decided that plants al-
ready in operation or those licensed
earlier, whether in the public or the
private sector, will also be gradually
freed from the conirol over marketing
and price. The fertilixer pool as an
an agency for distribution will con-
fine its activities only to the product
imported or purchased, as aforesaid,
from indigenous plants.

2. While individual fertiliser facto-
ries will thus be free to determine
their selling prices, the public sector
vnits will occupy a domnant posi-
tion in meeting the demand. Of
nearly 28 million tonnes of nitrogen
capacity now under realisation, over
1.6 millicn tonnes is in the public sec-
tor. Besides, Government will have
the right to buy and distribute
through their agencies over 300,000
tonnes of the product of private plants.
Secondly the measureg taken for the
development of the industry are ex-
pected to ea<e the fertiliser supp'y posi-
tion in about 3 years. These two fac-
tors should operate to ensure that ferti-
liser prices to the consumer will, at all
times, remain fair and reasdnable.

To satisfy the growing demand,
which is expected to excesd 4 mMinn
tonnes of nitrogen annually by 1075-
76 and may well be vastly greater, it
is necessary, in this view, to work for
an abundance of fertiliser production
in the country, with the public sector
making the requisite contribution.

3. Measurey lately taken by Govern-

3 or 4 years, in the fabrication of
plant and equipment for the fertiliser
and allied indus'ries. The bwlding of
fertiliser factories thereafter will not
eall for large foreign exchange out-
lays. But new unity needed in subs-
titution of aporoved ones that may
drop vut wnd for satistying the incre-
ased fertiljsey demand In the coming

2 (AD 18D-8.
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resources

Decessary that private investors also
join in the effort currently needed to
build new capacity. At present a
number of proposals that could result
in the establishment of nearly one
are under negotiation and it ia cleacly
desirable that they be takea to a final
stage Government have,
decided that all these

sals may be dealt with under the poli=
cy of December, 1085, provided they
cou'd result in the issue of industrial
licenses by the 31st December 1987
and could also be expected to make a
timely contribution to the aforesaid

I

new proposals received duving the
period will be dealt with in the same

manner, provided they satisfy the
same conditions,
Shrimaty Tarkeshwarl BSinha:

Mr. Bpeaker: One question only.

Shrimati Tarkeshwari Sinha: The
Member who tables the Calling
Attention Notice may put two ques-

Mr. Bpeaker: For Calling Attention,
only one.

w1 v woige Wifgm (wwir) :
T 9 Qo fair and, wqr gk 7

wA KA W A gfadar?

oo T wige Wiy Fw &
w¥ 277§ o warw g & wft gg
1w ot w2 S

Tarkeshwarl Sinba: From

Shrimaty
the statement of the heon. Minister
this House has coms to know that the
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[Shrimati Tarkeshwar! ginha])

requiraments of nitrogenous fertilisers
are one million tons. Has the atten-
tion of the Govermment been drawn
{0 the statement of the Chairman cf
the Fertiliser Corporation of India
that for meeting the requirement of
fertilisers in thigs country, we have
the technical know bow and the
requisite knowledge for producing the
Tequired fertibser and, if so, in view
of that statement, does the Govern-
ment consider the desirability of pro-
ducing fertilisers on its own because
the foreign exchange requirement for
producing one mi'lion tons of nitro-
genous fertilisers js Rs 100 crores,
which comes to Rs. 20 crores per
annum?® In view of this, dces the
Government think of the desirability
of changing the entire complexion of
negotiations with the foreign firms
and to put in the indigenous technical
know how and knowledge and also

the foreign exchange trom our own®

resources for the production of fertili-
sers?

Shri Asoka Mehta: The indigenoms
know-how has been purchased by us
and the designing and tne engineer-
ing capacity that have been built up
are already being utilised. As the
hon. Member knows, we have recently
taken up four fertiliser plants in the
public sector; for two of them, the
foreign exchange has been tied up and
for the other two, we are still nego-
tiating. We are anxious, as I pointed
in my statement, of expanding the
public sector also,

Bhrimati Tarkeshwarit Sinha: My
second part of the question. whether
the Government propotes to utilise
the resources of foreign exchange, of
Rs. 100 crores to produce one million
tons.

8hri Asoka Mehta: It is rot possi-
ble to say that because these decisions
are taken in the light of the varioua
uses that are there for our foreign
exchange resources It ig not possible
for me ip say that Rs. 100 crores will
be earmarked for the fertiliser indus-
try. There are so many competing
demands and the decision has to be
Suken accordingly,
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@t TTRww Tw (arCAieY)
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oft wy fomd - wsaw wERW, T@
T X UF OF ¥ X0 Iw A JAOmr
ferr § Bt &, srikafr @, fady
qoft, 2ot quit ¥ w3 e derare
o' wizared wr wft o &0
g g e g owr fedei &
arq A faarr w=w §, et <ot wye
A &, T w1 Jwc awT § av fRvt ¥
et sy o e g A X oY
T AT AT § TW T AT A
fomar o, g fmr R ssc v g
W sw it fadn ¥ ag s qer §
o va ¥ fa2et sy freelt @il &
Fq {7 G e ?

oft wvite gt oF WA ¥
CEL R ER TR Ntk R B
T %Y Aifg § 5 9gr o A
wizaTEad I w1 Faw § gL W
AN AT R IN Y Iy WM
TR )

oW WY ¥Te TH WANET
wifgat

o TN vge Wifim :  wenw
wer ... (wEae)

oft o oy g Xt 0

o TR wge o.fgar : # q¥ few
@i i Awrdsa ? |
AT OF AT WHAAT W1 ST
Aot oft Ay e Y IT SW ¥
e ¥ .. (wwnw) ww Wt
wors v iy § 323 § ? oy aff
oY fs wif@r 10,000 wrr ¥
frfdar 1w ek ¥ Y &) ow
7@ ¢ aw v ¥ W Sd
YT gew § wg W O 3, % il
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v fabofr st oY ware v W
wyr st e & Fe g7 Fowr & ey
% wanw i ¥ W@ ) A fs
vaRfat et s &
1 wwaw, (faem ar aww s
or fadef W w1 AT Wi wer
¢ s 9w & frpart e ardt ool
9T 0% @ TS A4 BT aar g
iy gad ARy e aT A 7w
#fer amATe W ¥ wgnt wr ardr
¢+ wfod § a0 ¥ oF T ge
wgar g 6 w7 9T Wy gy am W
wwae § 5 o s a1 w10 wufew
Wi #TT FT & I@ §AH 1) I fadely
wfaat ¥ e sTaw go ¥ d@ @
fear, A gofe W oy dvar w@
g, T W ad aw gt & (AR
wY el e & o ¥ g A
foar omr—agy # weET @A,
T T WA HT TEA §, qW A KT
wET §—a% a% g I fedeiy Tiww
wwfagt & o orf a5 Adf W
w1 TR §@ 9T fawre fear §, A
foar § &Y swwr ¥ Ao gur ?

ol WIitE Rgwr ;T qEw &
92w # o & 37 &) s 2T g o

oUW WY Wi : oy ke
ag &) & At wore dgar vy e §
wgT IRW ¥ YW § i sw & WY

&, W ST T S arAw § !
gy War ar T § ) v weA
L% wg X fio wonte §, wx www
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{C.A.)
WiAaeg ¥ ot {1 dix o
Sy wg ¥ e fdly | ., .

Mr, Bpeaker: Can the Minister ans-
wer it?
oft aw fom® : wur ey v )

Shri Asoks Mehts: How can I ans-
wer it, 8ir? How do I know what i
the Government's view about Dr. Mus.
sadiq? I am not in a position to say

whether they are * WHETE”™ or nol.
Mr. Bpeaker: Mr, Fernandes.

Wlo W witye Wit - ow qy
st amerfar ol ame § @ W
T A ¥ oY Ty Wt ot ¥ A 0
saTY Sl avry T, wwo qufyw w
am ga g . . . (vwar)

Mr. Bpeaker: I huve called Mr. Fer-
nandes,

e T sge witfgar @ ¢ anfae
o XA qAY F gatew e awm g
O | T T ¥ T 1 TG T
wY T WA T
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oft ol ey ;&Y wwrw W
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war | et # 1 AT 60 EATTEA #
fa argde fear mar, ST ¥ 2 wrw
40 g7 =1 & fo Amgaw fear m,
®RT ¥ | A 30 FATT T W AIEER
ey, oo et & 02 g
& ¥ fa wgan famr w0 xw @
war fafa Bfme B oF <
s g2z foar war'g | ¥T AW @O
urE ot Feafaay yara AT SETEAR
i % o Fifwgrw T @ § WX
iz e g & WY o A & W
Saer g) o

oft oo foy (@) fed
T vl w1 K feqr s
frr s o ifgerr ss R E @
x§ wefra v it wdww fear s ?

ot weite A . T wor S
* wamaT fe €q awr wis sl &
arq g anr A W off § W
31 ardw aF 7 W efgaw sdw
[N g igara gt
W a0 T F g JO wor ey §
T Wfew QN fe o aeE ¥
e @ w @ ¢ o wfgm
wrgdw A ¥ 1 wqrar & W 31 fewe
a% €7 a7 & fod g A N v A
&arc § 1 ar @t cw ® yfeerw Ay
Cefgae angdw ¥ ¥ § ar fox ot
wry ey A winft | g8 Qo § o
W atef o § 9 e o o—
Qo £ 1 31 FravaT aw tefigaw
qreds frover ¥ wfg® st qu@

wvagltfemaimgifrsowd
wg v ¥ andt wifigd ot Srewr
o® Y aar wify® | o7 AT Y i
& foar ag e @ & W o anlr
ot wTr Wy AN o W ¥ arw
w4t

12.38 hre.

PAPERS LAID ON THE TABLE

Mr. Speaker: Shri Fakhruddin Al

Ahmed—

ok s (wea afior)
% OF sqEeqT w7 A ISET AEar g |

Mr., Speaker: On what subject?

sft wnk worfE ;21 ardw WY
it aew ¥ wWe UW wAET Wifgar A
KA 7T it o R AW
WX ¥ T wAAT JSMAT 47 | §H qEAY
¥ FT A fgrgeam argeT 7 oF waew
L (T (wawarT)

Mr_ Speaker: I cannot allow that to
be raised now. We are now on the
item “Papers to be laid on the Tsble”.

You cannot raise any other powut now.

off gwo gwe wieht: (7)) : &
WY ¥ TF AT ST wgar § B
fog fufedsr & wwor &Y off ok
ST ¥ To1aT § I9 & wOTE B
5 et g & gt agr ov
wreet g foe ot § & g@ amr aw aw
st For fear ) X Aqar g b
AT feray Qg . . .

Mr. Speaker: You cannot raise #
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wly qwe qwe Wil f we & sl
ow e g . ..

Mr. Bpeaker: No, it is not allowed.
You eannot raise any point now about
something published in the news-
papers,

ot quo qe Wt : fad o
snT %, ..

Mr. Speaker: What is the use of
raising it now? If I allow you it will
become a precedent and then any-
ml:ody ean raise any subject at any

oft we fmd (7<) : W A A
]

Mr. Speaker: I am hearing him.
He iz on his legs.

oft 7y fom@ : W WY o AN
T w AG g ?

Mr. Speaker: Iie is on hig legs. If 1
hear him now I will have to hear any
subject raised by any Mcember av any
time,

of v fo® e W, . . .

Mr. Speaker: 1 cannot allow him.
This will not be recorded,

Shri 8, M. Joshi; **

The Deputy Prime Minister cnd
Minister of Finance (Shrl Morarfl
Desal): Sir, may I make a reguest,
When the Speaker is standing nobody
should stand up. That should be
observed by all of us. I1f anybody
has to say anything, as soon as the
Bpeaker sits down he can stand up
and say what he has to say. But
when the Speaker is standing nobody
should stand up. If we do not do
that it will become difficult.

**Not recorded as ordered by the
Chalr,

Pogers Laid CHAITRA 10, 1889 (SAKA)

Papera Leaid 2113

e T woige W (weita):
& wwer W S I3 QT WK
v At | gt dfee §
frimfere fow Tt gear ¢
waase. ..

Mr. Bpeaker: That is not beforg the
House now. Please resume your seat,
A point of order can be raised only
about a subject which is under dis=
cussion in the House. You cannot
raise a point of order about a subject
which has been disallowed by the
Speaker in the chamber.

¥ro Tw whET MW wew
wgrET, ...

it wy famd : Wi 376 el 2
(wowew) + frawt 3 o . . .

Mr. Speaker: No, no. 1 cannot

allow. Let us proceed with the busi-
ness.

ﬁqubltl'om P R ¥
AMGAT W @ 4T, W7 69 gATd a1y

o 7 gan ?

ANNUAL REPORT Or INSTRUMENTATION
Linarren,

The Deputy Minister in the Ministry
of Industrial Development and Com-
pany Affairs (Shri Bhanu Prakash
Singh): Bir, on behalf of Shri F. A,
Ahmed, I beg to lay on the Table—=

(1) A copy of the Annual Report
of the Instiumentation Limie
ted, Kota, for the year 1805~
66 along with the Audited
Accounts and the comments
of the Comptroller and Audi-
tor Genera] thereon, under

sub-gection (1) of seclion
619A of the Companies Act,
10865.

(2) Review by the Government
on the working of the above

2 iPt.acedlnthl

Library. Ses No. LT-162/67).
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Mot Cowezssron (Fmsr Amawn-
MeNt) RuULzs.

The Minister of State in the Minis-
try of Steel, Mines and Metals (Shri
P. C. Sethi);:

I beg to lay on the Table a copy
of the Minera] Concession
(First Amendment) Rules,
1967, published in Notifica-
tion No. G.S.R. 360 in Gaze-
tte of India dated the 16th
tion (1) of secuon 28 of the
Mineg and Minera] (Regula-
tion and Development) Act,
1957. [Placed in the Library.
See No. LT-163/67].

HaLr YEARLY RIPORT ON ACTIVITIES OF
Com Boamrp

The Deputy Minister in the Minis-
try of Commerce (Shri Shafi Qure-
shi):

I beg to lay on the Table a copy
of hall-yearly Report on the
activities of the Coir Board
and the working of the Coir
Industry Act, 1953 for the
period from the 1st Apnil,
1968, to 30th September
1066, under sub-section (1)
of section 19 of the Coir In-

dustey Act, 1953, (Placed m
the Library, See No, LT-164/
67].

NorricaTiONs UNDER CEnNTRAL Snk
BoArp AcT aND EsSENTIAL COoMMO-
pITIES AcT & ANNUAL REPORT OF
KHADI AND VILLAGE INDUSTRIES
ComMMISSION,

#hrl Mhaft Qureshl: I beg to lay
on the Table—

(1) A copy each of the following

Notifications ynder sub-sec- .

tlen (3) of section 13 of the
1848: —

(1) The Central S8ilk Board
Employees Pension Fund
Rules, 1966, published in
Notification No. G.S.R, §0

Gazette of Indla dated the
21st January, 1967,

Papers Loid MARCH 31, 1067 Papery lold °

i)

g
Gazette of India dated“the
2lst January, 1967.

The Central 8Silk Board
(General Provident Fuad)
Rules, 1088, published in
Notification No. GS.R, 93
in Gazette of India dated
the 2ist January, 1967
[Placed in the Library. Ses
No. LT-185/87].

(2) A copy each of the foillowing
Notifications under sub-sece
tion (8) of section 3 of the
Essential Commodities Act,
1983:—

(i

(ii)

(1)

(iv)

(v) The

The Art Sllk Textiles JProe

duction and  Distribution
Control, (Third Amend-
ment) Order, 1968, pub-
lised in Notification No. S.
O. 3532 in Gazette of India
dated the 26th November,
1866.

The Textiles (Productinn
by Powerlooms) Control
(Second Amendment) Or-
der, 1968, published in
Notification No. 8 O. 3818
in Gazette of India dated
the 3rd December, 19686,

The Woollen Textiles (Pro-
duction and Distr.buliea
Contro!) Fourth Amend-
ment Order, 1966, pub-
lished in Notfication No.
80. 3617 in Gazette of
Indla dated the 3rd Decem-
ber, 19686.

The Textiles (Production
by Kniiting, Embroidery,
Loce-making and Printing
Machines) Control {Amand-
ment) Order, 1967 pube
lished in  Notification No.
8.0, 374 in Gazette of India
ii:et;d the' 4th February,

Cotton Textiles Cone

Second Amendment
er, 1967, published in
Notification No, 8. 0. 448
in Gazette of India ld’l't;d
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Vote on Account Bill, 1967,
which was passed by the Lok
Sabha at its sitting held on
the 28th March, 1987, ind

recommenda-
tions and to state that this
House has no recommenda-
tions to make to the Lok
Sabla in regard to the s«id

lmtﬂ. BuLv

(iv) ‘In accordance with the provi-
slong of gub-rule (6) af rule
188 of the Rules of Procedure
and Conduct of Business In
the Rajya Sabha, I am direct-
ed t60 rmeturn herewith the

the Secretary of Rajya Sabha:—
(i) In accordance wity the pro=

wvisions of sub-rule (8) of rule
188 of the Ruley of Procedurs
and Conduct of Business n
the Ra)ya Sabha, I am direct-
ad to return herswith the
Appropriation  (Vote on
Account) Bill, 1967, which
was passed by the Lok Sebha
at its sitting held on the 27th
March, 1967, and transmitted
to the Rajya Ssbha for its
recomvmendations and to state
that this House has no recoms
mendstions to  make to the
Lok Sabha in regard to the
said Ball."

‘In accordance with the pro-
visions of sub-rule (8) of rule
1868 of the Rules of Procedure
and Conduct of Businesg in
the Rajya Sabha, I am direct-
ed to return herewith the
Appropristion  Bill, 1087,
which was passed by the Lok
Sabha at its sitting held on
1967, and

Appropriation (Rallways) Bill,
1967, which was passed by the
Lok Sabha at its smtting heid
on the 28th March; 1967, and
transmitted to the Rajya
Sabha for its recommendae
tions and to state that thia
House has no recommenda-
tions to make to the Lok
Sabha in regard to the sad
BuL

(v) ‘In accordance with the provi-

(vi)

siong of sub-rule (6) of rule
186 of the Rules of Procedure
and Conduct of Business in
the Ra)ya Sabha, I am direct-
return herewith the

priation (Vote on
Bill, 1967, which was passed
by the Lok Sabha at its sit
ting held on the 26th Msrch,
1967, and transmitted to the
Rajya Babha for Its recom-
mendations and to state that

(1l) In accordance with the provi- and Conduct of Business 18
Rajya Sabhe, I am direct-
B e e ‘ol:l'to’:ohsm herewith tum
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[Sacratary) (c) The Minersl ‘:l'oilllb
1987,
March, 1967 ﬂ;‘;b transmitted -ndw n)ulla. ml 2
to the Rajya ha for ita Customs,
recommendations ang |o state Bill, 1967,
. that this House has ng recom- (d) The Easentisl
mendations to make 1y the Lok (Amendment) Bill, 1967,
wiﬂm“mm‘i (e) The Finance Bill, 1967,

off wy, 1Wwd : sqaedt ® gey 2t
fawat & @ & FIr AT Wy )
Y g aTw W@ A T ug
Fraw frargur ¢ . .

Mr. Speaker: Order, order. H, can
come and convince mo. Af'¢r [ have
disalloweg something in the chamber,
I cannot allow 1t to be raised here.

singfaad: a0 335 g
efifad

Mr. Spoaker: T am not

accept, whatever the rules may say,
Definstely a thing which has peen dis-
allowed by me cannot be taken up
here when hon, Members cyp go on
shouting. Even then I am cp.red
to discuss o+ with them Scparately.
But I cannot waste the time of the
whole House on that I am pot pre-
parer to do that

1245 hrs, *

BUSINESS OF THE HOUSE

The Minister of Parllamentary Af.
fairy and Cowmmunications tpr, Ram
Bubhag Singh): Sir, with yoyur per-
mussion, I rise to announce that Goy.
ernment Business duning the  weck
commenaing 3rg April, 1967, wli cone

, sist of:i—

(1) Further discussion gof the
Motion of Thanks gn the
President's Address.

(2) Consideration and passing of
the following Bills:-_

(a) The Representation of the
::'::lrple (Amendment) B,

The DLand Agquisiti
{Amendment mdqv.l;:.
don) Bill, 1907,

(b)

(1) The Constitution (Twenty-
first Amendment) Bill, 1967,
ar pasred Oy Rajre Sadis

I am deleting item No. 3 from the
copy which I have already supphed,
as already intimated to the Secre-
tariat. We wanted to take up one No
Day-ye*-named Motion but that is
sovered by item (d), the Essentlal
Commodities Bill. Therefore, that is
not taken up.

ft wew fugrdt st (aeromge):
WY s wdY o X fawag oy §
w1 § 7 faoy fafea safa ¥ @
B WAl T W% ww A §5% e

s g me?

o T g fog . peT g
fafre awg & wee art fawg aara
w1 fa o ot =% qur w1 wfgda
w1 WiF A 9@ & gIU § G
o famr andy

Bhri Sorendranzth Dwivedy (Ken
drapara). Sir, you will remember that
when the s'atcment regarding the
non-proliferation of nuclear weapons
wu, made he:e there was a general do=
sire that the matter should be dis-
cussed. I have given a notice of a
No.Day-Yet-named-Motion on this
very subject. May I request that it
may be taken up?

Dr, Ram Subbag Singh: We are
prepared to take up at least one No-
Day-Yet-Named Motion. But it aill
depends upon the time If hon. Mem-
‘bers are prepared to sit extra hours,
we can take up more such motions,

Mo T e Mg (wwer) 3
& wowT s 376 fram W s fewn
g § | @ Frw ¥ wwnia i



[

g Qv swkafrd Mo g
wwer wiw ek 1 o w wwc

*“Provided that the Speaker
may permit a member to raise a
point of order during the inter-
val be.ween the termination of
one item of business and the
commencement of another if it
relates to maintenance of order
in. or arrangement of business
befors, the House.” :
Mr. Bpeaker: If he wants to atk
a question, he can do that. For that
no point of order is necessary.

o Trw wiiye Wifgay : W @
wx W e fr fggeam ogew dar
waa qw W fax o mfemt fear
LA il Gl L
wfirrrd # wig o T w9 A wgt
wrert ona ? 3w v Fraw & wepare
& w9 & A 9g g v A g fw
s m A Aw iR s sy
g ATHAT W R ...

Mr. Bpeaker: The hon, Member
may kindly mit down. About every
hon. Member some.hing is written
in the newspapers. If we begin to
discuss all that, we will have time
only to discuss newspaper reports
in this House. About every hon.
Member, including the Prime Minis-
ter, something is written in the news-
papers every day. Whether it is Jan
Sangh, SSP, Swatantra or any other
party, every day something is wrt-
ten in the papers. If we go on dis-
cussing all that, where will it end?

o T W Mfig : g e
afr & | wT o et o7 fae Al
R e o A R fymE™
A &W T miwar gw e e ?
ufen o wer ¥ oY weAd gt &,
TR I u.qAr wiigr | ag gt
tﬁwmt..mi;v&w:mt...

»

F.YTN. N CHAITEA 10, I (SAKA)

B.O.H. 2130
Mr. 8peaker: This will not be re-
corded.

Tovmwige Wifjymy «* = *
Mr. Speaker: 1 am not hearing. It
is not recorded also. Let the doctor
have the pleasure of sayirg what-
ever he wants to say.
oft vy ford ([ire) - WaqgR
W awr ¥ sriarg agr Sl

ooaw s fee % w@nh ?

oft Wy f® : W W gTm
wifgd 1

w.aw Wiy : o O ¥ O )

oft awlwe aw (aTaaw)
eF AT AR TE fama ¥ et X wgw A
FEL ag g § wgen Wt oy R
T O fw w7 fear my § afew
for ot fadaws wfy svw faafa
Ry g awdfr a oY ey oy §
e et dad ez o § ) R
qE aTEY ® widy TE uve §
TT a7 fom T & § foT WY Sy
@ srrary T AT ) Awwarg
feasg-Fat sl W R AR T )

& s fr sar S & oY qATy
X ¥ wgr v I Aag &1 Wy Foerd
w1 2G&H aY w1 B q@r 2w 3 &
art ¥ T wgr 97 i ag wwa W
g) ggartara ¥ § ) & s wEy
gasaagenamm st A aefr § ?
& 2T wEA g e WK Ay amm
2 2t ot ag W Wy fgrgR a0y
glgFat R swsr g g«
5T |

_nﬁnm:wwgvgm
W w37 ?

waw gty : & Wy o
AT



' BOA.

W we e Wit (wrerye)
v gR w1 S s 1 D A O
Famtdqgpgswg b ¥R
iy & § ¥ o wewr gEW
Y wv oY g & fr SR e
¥ ot fei § ag froeh aifedie &
Tt welt ar o § ) W oY WA
o & e ww o far adYy 17 e
&1 % sz § fe o foid o faie
O ¥ fag ww faay o

arar

3,
3
?:
4
}
3

femqerrs: ®< fear § 1 SRR @t ¥
¥y Al gz wgar 1 & o Y
W WgAg fr gart s fafoeee
ERE W FH-HA-HH W AT 8% A
TN B qA Ag@E w7 QF 2Tz
wT & | T # wg A garT Awgy
Y gzt Y WY 8, Wl wret foym &
Tl A g @ @Y {1 g An-
®19 /A Iy #7F s fafre
& *# v ag oF = uryr ¥ 3w
w§ A1 g wrafedi 1 ) ST g
wEt § o fag § w1 TR A
& g% wree faquue gaee g are §,
Ia¥ AR ¥ et o ¥ Fs qer wm
guit wide o wfeesr @A, ¥ wfesy
iy gt

oft uey fomd : g o & Py 104
_ & wrpmre & ot s wad & g ft
war may § 1w W O e ¥ it
feraigvr @ o it ot fer

MARCH 31, 1067

war & 1 fowrr sy o Aedd ok §
e ff e Tg Fr ot ¥
o & ot wT @wer o TR T
§ g & ¥ Frel) fm ax Qart W2
¥ 7w W gy Y Wi, g
ya R fw

wte ot gum Feg : of T Yaw
y Afei & iy A o At &
drw faafer < %71 gare four §
Xq g ¥ g% Wl % A P e
war ufvd €5 ST W 3 DR A ¥
wRvil ¥ s &7 o ¥ wrtard
Lkl

gt aRel agw & @ owd
e, ..

oft TR A S ST ¥
@ i ard # anA X ) 9T AT ey
o sud ard § of s

o T g3 Ty : OF & IR
STy TR #1 P ox waf
®TOX & Ak A &g § 1 T W
w1 ¥ Wz ¥ @ | fafg w41
g% § IHAT AT F£TF A X
£ g7 wE § WY At sEge ¥
wedt Fred fed i o) ezl 3 v
g% w2vr § e grew & g
fafreex § aam feam & ark § wgr §
A7 ag Wt WA WA w1 e AEd
Ta & MY 3 ¥ wrwy fafree & fder
o1, afa & 78 awwm fF ag wrr
el §NT a% §6 At § w1 g
R 9T

oft veiew Y : REE st
W {ndeq wfog )

o Ty gum Ty o wrgt oW qohey
wr¢ & iz o1 59 &, 0% % sw
s {1 faf st o agt o aofee
W @ TN sl



a3 BON.

wewy gy, wg ®W W Wy fear
QA | ATy wrar W foard
et e X it wgr T )
& fr3e o wigm § fF o o
& §av # &Y faeadi o v @ q¥
—qr @t g% ¥ Tt ¥ o gadr
e F AR F | wx W aF W
1w wearg aey § | SFrdz ¥ e 9%
® feerma o @ §, 39 ¥ fag #0x
WYy 92 #7 /99 & 1 WU HEA w0,
N JgTCAAE, TR A7 72 ANi WY,
4T ¥ ERY F wW 6 | ogr aF KX
gamr §, g ezr A= § fx 7 ada
N 73 wx = fem w¥ s wrar
wat v 22 7€ M yay w1 frac
& s gt AT oA TAYTF AR F
fricT vem fr aaft & 37w gror dw
% 7§ au=rEl § 7 B N §,
§FFT X 397 gIR 917 7R A frewy
4

wft ey Forer 3 Pavery syt Y Feand
W ¥ aar Wi F asaed) F Ay ¥
wat F wrr #1 1 F g7 ey ¥ foay
&30 @t ¥ qofon sem AN sy |9
fray sy gra ¥ gaam 2 g =
WYT 4T § OTEEN & @41R 9T WY
WTHY o371 X Ay FETT ) XW WA
Al W @ T F A §3 W o
©m, 73 fear s

it Uw fAw QR ¢ WG WPEY,
I EAT AT Qq AT A A, ¥ fis wq1A-
Ay gxEr, We wifgm, WX wy
arry wEel ¥ ¥ eTe e wew
51T 47 | WA WA o XY wg qr fw
wew ¥ aaw N @ e
worr sot o wT A AN B @
T e § A W e wY
1 frgam oy ot o
fisrar sorda e T W T §)

CHAITBA 10, 1889 (SAKA) Re. Pointof Order 2124

re T g fog ¢ & wmer o
CF W T ST 4 AT Feamar wigar
fie & a5t 7 g3 & ar fgmroofg sy
g & e ard sarg @ # few By
foagf st wxf St oy g Fed &
wawar § fF oo g qud a4
Py w7 qarg aff ser Wigd

st wyow wiw (afrer foeelt):
i gy § Q@ fv e Y oy
¥ ofiquriw oy @17 ar dax
O WEd | gary freer aqwy
foeqx wgmrn wgrEr www
wrEl § #v arar &, ot v fawdw
wfga aff ot § ) x@ g F
wreaqh  fndew g wwif @Ay g
fe=t &1 dv owltwr faw 3 #
¥ §—, ot & ol g¥f www wfiggy
mAsY) pasy am fs gfe
7 wia & gvw & grad w0 g,
XA {97 g7 aw fa=) w1 fiaea fear
ai g A o mo o
STAE g1, al a7 6 aper A,
&fer € fadost g7 ae & fad
aravas awq vy foamr afgd

i

=33

()

Mr. Speaker: The hon. Minister
may look into his suggestion.

12.54 hrs.
Re. POINT OF ORDER

Shr] R, K Sipha: (Feizabed): On &
point of order, Sir. I have writien to
you a let er mbout it. Yesterday, the
sovereignty of the country had been
challenged by a Member of this
House when a point of secession was
raised. 1 want that some time should
be allotted to discuss whether a
Member of this House who had
taken ocath or afirmation to the
Constitution can talk of secession, That
should be discussed in the Housa.



aras Motion on ~ MARCH 31, 1967 President’s Address

Mr, Speaker: You have given it
only now. I will consider it.

Shri B, K. Sinha: I should be given

Mr. §peaker: There is no guarantee:
1  will consider it, Shri Hukam
Chand Kachhavaiya to continue his
speech,

oft o YU wER  (IRAA) :

fogel &% awr ¥ gag-w1d war A
s foar qr fw

Mr, Bpeaker: No question on this,
This item 15 over. He is to continue
his speech on ithe President's Add-
Tess,
1255 hrs.

MOTION OF THANKS ON THE
PRESIDENT'S ADDRESS—Contd.

Mr, Speaker: Shri Hukam Chand
Kachhavaiya may continue lus
speech,

Ay TrEmm () ¢
weqw werd, & 21 arda o gg wwi
w w91 f& g wewfa o &

' g

ay g At dewr F A B A
& fod goerd asv &1 ayah fear
war | I SN W wnw g ¥ fod
faar fewz fast ®T oy mr Wi
¥ T« ® v wew ¥ wmar
wft 7ty

Mr. Speaker: Some hon. members
come to my seat and disturbwme here. I
am not able to hear the hon, Mem-
ber spesking, Is this the way? They
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st g W weww : & ot
fors T @ ar & ow waw At @Y
e ¥ waw ¥ wew W@ & A F
v w3 @ 4, ) e o ETrd
qiAd w1 I fear war

ot 2w & agefr g A R wroor
Wl & w7 ¥ g ¥ sfv wealw
sor gar &1 gk F I 9T AY
qiafagi aaat ar @t 1 W agat
gt wgars ¥ el & waEe 93 A
Nt awfirm Y S A g 1 g€
¥ A W @A s W
T v o @ fed ag &
AU TR av4) wmy weeT fg
N qgat T R T B 3 &
¥ gwr A w3 w@agmgd wwii
stwwg zzat by

WaE ¥ Wy N0 ¥ wre
urer w1 Ivw femm T §) wiw
¥ wrw § o 2w ¥ afy awre

&t Aify  quonrget w1 s e
Ry Faw qul 77 R A n



ary fax & a2 T A wow wdw
¥ ot oravor @ & Fay fzar aqn, & e
AT WAT ATAX AT ATEAT 4
wgt T Y WY T THC FY arer vAwC
i #t @ st ¢, ForaeY A ok
et v ar vy 1 & g ¥
o g § e feax A X g
N KT AFC R Wy § ? agy Afy,
ol Y X§ T KT AT 6T qAr
Xy ® fear amar & 0 % @y oA
HOET & |IAY T@AT A0 § | a0t
S TR a1 TTHT W W€ v safer
€7 TFIT W a1 wdm ? R qw
W o Q¥ T & R § ) wwler ¥
WY AF wrar v §, W I A AwTC
o qur, fafy ot wwo faar
g I fFer A R?
a1 T Y ATE § ¥ 9 Frar o
§ 7 e wamr oY arrae o) Y -
wwd §, ag i Wy Wy ¥ fad far
tat § | T A g7 Afr 7 aferdr
QT Ty | T JWTT T wsw
S 7 AT T WY Aifr s Tt
wog wiw AN el o agher off
w0 | wew 3w ¥ ot feesy s
gyETwea=Y §, 3¢ %t wwry foqr aew
wifgy | STETT KT TV ¥ TE T KT
e ¥ | 5 ag oo wOETY w6 gae
& wiad Kqerwgn g fr
wfae gx fak & wereiy wrww s T0
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frdzw § oc b & gk Rl 3 omed
& wgt 120 ¥o finew §, a7 Tw uTTd
fear o), gt R, hred— or
& x7 afomy § st v o g & o
Y I5T FT O, ag W A w3 fear
13 hrs.

wer AgT, & s e f fe
WY MR § We g R
ST AW & WAT o A arewr ¥ o
&, agi e W 5 farwrar 8, 30 & W7
I End a9 A e w o
agr Wi & fay O oy gt & Toy
YA ATHT T W § 7 el
B wWaw ¥ Ivr ¥ ww o
aw v §, 9% fa¥ @y wiw gOIT
AT A F &1 @ g i
& faart won gar o @ At ®
HIHTT Byl Afy # ofdy s
g

/T WM § w qw wwen ¥
R ¥ At A N gerw @ § F W
sz s § s wie 37 g faere wd
W1 o aF gy agdry a4y, Taar a=fy,
IR qR) gW awrey A4 w341, ag N
ST @7 A sE w ww §w
3w g ¥ A oy ary & fad garw @
R 81 | wrr v oA 9 XA ;||
% Wr § W aw @ 8w fad,
wsw W, & qt drwre R oF
goere & fadw s § 6 ag €
afal ¥ wHTEy wT |

Mr. Speaker: ] see that the CPI
(Marxist) Party have not participa-
ted; so also the PSP. I would suggest
that when we remssemble at 2 P.AL
Shri A, K. Gopalan may speak, then
one Congress Member, then the PSP
and so on, like that,

1392 Bbrs.

(The Lok Sabha then adjowrned for
tunch Till Fourteen of the Clock.)
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The Lok Sabha reassembled after
lunch at Fourteen of the Clock.

{Mn, DrruTy-SreAKER in the Chairl

MOTION OF THANKS ON THE PRE-
BIDENT'S ADDRESS—contd.

sftgew W wEw SRS
wgreq, ag @ §3 A9A vy ¥ ¥
wraT § ¥ 9% &) 27 9 Tt fean
e arfe SR WX wuT we @Y
R & fir ey g o1 o ferer & 7

TACAW WET  © STET NI
oo g W ar |

Shri A. K, Gopalan (Kasergod):
The President's Address, as | see it,
does no contain anything new that
will enthuse the people in the coun-
try. It only shows and reflects the
refusa]l of the ruling party to go in-
to the root causes of the plight of
our people and to a way out of the
present bungling of the entire eco-
nomy.

The President has given pious
hopes. First, he has said that the
Government has resolved to end
our dependence on food assistance
from abroad by the end of 1971;
secondly that they will do all that
is possible to ensure that the rising
trend in prices of the basic necessi-
ties of life is halted and conditions
of stability achieved in the shortest
possible time; thirdly that they have
resolved to attain and sustain an ad-
equate rate of economic growth as to
eliminate the need for external
economic assistance by 1876.

All these are pious hopes because,
as far as the present situation is
concerned, and as far as the policy
that is pursued today is concerned,
it is very clear that these are only
plous hopes.

1 will take them one by one and
then show why I save that these are
pious hopes.

It has been said that our depen-
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Shri A, K. Gopalan; Even if the
Ministers do not hear, I do this as
my duly to address ius House and
I am sure the people outmide will
hear what I say. The statement of
the Food Mimster really shows that
by 1971 the promise would not be
fulfilled. I do not want to go into
the other quesiions thal Lud been
discussed here; I only want to emp-
hasise one point. The Finance Minis-
ter in his speech said that the ques-
tion was not how much money you
were spend:ng on agriculture but the
question was whethe, you were able
to enthuse the people. If the
people could be enthused even by
spending s0 much money you will be
able to increasc food production. I
would refer to this report on the im-
plementation of land reforms pub-
lished by the Planning Commussion,
about six months back. The Plan-
ning Commission says: how can you
enthuse people if the promised land
to the tiller that had been there for
the last so many years has not been
fulfilled even after s0 many legisla-
tions? Land reform legislations are
passed in all the States; at least there
are some legislations in some States
for the past five or six years Two
things come up: distribution of land
above ceilings and stoppage of evic-
tions. I have no time now to go into
the question of distribution of land
above the ceilings in all th= States,
About Andhra, the report says that
no surplus land had been taken pos-
session of. It is estimated that the
surplus area is Jikely to be less than
0.2 per cent, about 52,000 acres. It
is on page 5 here. Legislation is
passed; they that 52,000acres are
available. But when they do the
actual distribution, they will find
that even this langd will also disap-
pear. The Planning Commission say®
that many States have not implemen-
ted the legislation on ceiling, and nok
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given even an acre of land above the
‘ceiling. The rcport estimates that in
Assam about 1.26 lakhs of acres would
be available for distribution as a re-
ault of the imposition of ceiling, The
land reform law had been passed
years ago but not one acre of land
had been distributed. It is an eye~
wash and hoodwinking the people.
When law js passed, we must impje-
ment il. Why is it that not onc acre
of land has been distributed out of
the land above the ceiling?

Shrimsti Laxmi Bai (Medak): In
Andhra we distributed about two
lakhs of acres by way of Blicodun.

Shri A. K. Gopalan: I am refer-
ring to this report. If somebody says
somzthing I do not know whcther

have any information which is
relable 1 zm only saying what tte
report says. After that I do not
know what has happened. In regard
to Madiva Piadeah, as regards ccil-
ings, “a spate of transfers took place
on the eve of the expiry of the persod
of two years during which landiords
were permitteq to transfer lands to
persons in speciic categories, Thus,
tie surplus areas which would wvast
in the State might not be appreciabie.
So far, 87,000 acres only have bren
declared surplus,” So, they have dec-
lared s surplus of 67,000 acres of
jand, but before that, you must un-
derstand that as far as the ceiling is
concerned, a sepate of transfers tock
place on the expiry of the period ot
two years during which the landiords
were permitted to transfer the land
to persons in specified categories. As
far as this legislation i concerned,
1 am asking the Treasury Benches,
though they are empty this question?
What is the meaning of this legisla-
tion. Why is it due to? pres=
sure, the slogan that all 1 15 to
the tiller has been there for so many
years and the election manifesto says
that, and legislation had been pas-
sed, but atter passing the legisiation,
even as far a3 Madhya Pradesh is
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reading only from the report;
not my opinion. If there is anything
wrong in the report, let it be mude
clear. In Orissa also, it has not yet
enforced. In Rajasthan, not mueh
progress in the implementation has
yet been started. As far as Hima-
cha] Pradesh is concerned, it is not
yet enforced. In respect of Andhra
Pradesh the ceiling has been mention-
ed So, as far as land reform legis~
lation is conecerned, according to the
Planning Commussion’s report, though
there is legislation, though the legis~
lation was ineffective, though there
had been so0 many loopholes, though
after legislation permission had been
given to the landlords to transter the
lands yet even after that, there were®
thousands of acres of land that should
have been  distributed Dbut which
have not been distributed. Therelore,
the question of land reform i= an
eye-wash. It js a fraud: because, it
is not only the question of distribu-
ting the land and increasing foed
production but it is also a social ques.
tion. ‘There sre lakhs and lakhs of
people in this country, agricultural
labourers, those who have no work,
and if land is distributed to them,
they would have not only increaxed
the food production but the question
of rural unemployment would alw
have been solved. Nothing has been
done. You were coming and saving
that by 1871 we will not be having
a single grain from outside and we
will be self-sufficient is certainly
something which the people in this
country cannot believe.



there are protected tenants liable to
&jectment on the resumption by jand-
lords for personal cultivation: 2.99
Iakhs, and held over, 16-57 lakh scres.
I do not go into all the figures of all
the States in India, which are given
in this report. The Planning Com=
mission’s report says “that in the ab-
sence of records, the law relating to
security of tenure was ineffective. Tha
landlords were generally so powerful
that they had merely to ask the ten-
ant for possession and the tenant
would be in no position to resist such
a demand.” So where is the security
of tenure? There is no record of
tight. Those persons who have cul-

have no record of right. First, the
Planning Commission’s report says
that record of rights must be there,
and they have asked the States to
have record of rights. The first Plan
: the second Plan is over; the
is over; though the fourth
ot come, anyhow it is the
e Fourth Plan, The Plaa-
on says, even now the
right has not been taken.
important thing
egislation weas that ve-
t should be taken. But
done and lakhs of people
been cultivating the land
evicted from the land. What
thig legisiation? It is

R T LM L TS
ke
%sgfainggga e
4 g&ig 5’58:
‘E*sa* 1]
EEEEQE sﬂééf
3§§ L
% aga %3¢

5%

:
i
H

i
1
I

&
i
§e §
vE %

siifee
L
EE 835
e
G
i g
Bzfqs il

measures  are immediately,
there is no use saying that prices will
come down, there will be stabliity and
the economic condition of the coun=
try will improve. There is only om®
thing which may be achieved. I mean
the national programme of family
planning. Some money—Rs, 7 crores
or Rs. 8 crores is there, with or with=
out the desire of the people, do nob
know. Anyhow some target of famie
ly planning may be achieved. But
what about the economic situation in
the country? Let ug take the indust-
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" anact a permanent measure that only
5 days work will by there.

I do not waat to go into the ques-
tion of whether there is a cotton
crimis or not. If there is some criss,

to solve it. But as long as that crims
is there. it means that those who have
for s1x days will now have work
for five days. Frist the owners
that they wanted fifteen days’

That time of fifteen days |is
over. Even now 1 ony understand
that the legislation is comung.

What about handloom industry?
According to reports that have ap-
peared in the papers, in Uitar Pradesh
about twelve lakhs of people are un-
employed or under-employed and the
factories are closed. I have here a
telegram which I got from the Hand-
loom Association of Kerala which
says:

“Ever mounting prices of yarn
and raw matenals causing great
hardship to handiooms industry
1f adequate mecasures to bring
down prices are not taken industry
facing complete c'osure.
workers and families in the pri-
vate sector affected”

The price of varn 1s more. There is
also accurmulation of stocks They
want help from the Government.
“When there is accumulation of stock
they will not be able to sell it get
money and then plough it back. So
they wanted help from some financial
institutions. But they are not getting
it. This 1s not the case in Kerala
w'one, the position is the same in the
whole of India. Unless something is
done to reduce the price of yarn, cer-
tainly there will be closure of small
hendloom factories and lakhs and
lakhs of workers wifj be unemployed.
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not reasonable, their cost of produc-
uon 18 more. So they demand a higer
price for sugarcane. When Lbat 18 pot
given, as is the habit with the: pea~
sants, they go in for cultivaunn of
other things which will give them
more money. Therefore, in the matter
of the sugar indust:y also t.ie Gove
ernment will have it takg early stepa.
Even today lakhs of people in the
country engaged in sugar Indushy are
unemployed and the situation will
::;ﬂeu if immcdate steps are Dot
en.

Then 1 coms to the cashew-nut in-
dusiry. T.ais industry is maizly in
Kerala. The siluation today is that
there are 40 factories which have
been closed and about 19,000 wor-
kers are today unemployed. 1
have got the figures here.  There
are about 228 cashew factories
in the State out of which 40 a~w closed
resulting in the unemployment
19,773 workers The cashew Droces-
sing industry earned foreign exchange
worth about Ras, 3826 crores during
1966-87. This was Rs. 1145 crores
more than what they earned in the
previous year They say that the
cashew trade is very muen disap-
pointed because of the new levy and,
therefore, therc 15 a posmb.lity of
cashew industry .lso going down. As
I saud, even t there are about
20.000 workers that industry who
are unemployed

In the rubber indurtry also the same
position exists. The price of rubber
has gone down. It has gone down
1 cuch a way that there is a slump.
When there 1s a  slump the small
growers do no produce rubber at all.
The immediate result of that will be
tha' the workers in the rubber fac-
tories will not have any work and
there also unemployment will set in.

In the textile industry factories are
going to be closed. Factories in other
jndustriez are also going to be
When these factories close
Government is not going to
up and run them. In Maharashtra
Government has told the wotlkers

E
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the Government will take up the facto-
ries and run them prowided they do
not ask for any increase In dearness
allowance. In Madras the workers
have not been puid wages for nearly
two years That 1s the position 1n the
engineering jnaustiy also. Many small
factories, 1n Calcutta have closed
down That 13 the economic position
m our country today So far as the
workers are concerned, as in the case
of the !and reform legislation the de-
cizions of the Wage Boards are not 1m-
plemented, So far as the Times of
India worhkers are concerned they
had to go on strike for 37 days. What
was the strike for? For implementing
the recommendations of the Wage
Board The Government was not pre-
pared to do that The stnke of the
rubber plantation workers went on, for
90 days. Government waited for 30
dave to call a tr.partite conference
whe-e they could arrive at some knd
of gettlement Here in Delhi there
was the work to rule strike by the
telegraphists about which there was a
Calling Attention Notice Beside« that
there nre many other ctrikes about
which we have not heard up till now.
For instance, the policemen are orga-
nising unions and going on stmke We
have never heard of such strikes n
the past When the prices sre going
up you cannot tell the policemen that
disciplinary action will be taken
ageinst them if they demand more
allownces They are forming unions
and only recently a Bill was passed in
the House to the effect that policemen
should not form umons

Eve-y section of the people in the
country find that there is acute un-
employment which is growing. At
the <ame time as far at the living
conditions are concerned, the cost of
living index is increasing bv 3 4 or
even 5 pointa within 15 days I do not
say that by a magic wand Government
can solve this problem in one day. All
the same, Government should try to
bring down the prices and solve the
unemployment problem little by little.

What iz the policy of the Govern-
ment. | can understand it no more
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employment 13 given provided Gov-
ernment ecan do something by which
they cap ensure the employment of
a'l those who are already employed
But that 1s not the policy of the Gov-
ernment. 1 do not want to go nto
the detaus because today there 18
going to be a discussion on automa-
tion The other day Shri Morarji
Desa; said that there will be no re-
ticnchment on account of automation.
I do not agree with him. Even assum-
ing that there 15 no retrenchment, the
introduction of automation will mean
lees of recrwitment 1n the future. That
cannot be denied.

Shri Manoharan (Madras North):
It can be introduced in the Cabinet

Shri A. K. Gopalan: So., even 1if
you say that there wi'l be no retrench-
ment. you are stopping fresh employ-
ment fo- people who are coming out
of the schools and col eges That is
bound to be stoppei, at least for some
time if automation 13 introduced In
Caltex of Calcuita about 300 to 400
employces are eimply sitting in ther
offices and getting their wages with-
out dmng any work because of auto-
mation It 15 really demoralising #
one has to remain idle for the whole
day

I am not against automation and
other new devices but they should noé
throw people out of emp'oyment The
new devices should help the workers
produce more while giving them more
of rest, But automation means re-
trenchment of people or stopping
future recruitment which is not good.
At a time when we see so many lakhs
of people in the handloom, textile and
other industries being thrown out of
employment due to so many reasons
to insist on automation in the il in-
dustry L 1. C. and other big industries
of the peculiar ition of employment
In our country. automation should
not be introduced now.

. Government have appointed the
Gajendragadkar Commission, to go imto
the service conditions of the Central
Government amployees. That Come
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mussion has not given its report yet
snd Government are awaiting it.

‘The President has expressed noble
semtiments about national umty. It is
a very noble sentiment and everybody
will appreciate it. But the expression
of the noble sentiment of national
unity 18 not necessary. What 1z tne
position today? The expericnce of the
people shows that these noble senti-
menty are not reflecteg in the ruling
party's behaviour in the day-to-day
affairs. 1 shall give you some 1ns-
tances.

Take the question of development of
industries in different states The
economy of the country as a whole is
backward; I capn admit it But certamn
States have been kept more backward
and thiy has given rise to a genwne
feeling 1n some States that the Cent-
ral Guvernment is giving step mother-
ly treatment to some States. That has
been referred to here several times.

The latcst annua! survey of indust-
riecs conducted by the Central Statish-
eal Organisation shows that six States
alone comprise India’s 65 per cent of
the productive capital T2 per cent of
the factory employment and 76 per
cent of the value added by manufac-
irue. while the remammg 14 States
and Union territories accounted for
35 per cent of the productive capital
employed, 28 per cent of the total
employment, 28 per cent of the gross
output and 23 per cent of the value
added by manufacture. That is the
position That 15 the difference bet-
ween six States anq the other 14
States,

If we arc really serious about
national integration, immediate steps
must be taken to develop the com-
paratively backward regions. Nothing
is there either in the President’s
Address or no action 1s taken by the
Government to do it.

I will give here some facts about
XKarala. The Central investment in
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industries in the First Plan was Rs. 150
crores for the whole of India. There
wus no investment for Kerala, In the
Second Plan the investment was Ra
747 crores and the amount invested 1n
Kerala wus Rs. 79 lakhs. In  the
Thirg Plan the jnvestment was Ra.
1128 ¢.ores and the amount for Kerala
was Rs 264 crores. The Central Gov-
ernment proposes to invest Rs. 3,913
crores In the Fourth Plan and the
amount that is set whether we will
get it or not is not known, is Ra, 60
crores On the basis of popu.ation, 1f
that s the basis, Kerala should have
had an investment of Rs. 578 crores
in the First Plan. of Rs 2876 crores
in the Second Plan. Rs 66 53 crores
in the Third Plan snd R~ 151 crores
in the successiv: P'ans

As far as foreign ex hange is con-
cerned, 1 have already told yesterday
and | am not repeating that. But we
are earning foreiygn exrhange and oa
that basis at least a small pertion of
it should have been given to us But
in the First and Second Plans except
for Rs. 75 crores we did not get any-
thing Therefore 1 would give a fair
offer to the Union Gove-nment that a
specia’ loan of Re 250 crores be given
to Kerala to set up imdustries er, i
thig 1s not possible, perhaps the State
would demand that i1t should keep at
least some portionp of the fo ex-
change that 1t earns so that it can
impert equipment on its own and
build up 1ts 1ndustry.

In thiz context I would also draw
you- attention to Centre-State reia-
tione It 15 said it ie hoped and it
must he certamly that there should be
no confiict between the Centre and the
States But as far as Centre-State re-
Intions are corncerned, there must not
only be pious hopes but something
must be done What is the position
today? We must examine it.

I want here to draw your atteation
to a speech, in reply to the debate in
the Madras Assembly, by
Minister, Shri Annsdurai. It
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seyery Warning to the Government and
I wm sure thisg warmng will be taken
very seriously and the Government
would understand and would go into
the question as to why there was
‘sach & warmng. Shn  Annadural
warns the Centre against non-cooper-
ation gnd says that he would not re-
frain from dragging the Central Gov-
ernment to face public opimon and
expose 1t not only to people but to
the world democratic judgement 1f
it failed to cooperate with Govern-
ment in fulfiluing the high expecta-
tions of the people He said.—

*“l expect the Central Govern-
ment to extend its utmost co-opera-
tion to fulfii my commitment to
people. If that 1s not forthcomung
I wall not seek to cover that and
take shelter for my inabhlity under
the plea of my not having enough
powers under the federal set-up.
On the contrary, 1 will drag the
Centre to answer my charges be-
fore the public. I will expose it
to the world at large and make it
clear that though India is a federal
set-up nothing can be done without
the Centre's concurrence ”

1t 15 not by me because if I say
somthing 1t 1s easy for them to say,
“He 18 an agent of China, he 18 trai-
tor" or something That 15 very
easy. So, 1t can be said lhike that.
Here 15 the Chief Minister of a State-
he was the first Chief Minister who
said it—who said. “I will always co~
operate with the Centre; 1t will cer-
tainly be my effort in that dircction™
But that Chief Mimster, after 15 or
23 days. comes and gives a warmng
to the Government to examine the
relations bstween the Centre and the
State He says, “There 13 no cooper-
ation and if there iz no cooperation
in future also, I will do some-
thing because I have some commit-
ment to the people of my State. I
will drag the Centre to the public
and tell them, this is what the Centre
is doing; the Centre i1s not allowing
me o do what 1 want to do; these
are the obstacles 1 will bring it not

ﬂ.worethepublkmmdia but
the democratic judgement.”
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Don't take it as a pilly thing; dont
say that it is very bad

sent attitude does not change, if a
thorough examination of the present
position of the relation between the
Centre and the State 1s

not

and
Centre which will not be in the
terest of the State or in the inf
of other States 1n India where there
are Congress Governments

Now, the Chref Minister of Madras,
a very responsible man, who does
not want anything hke that says that
there 18 no cooperation The other
day, he said, “We have no rice. We
have to get some money from Burma
and therefore allow us to get rice
from Burma just on a barter system ™
He wanted to do that The same is
the position about Kerala. If the
Centre cannot give food to Kerala
because, they say, there 15 no food,
then, you must gllow something to
be done We have got frogs. That
18 enough We have frogs
worth a crone of rupees in 1964-85 to
other countries We have got chem-
meen and as far as prawng are con-
cerned, Burma wants them and they
will give us rice If you cannot do 1t,
1f the Central Government cannot do
it, then allow us to do it As far as
the Centre-State relations are con-
cerned. they must be examined very
throughly and as far es the finances
are cocerned, somothing must be done.

Let me quote what the Capital of
Calcutta has written about the Centre-
State relations*

“In absolute terms, the State Go-
vernment expenditure since
the commencement of plan-
ning in India has increased
fourfold from Rs. 409028
croves in 1951-52 {0 Rs,
1810.01 crores in 1965-68 The
share of the debt services
increased from 4 per cent to
34 per cent.

“The new-non-Congress Gov-

ernment have to function within



unity of India is strengthened, it fur-
ther says

“No major policy announcement
should be done by the Centre with
out consulting the 6Gtate Govern-

powers to deal with the problems
in the States,

“The Centre will have to consi-
der the demand of the State Gov-
ernments  re additional
share of income-tax revenue. Pro-
vision to allat adequate share of
export earnings to State Govern-
ments is also necessary to improve
the financial position of the State
Government."”

1 do not want % say anything more
about it. I only wanted to show that
there may be some Chief Ministers
who may not b~ giving such warnings.
But that will be in their minds; they
may not spoak 1t out. Here, the Chiet
Minister of Madras has come out with
a warning and, I am sure, the Govern-
ment will examine what ghould be
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want to show what is the position as
far as the monopolies are concerned.

Mmbtmmcm

for more than Rs. 7600 crores worth
of sale, i.e, more than 50 per cent. of
the esumated saies of all the public
limited and Government companies.

as percentage of total capital em-
ployed during 1965-66.

Hindusstan Construction .. 290%
Gwalior Rayon 27.2%
Indian Explosives . 24.5%
Dyer. Meakin Breweries ».1%
Centry Spinning 23.1%
Alkali and Chemical Cor-

Pporation 21.6%
Metal Box Company . 21.2%
Braithwaite & Co. .o 201%
Indian Aluminium 20.0%

Shri A. K. Gopalan: 1 will take as
much time as the Chair allows me.

Hour, there was & discussion

export and other things. India's dee
pendence on Western countries, par-
ticularly the tw.a..nmm
development of various industries in
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this country According to the Chair-
man of the Indian Chemical Manu-
facturers’ Association, licences avai-
ablg under the U.S. AID programme
are not fully utilised because raw ma-
terial prices in America are higher
by 30 to 40 per cent of the interna-
tional prices,

The failure of the Government to
produce sulphur in Indig 1In sufficient
quantities hay proved detmimental to
chremical and fertiliser industrics. Are
we really short of sulphur? Nol at
all. Prof. Humayun Kabir, when he
was the Minuster for Petroleum anc
Chemicals, noted:

“We have at least 300 milhon
tonncs of iron pyrites in the Vin-
dhya ranges where they come
down 1p the Amjhore areas of
Bihar.”

However, Government did not uti-
lise thus natura] wealth because of
readily available supply of US sul-
phur  Such examples can be mul-
tiplied 1o substantiate the cnarge.

The recent concesions given by the
Government to private sector as &
result of blackmail by the Weorld
Bank, will further harm the indus-
tria] development in this country.
While highlighting the danger of
continuous drain of foreign exchange,
a memorandum of the Fertilser Cor-
poration of India states:

“The setting up of fertiliser plants
in the private sector with foreign
exchange resources which would
normally be available to the Gov-
ernment has only meant increased
foreign exchange cost and capital
participation by foreign financial in-
terests.”

The memorandum further states:

““The foreign exchange require-
ments of a fertiliser plant execu-
ted with foreign collaboration wi'l
be significantly higher. In these uro
jects there is no emphasit o1 utili=-
sation of indigemon: <«ervie~s and
materia]l to save foreign exchange,
Por examp'e. in g specific privare
sector project, the forelgn investors
are to provide about $4.5 million as
Jong term Dborrowings n s

mnnun 3, 1w
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equity capital of § 19.9 million. The
participation of foremign capital at
the project stage itself in the form
of services rendered would amount
to $4.5 million. The equity parti-
cipation by the foreign collaboration
mnvolves repatriation of profit in the
form of dividend and would result
in a continwed draip of foreign ex-
change "

I have quoted this only to say that
this 15 gn admussion by a public sec-
tor undertaking.

1 do not want to say anything more.
I only want to say that ag far as the
Prewdent’s Address is concerned and
after the President’s Address, on
the budgrt and the food situation in
the country today are concerned 1t
is sure that Goveinment have pot
learnt any lessons after the changes
that have taken place in the country,
after the changes in the attitude of
the people towards the ruling Party
and as far as the piout hope that are
given in regard to food and strength-
ening of the economy of our
country are concerned, the same old
policres are being followed ang I do
not know what will happen to evea
those States that are now in the hands
of the ruling Party, after six months
or one year,

8o I have only to say this The
President” Address cgnnol contain
everything But the attitude of the
ruling party even after the elections
has not changed m tune with the
changed scene. As far as Rajasthan
is concerned, we have discussed the
whole thing. As far as other States
are concerned, we have seen what
has been going on and what is going
on. They are waiting for time.
From today's papers, we find that
there is some rift In the United
Front, Some rift is  engineered in
ths Umtrd Front, somebody is caught
#nd a Conpress government is form-
el In Haryana, it was firat the
Comnarass  government, then the
Unitrd  Front Government. Now
somebody in the UF may be caught
And then again a Congress govern-
m~nt will be installed, ‘This will be
the fate of the country’s ecomomy
and political order. In the result,
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people suffer. What wili hap-
after that, I cannot say. I only

the ruling party, ‘see the writ-
on the wall and behave accord-

to it.’
r. Deputy-Speaker: Dr. Gowvind
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Shri Dattatrays Kunte (Kolaba):
On a point of propriety. Both the
hon Members responsible for this
Motion do not seem to be in the
House, They have to reply to the
debate. They are showing discour-
tesy to the House by not being pre-
sent here when the motion 1 uder
discussion

Mr. Deputy-Speaker: Noie iz taken
of all the points and they will be in-

formed accordingly.

Skri Patlatraya Kante: Thix v
disrespcct to the House,

Shri A. S. Saigal: When this Mo-
tion has beepn moved, it has become
the piroperty of the llouse, Now the
House 1s its owner, not any indivi-
duai Member The Mover may or
may no' remain so that that question
does not arise

Shri Umanath (Pudukkottai):
The Mover should not be allowed to
reply then. He will have no right
of reply The House will reply.

Mr. Deputy-Speaker: Properiety
certainly demands that as far as pos-
sible, the Mover and Seconder should
remain present, though not all the
time. But it should not be made a
point of order.

oY O dww qraw (arEe)
e wge, ety & sfy fean
T o sufient & o g, ag Wit
awmoafgc g mr g

o mif v (FwageT) : IO-
e AT, v A% gl wedfa & ufw-
WINYT 7T AT WO JET P 3T ¥ qW
ag wfver g @ fs ag arw ar @
t fs O & wum & wiafomr s
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RESOLUTION RE: BAN ON
AUTOMATION
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have a full discussion; at least two
hours should be given.

Mr. Deputy Speaker: Shall I take
it ag two hours?

Several hon. Member: Yes,

An hon. Member: One and a half
hours for the first, and half an hour
for the second.

Mr. Deputy Speaker: Two houra
have been agreed to

Shri Indrajit Gupta (Alipoie), The
discussion on the second resolution
cannolt be cumpleied today It 18
bound to be heid gver. Therefore, you
will please so arrange that the first
resolution gets the maximum po- sible
time and the second resululion cdn
be moved and carried over to the
next occasion

Mr Deputly-Speaker: Shri K Aniru-
dhan may now move his resolution

Shri K, Aniradhan (Chirayinkil):
I beg to move:

“This House 13 of opinion that
the Government should take im-
mediate steps to ban automation in
LIC oil crompanies and other
public and private scctor com-
panies.”

Shri Indrajit Gupta: Sir, who is
the Mimster in charge of thia?

The Minister of State in the Minis-
try of Labour, Employment and Re-
habilitation (Shri L. N. Mishra): I

{
g
H
g
g
:
§

f
"
H
fi
2
:

Fhq
H
!
3

)
%

!

;
f

Ban on  CHAITRA 10, 1880 (SAKA) Automation (Res) 2150

Shri K. Anirudhan: The purpose of
my moving this resolution 18 10 focus
the attention of the House on the
very menacing problem of automatiom
that 1s currently sweeping the coun-
try. It is also my objective to per-
suade the Government to gee reason
in the widespread protests that are
being veiced by the public in general
and working class 1 particu.ar,
against the introduction of automation
equipments 1n the clerical work of
LIC, o0.] companies and other institu-
tions of both public and private sec-
tors

The automation equipments that
are being mmported 1nto this country
on a very wide scale, include  that
frighteninply mon<'rous  man-eating
machines called electronic computers
What 15 an electrunic ¢omputer? Is
it just Lke any other conventional
mchine? No. Sir. T would rather
qunte from the Time magazine. That
may create some impression on the
treacury benches Time magazine
dated 2nd Apnl 1985 describes a com-
puter like this:

“ .. When someone wishes to
solve a problem. he defineg th2
problem 1n computer language.
As instructions are fed into the
computer in this specia] language
the machine sends electric impul=
ses coursing through its innards
at the speed of light i 186,300
miles per second....Today's com=
puters can do calculations in bil-
lionths of & second.”

That is how the American magazine
describes a computer. As for the com-
puters of latest model, let me inform
the House that the Central Data
Corporation 3600 model computer can
do 8 million calculations in one second.
can do one

chineg into this country on a
liberal scale.



installed computers, the emp~
Joyment potential has frightfully
shrunk The Calcutta office of the

Caltex oil company has already closed
doors, making 106 enployez; there
Jobless. Similarly,
ployees of Caltex, Burma Shell and
Esso O1] companres have been declar-
ed surplus throughout India. In the
Dunlop Rubber Company and Bata
Shoe Company, where they have ins-
talled computers, fresh recruitments
have stopped Ang it is the story
of every other institution, wherever
computers have been installed.

They have installed one computer
at the Bombay office of the LIC and
are making hectic preparation to ins-
tal another in Calcutta The excuse
which the Government and the LIC
are giving i1n defence of their plan
for computerisation s, to say the
least, strange! The former Chairman
of the LIC said that broguse of the
growing size of the LIC, they were
bring:ng 1n the computers They also
said that the LIC computers would be
dealing with the policies belonging to
the Bombav and Calcutta Divisional
But then, Sir, the
Bombay and Calcutta Divimional Offi-
res of the LIC have between them
not more than 20 lakhs of policies,

that in the LIC on'y 383 jobs would be
eliminated becaise of the computers,

MARCH 31, 107  Automation (Res.) Ay

the House of Representatives of the
USA Congress revealed that between
1955-60, 20 per cent of clerical jobe
were elimunated and it apprehended

that in the next five a3 meny
as 4 million clerical ]0: would be

elimunated because of au.oration, The
ravages caused automation in the
USA compelled USA Congress te

pelf 1n such a predicament ag it never
winessed after the ecomomuc crash
of 1920-32

It 18 true that the spokesman of
the LIC and the Government have
doleg out assurances of no retrenche
ment to the LIC employees. But then
such were the assurances gpiven to the
employecs of the o1l compames. Not-
withstanding such assurances, the oil
employees are findmig themselves on
the street today The All India In-
surance Employees’ Association has cal.
culated that in the event of full com-
puterisation of LIC’s

will be rendered surplus. It may very
well come to that position, The com-
puter, the LIC has installed in  its
Bombay office, can calculate 800 loan
value quotations 1n one munute,
whereas a clerk takes about 15 tp 18
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sentsl basis it will simply returm the

with eomputers will make us ever de-
pendent on the American and the
British. And, that makes them the
arbitrers of our economy and if the
opportunity so demands these imperi-
alists will not hesitate to twist our
arms as they did during the Indo-Pa-
kistara war, That is the price this
Government is asking the country to
pay when it goes in for automation.

The working class of this country
has seen through this game and
therefore has been agitating for the
last two years and a half against 1n-
troduction of highly sophisticated la-
bour saving devices such as electric
computers in the LIC, oil companies,
State Bank of India, Delhi Cloth Mill,
Bata Shoe Company, Dunlep Rubber
Company and then a host of other
business concerns belonging to  both
private and public sectors. In De-
cember, 1965 ag many as 33
TUnions of nationsl and regions] cha-
racters representing about 30 lakhs of
workers and employses met together
in Delhi in the All India Convention
against automation. The convention
came to the untnimous conclusion
that st the present stage of economic
development of the eountry sutoma-
tion has sulcidal,
wiewnd asainst
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employed, to the tune of one crore

use of the electronic computers be
banned in this country. The conven-
tion was followed up by state-
wise conventions in every state
and city-wise convention at every
city of this country. On 3lst
August, 1088, petitions addressed to
the Lok Sabha and signed by as
many as 11 lakhs of citizens of this
country demanding ban o automation
were submitted to the Lok Sabha
On 5th  July, 1968 LIC employees
throughout India came to the office
an hour late to focus the attention of
the Government, LIC and the public
on this problem. The LIC emplo-~
yees throughout India went on &
day’'s token strike on the 25th of
November 1868 and declared that they
would resist automation, In the fourth
general elections, in which the party
of the Members opposite, received
such a drubbing and thrashing at the
hands of the electorate, automation
was made an election issue by almost
every party in the opposition. The
electorate have given their verdict.

Yet, the Government and the LIC
management are bent upon having
computers in the LIC and other ins-
In whose interest has this
Government been outing every sort
of public opwnion? Obviously, they
are doing it n the basic interest of
building capitalism in this country.
In the age of worldwide crisis of
capitahem, when the capitalist'c sys-
tem 13 rotting to the bone, the ruling
clagses of this count-v have decided
that India must traverse the path of
capitalism In order to procure capi-
ta] for financing their desperate mea-
gures of capitalistic devel
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mation 1n their factories and offices
they would do away with 4 sizeable
number of factory and office hands
and the garmngs thus madg at the
cust of the working people will  be
thuir capital. That 1s precisely the
p:ulosophy of automation in a capitdl-
istic socicty. And this Government,
even though thrashed ang pulled by
the ear by the people of this country,
15 bent upon having aulomation pri-
marily because it 18 the agent of the

mongopoly capitalists of this coun-
try.

Having no argument, no reason, no
logic, having been 1solated by  the
people and reyected by the working
ptople, tney are 1esorting to biute
force to compel the LIC employees,
o1l cumpany employees and others to
swaliow the bitter pill of automat:on,
But Indig of March 1967 is not the
same as nf even February 1967, It
has changed, and changed for good.
Let the Grwvernment remember that
It< dete mination to puy on heed to
the public opinion, its pooh-poohing
th¢ organised expression of the work-
ing peipl's opinion. has landed it in
the spot it 1s finding itself in. Let 1t
nit imnose automation on the woik-
ing prople They arc determined to
rght back  The LIC employees have
slr=ndv decided to go in for a con-
tinuous <trike 1f the LIC wanis to
mstall the second computer at Cal-
cutta The opposition parties have
a'tad - furmed governments in some
States and almost all of them have
corne out aganst automation in their
¢'ection manifecdto They promused to
th. electorate to scrap automation in
the eveat of their forming the gov-
ernment  The newly-formeq West
Benpgal Government is redeeming the
riadge it has given to the people. It
has declared that 1t ic opposed to su-
tematinn Before long, all other State
Governments  will follow suit. 1n
the c'anged political situation it is
imperative that the government
should reconsder its entire stand on
automation.

Before I conclude, 1 would meke
a request to the Deputy Prime Mi-
nister, who is also in charge of the
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Finance Ministry. Only six or seven
months prior to the general elections,
he made it known to hus admirers, fol-
lowers and others that he was op-
posed to automation and that he very
correctly thought that for such time
as large-scale unemployment —waf
rampant in thig country the use
computers was not advisable. His
stand was reasonable and logical
enough But after the elections

after being made Deputy Prime Mi-
nister, what made him change his
stand uvermght, I do not know. He
15 1cputed to be a man ot conviction,
whatever that may be. I phly hope he
would strick to his original convic-
tion and use his governmcntal powers
to translate his conviction into action.

Mr  Deputy-Speaker:
moved:

Resolution

“Thig House 1s of opimon that
the Government should take im-
mediate steps to ban automation
m LIC o1l Companies and
other publye and mivate sector
companies.”

Then, there are some amendments.

shri 8. M. Banerjer: Sir, I move.—
That 1mn the resolution.—
for “automation” substilute—
“ymport and use of automation
equipment”
Shri Umunath (Pudukkottai): Sir, I
move:—

That in the resolution—
after “ban automation” insert—
“whether alrcady in operation
or projected for future ope-
ration”, (2).
Shri Yashpal Singh (Dehra Dun):

Sir, 1 move:i—

That in the resolution.—
for “take immediate steps to ban",
substitute—
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“sppoing a Committee to exa-

mine the question of bann-

ing”. (1)

Mr., Deputy-Speaker: Shri Bal Ra)
Madhok.

shri J. M. Biswas
also sent my name

Mr. Depaty-Speaker: There are a
numebr of speakers; so, I would like
to fix some time-limit on sper ches
A Member should not take more than
10 minutes as far as possible so as to
accommodate as many of them as pos-
gible,

Y w=reTo WAIE - JINAN WEIET,
& w9 g F gEGT §9N & feo
WITGAT 7 | X8 FATH T A fawr
fawx &, 3% 1 IWIH Fa=w g Te wrio
dYo 7 gt ey, afes qw wr AN oA
s W 2 97 97 ¥ qTeT § | g
I ¥ AR orA &€ oviaw awerd
b1 37 & Avr v @ oo, Y 3G,
af, w1 foegnq, fag 97 7 &w #Y
AT B wAAT frdT § gad, §wT
wtv Ad, €rRaT T JWATT 47947 |
TR, wrfaw WA 13 9 g wwed
# ot i ARy R § aeafeT & W
AN Ay MO N gmorAx &
wiaF was AT I 2 |

AT FATT AT WATH W qore 8.
T afe gy Y @ w9 8, ¥ g
FEX AR F WIS WT orar B W g
e &, 1@ ¥ wlwd S s 1w
fargre & wga wer g & Afew aw o<
MEA W Aadod § W&
WA wEr ST W AT v, w6ife
TN & afay o awx af; L, -
wiwr =i 3 1 @ fon e & gaTe
W X wwE A W A —w
w3-wfad & 3, o qrafa a4
§ 1 o wwfer ocdfan qree Wi
o & ? wife W Sm e
wgt wff SR §, w@ ¢, i b ok
qefe o § o e ez b i wur i
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arer § 7 WY W o femr w8,
1fE 3T Ioca fady o & e 3wy
o a{R q% |
15.23 hrs
[Sur1 MaNOHARAN 1n the Chair)
wawa a7 & wrwr oaEes 20 WY
S I AR 2, aw & I9 WA WY
R XY ATAA~F7AT | W17 TqAT EA-
fog sTwem 7  f @ & o ww
L g

£ waeaT i fagrary o wfaw
Afadt &1 oF & 2= @ awar - @
A Aw o aar. awmr fw g
T AfEi ¥ IrT ¥w T F www W
o fasm § v 99, ARG ET AWM A
o ww gk oAy oo A
q% & %1 wfew: fifrar F =T My
al g & Arq ¥z qzw d 5 oy
wfqe AfTar e sfws drams T
e & g€ 1 i e & oo
arF e F Taifaw gt qw ¥ 1 20 AT
T w00 AT TeATT ¥ A AR e
¥ wifus = T% § foarerd arr g o
T & 2 | qER 1 frafy oady it afr
warT ¥ | & qre & A8 R

FAC 3w ¥t fraf a7 3 e 3wy
qram wfes § A gfaeiv it sa i
wAfere ag wravas & 6 79 WY gra-
A woAy wrias fifaay o g ofes
fr o1 37 X w s Jua wiuw &
wias «rit ¥ anq firdy st o &
st wfias S § grem & I9w 43
#fe g & a1 g qeaw 2 fe g
TR amEg Ry N TeEn
£ § %< I g §8 W fear o
W & fows gy & gwlveTo)

wwim, fadw e ofenl oiw
¥ ¥ & g s T, e
WTHT AT TEET qea wTow Wg Wt fE
wgt dwT ot §, Ay it §
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[ wavrr watw)
o ¢oft wferw &1 x@ w0 IEN OF
fRewgRfmy wwnt &) ¥ it
T QY T Ty § o for wmefir
ST R FT AR | FAU R W R E
fag 7 ot¥ aork ok ) A® DS
ot e agwr aft uT 1 & wroR Wy
wrfo #to THo Fo THo Yo ¥ JqTH
w1 awesq qwen § 1wy faed §
“We can't argue that technolo-
gical change and automation are
no labour-saving devices. Of
course they are. They do cause
displacement of people. In fact,
to do 8o is one of their major pur-
poses”.
Y FER AR AR W W ETAT, AW
W T % wWifs T w7 &, %) feadm
TN, AW FT erH A w¥, 33 OF
T IT § AT w7 ) et mrare Oy
T o W wrEdww Ay w0 g
;W ¥ U AT A - o vy
oy d-verer faed § forrey e g
fareren & oY wrar & farg we-aT Y SR
w @ ¥ WX gEd avs W
AT T & AN RY AFTT F R A

™ 7 ¥ 0 T ag¥ 99 97 qae
Iz T I fae W X wEy fE oA
sreor wYE ST TE o vinfY  Afier
s &Y g7 waw fem fx W ogmEr
QIIATIHE IEWE 97 W S Wy A
TEY ¥ WHAT 9T, WA G qT AE,
o I THwT - AT T
W R W1 WA T Y AT 9 AT
o Ay W s §, a=ine
wafY § ar st oTa gee urie #Yo
¥ wrftw T @ wTw v §, W
¥ & qfomrere agt o dw @
AT W7 W w T o e g W
w7 W T 8 Y 5 w A wfew
weeww ¥y wmift

X A Do ¢ Wi gy g
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£, 5% wvw TRt TR W AR R
S AR ot WY ol o @
forr Y ) Wl Forer awet &, Sty
Awd w7 URT X von 9§ wet ¥
wifew #Aifr §? ay v sfew Hify
ofr 7@ &, wwd A ofr ot § Wi
Wit tw W fym ot T &, g afeer
wI vur-gw ey v gy § 1 iy
it %€ are o § Fe v g v
QTS ATAT €AY STNRT W K, W
T ay T e § W e gfeww,
o WY e & #r e W ey
t & friwe wom wgar g fs
i A ofdfefaat st g faw
§ o ® urhr ofcfeqfr ot a
T ¥ wepEre awe Afeat ey §
afieT ZaTt 2w & wrew Wi SR T
ag @Y ¢ fr yfe agr weagee s
wfis ol g€ &, wafeg agt @ alt
wifgn 1 & g frare 7 we fie gmTL
2w Y ofcfenfomt sz grama 3= faw
§ st @™ T W g ¥ A gu el
AT snfw Fyermd, gwTar arfas faaar
wA-FATT {7 WIfEY, TR frey v
wfgr—tfea w2fag

g qrE ¥fvew & ag | gw SEwr
v wim § s gud forg woaT e
W & Wit gy derd & W A
EATY 919 A ¥, §W IAwr viw WY
& e ot i 1 R, W wEe
X §, IR AT WA §, 0g wwt W
Afr &7 gt agt 7% Aro fer o
"o g ¢, A s vy § e
AW N 1 aw e W
ot & @ g et avoemd e & Fie
Nt wrw e &, o8 Ny @1 g
& wrrtww fafrec g e § for
W W AW & R g W, W
T8y %, frere s g wew & el
wt X w Qe W W P
g o W ¥ o gy ¢ frere sl
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wrirT & A ¥ g AT 9y we
wé & s ¥oY Qe wrke Wro & arfer
Hrewd vy dewre vy fadeit | oy wem
wer § fe ol oo & arferft gewdd
wY RgFcataa fadeft | ge wrr IAwy
Az afqw g Fradfr § o sw¥F wreor
o W@ &1 IwET OF awT w7
& sgifes g fored wlt-afr ameg
oI awEc wtge & AR &
i ¥t ag @y § fs qw oW
HLAT 7 FL GHAT FAAT @ )
xwfag w17 ¥ & fag 9t g Wi
v gm et s mg g
¥ fog Wi o & fag g W
W JETE I A A A E

AT FIOT ¥ WA |
warar W ¥ ax a@-9¥ Iwa]
w1 2 1g 1 Afer e e W
W § T/ & T g FOU §, @Y
®¥ wwwAr gF fir g8 afde 9
i, fema T wwge /) gafag
g A1t TR fawew w1 frifizemdwa
wor grn, gEer fabewor A
g, BE-ur T ey g, frad
aqifaet-greet w) wedt Jar fire wft
e ¥y u=ot fad, gw X Wi S
wor g g wed 1 Afew I W Aaw
woit fadrgnr ¥ fag qeeor war
wrevw §, € ¥ fory wegEe womAr
srawE  §, §S Wn #) dwrC v
wews §, T T gy ¥ aff
oy | wafeg & woere ¥ wdar
wer fe ag W TET war §, A
qorr wiw 3 o ¥ fi g sreoTe fedely
o & s ¥ o fear § xo fag
FTeTh T ® Wi gy W frdw &,
Wi yaPraw §,
wet vy WY g wwr ¥
MW (AD 1L8D-T.
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b W & wfew o ¥ §, wefag

& w¥ wfrw v g § fexw

Serr #Y gy adewfr ¥ qe ¥

:?iwi:x{trmmﬁﬁhﬁrm
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oft wfonirf &t w@w  (mig)
qAE  gwfr  wgew, o fey ¥
qgt 9 oW W gowr ¥ faww T o
axf gt 1 wror AR agt o e
& forg WY stwr faer &, 3@ ¥ & gt
T gw faer § ¥ o fawroamor g,
TERY WO WA TwAT § |

ow ¥ fawg Fow qw ¥ w ¥ qgelt
T ag g e agr ¥ faeem &
THET TFT ¥ §, X Snir O g
Y § oy @Y & feer ST 3
wrlrer g ¥ G IR § ey
it ¥ faew wr apr W §, ¥fer
a W & g TEr wWrE sqwear Ay
g v far Hamarr f& wrew
Xq aUF | 2

FF0 7O faarzaro ag R s e
o & g foadr wfir § oW qfe ¥
5 EOITT UFT ¥ YT 20 G CFF &
@EE AR fgd W7 7 wEN W
T ¥ W% AT faay swrere
uTH I ¥ 6 dwegerd A T
wifge o' foa orrg ¥ o gyfa §,
T 3w gt ¥ 3 e oy ¥ fgare
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t wt woifw : g v
wEtiva F &7 R aX T, wfagxw
o & fawg & a3 ¥ @ W fEn
wifgg |
Shri Randhir Singh (Rohtak): A
maiden speech 15 immune from all
procedural things

ot wferrf Ho w@w : wm
faeer A= w1, A Afaz ) §
I AR AN AT g L & ag
frigT #7 wgrur fr G TR qTA Y,
EYrEN AR s
I TF o 3w ¥ W I3 TATY 9T A
¥ syEEeqy W@ g W 39 sgEear
w1 F74 % fam a9 #am & dw Fare
uFT ¥ G qaT7 TH B Al 3
S § e fomT aeTT f, 3wy
T {147 Iy, A% A% a7 A7 g
A @1 e 1w Ay frooF
WTWYTT T 9T 10 QTS IEA § AT AN
1000 FTHFTI &1 ¥FT FH T 74
(wmganm) 37F) AHA AT WA 7§
feema & a0y T 7 I F IFATHGT-
Arerc T wffg A A A A
FETERET T AT AT T oF agA
T FOTET AATT T ATEAY | WA TH
ag A gt faT A Sl Ar
o Forg AT g far o Y v 2,
Fox 25 gfewa I OF ST &
o A w TE FrET 2, A By g
* qry 9T FIEEATH W 3w W &
fao wrew A X &, At @@ S
t @ & [T WA

Ay s R @y v g fe
¥o 2w R g A A ofew g% W
T ¥ w7 aferer O gT 25 e 9%
25 37 W QA MR T wfied,
@ WY EF AT A0g A ¥4y wway
witfe feger & @ STTY Wl
ok w2 ¥ w w2 ff ®7 @ B,
ey T X wg g W R
sar § | why @ ww

wover weer § 1 (wmwww) L
N & wg g o1 e avf w2 ¥ WY
a9 @ wTH X § W e aww
3 WAL A wrET W o Xy
Ffge WX I w1 AF ¥ fag www
7g awdiw W fv o 2w ¥ aw o
awer ¥ g $ ¥ fag st & sfa-
fea ow werramm A gt wd
Har o fimd wfiy ¥ oo,
AT AR T AT A2 @Y ¢ ¥ gD
qUEqn BN AT | W AR XA
an ¥ wm ady faar wrwm, g
farrdY  arfst ¥ wrgmt ¥ A AT e
7 ¥ s &Y qvR oW @
g aEr

Shr1 Umanath: Automation n
agriculture Is that the point?

Shrr Mambhm J, Patel: This » the
pount  What othe:  points does he
wants”

Mr Chairmin. The hm  Meémber
may please tryv to stick to the subject
whick 1t being discussed 1n the House

Shiri K Amrudhan: Ho s iying
to dirve the subject awnay

ot afrnd o @@ : AT
HEEqT A A AT TFT 97 AHET A T Y
I 2, I fav A&7 7 T IAATAY
fraza tfr g fadw Fr g
i g A gw & wver 3
Fyarfrava¥v &1 & el ® &g
U AT AR R & ¥ fag faan g,
% fag W aga werd g
g1 |

Mr. Chairman: Shn Pashabhai
Pate!

Shri 8. M Banerjee: Is it a Patel
day?

Shri Pashabhai Patel (Baroda): I am
afraid this question of automation is
being
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premium on backwardness and incffi-
ciency® If LIC is going o employ
computers, what 15 going to be the re-
sult? It may mean a little unemploy-
ment, but let us remember what our
Finance Mimster promised, that he
wili see 10 1t that there will be no
unemployment and that the people dis-
placred ag a resu't of automation are
found emplovment H+ gard that they
will be found other jobs.

It 1z not even nocessarv to have an
agsura wp on this point Everytime we
have intioduced o betler way of doing
a thing, have we not seen that wa
found hetter jobs for people” Thig iv
& very important point Take Bombay
City We had the hack victoria Later
©on taxic came to ply Today there are
five umes as Many taxis as there were
hack wvictorius

An hon Member: Speak on automa-

Shrj Fashabhaji Patel: Let him wait
a minut?. These victoria drivers, all
of them, in fact more than twice that
number, have found jobs and there are
more taxis Plying We have a better
way of propulsion and mre jobs
creaied for people Thiz has been go
everywhere.

car after car rolling off the assembly
line at the rate of five cars a minute’,
The fact iy that through automation
they have been able to do things more
efficiently and effortlessly

We must keep in view the interests
of India az a whole and not merely the
interegts of a few employees. Even
where people have been displaced, 1
assurc you they have found betbar
jobs Therefore, by automation we are
not only able to do things in a better
way but we have also heen able to
provide better jobs for people,

When Singer invented the sewing
machine, a mob of tailors dustroyed
the machine and nearly ki'led him.
But 1oday what 15 th: position. How
many tailors have found more profit-
able employment as a result of the
Singer machmne® How many, were
there b*fore the machine was invent-
ed® Let us rcalise these facts

The same 15 the case with the motor
car or any othor modern cuntrivance.
Do we want to fin back to the age of
the bullock cart? Has the motor car
dusplared the bullock cart? If we have
iractors, we will have more food to
ecat. Th* Government's policy on
tractors and itg consequances are Al-
ready known It has not displaced any
farmers, nor any bullocks. it hag only
resulted 1n a botier and more efficient
way of doing things It 1s 10 the inte-
rest of the people of India

After all, th~ public of [ndia js the
consumer. We «tand here today 1n the
intercst of the consumer, to protect
fum and not to protect onlvy one parti-
cular class inside the policy As far as
the worker is concerned, everyume we
have introduced a better method of
doing a job, it has not displaced any-
body. It has only created more jobs.
The on'y thing that 18 involved in this
is a change of employment, but that
change is also for the better, because
it has resulted in an easier job and
a better pay.

Today doeg anybody contend that we
shoul dispense with the modern con-
trivances available to us? Is it suggest-
ed thet we should throw away the
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typewriters and go back to the quill
pan? Can we afford to dispense with
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Shri Pashabhal Patel: I will not be
there Tt 15 going to give rizse to more
employment, more jobs, and better
jobs as has been proved in America

On the other hand, let us take the
instance of Russia What is happerung
there where everybody 15 forced to do
ax he is told® Don't forget that, Russia,
which Ig said to be the workers’ parad-
is2 is todey short of food and 13 im-
porting from America

Shri N Sreekantan Nalr: What about
India?
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Shri C. K. s (Raiganj):
The hon.Member knows that there is
automatic voting here

Shri Pashabhai Patel: There is auto-
matic voting and i1t has solved a pro-
blem

So, I once again wish to submit with
all huruhity that automation is Dot
going to cause unemployment, only a
change of employment and not unemp~
loyment, it will give rse to a better
Iife.

Will my hon friends tell me how
many families in Russia have cars?
In America farmuly has two cars.
In India also today we have a long
wating list for Hindustan. [f there is
more automation you will get more
cars

I think automation 1s for the good of
the country, and we should not thunk
in & narrowminded way of the jobs of
3,000 or 5,000 people, we should think
of th? 500 milllon people of India,
whose agents we are

Shri Indrajit Gupta: I congratulate
Mr Amruddhan for bringing forward
resolution at a very appropriate time
because 1n this new Parhament, we
have been locking forward very much
to hearing particularly the views of
th= Finance Mimster, Mr, Morarjl
Desai

Whenever this subject has come up
in Parllament on numerous occasions
previously it has been one or other
Finance
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Shri "ndrajit Gupta: Unfortunatoly,
he has decided this time to make Mr,
L. N. Mishra hold the baby, I do not
know why.

The Minister of Staie in the Minis-
try of Labour, Employmeai and Reha-
bilitation (Shri L. N, Mishra): Youa
are mistaken. It is a geacral rosolu-
tion, it does not refer to L.C, alone.

Shri Indreajit Gupta: Th= trouble is
that automation equipment is not
mafactured in this country, it Thas
to be imporied, and the licence for the
import and the forcign exchange has
to h* sanctionad by Mr. Morarii Desai’s
Ministery. Thercfore, if you go to the
root of in® matter, it is ultimately the
concern of the Finapc: Ministry also.

Shri Piloo Mody (Godhra): So is
everything else.
Shri Indrajit Gupia:...... not only

that of the depariment of Rehabilita-
tion.

An hon. h¥esxbez: Ife has becs re-
habi’itated already.

Shri Indrajit Gupta: Finaner Rlinis-
tres may cor:e zad Finance Minisiers
may go, but this automaiisa contro-
versy will go on. I only wish to say
that we have been raising this in the
past several times in the context in
which Mr. Madhok and Mr. Anirudhan
have vaised it here. 1 do  not
wish tn repeat all their arguments.
It is not merely the narrow question
of employees being, dismissed. We
have always raised this question in
the larger background, in the larger
context, whether at the present leve!
of economic¢ development and the
resources available, the manpower
position and the employment position,
whether in these conditions these
devices should be imported and used
in our country. We have always held
that these are very undesirable de-
vices to be planted on our country
at this stage of development, I am
particularly disappointed at the ab-
sence of Mr, Desai today because I
have got a photostat copy of an orl-
ginal letter written by him in Guja-
rati and I shall put it on the Table
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if you like for the information of the
Minister who is now handling this
debate. This is a postcard written by
Mr. Desai, before he becam: the
Deputy Prime Minister, on 4.8.1968
It was sont {o Mr. Nikunj  Desai,
Mahatma Guandhi  Road, Billimora,
Dist, Bulsar, T do not krow wheather
Mr., Nikunj Desai was a relalive or a
friznd of his (Interruption). I
have an English translation of taat
letter with me,

Shri Sheo Narain (Basti):
you get it?

How did

Shri Indrajit Gupta: Ask the CIA
to find it out. It is not a sccret docu-
ment, it is a postcard sent by him.
The  English translation reads
as follows: “Brother Nikunj, rcesived
your two letiers dated 1-8-1966: we
have not yet reached the stage when
we can usc computors, THl such tiune
as largescale unemploment remains.
the use of computers is not a:ivisanie
and may be resoricd to, 1o the i
nimum possible extent. It ig onl,
when higeor cconomic ang industr i
prosperity is reached that automatios-
and compuiers con be usad, Cars
must be taken 1o see thut while re-
sorting to automation man must not
lose his individual personality. VWhite
using machines, special care mus:
bs taken to see that man is not turn-
cd into automation. Hope you are

well”, Signed, Morarii Desai.
An hon. Member: What is wrong
with it?

Shri Indeajit Gunta: There is noth-
ing wrong in it. I want to know if
that is the view of the Government
of India alse. I want to know whe-
ther these sentiments and opinions
expressed were only for the purpose
of catching votes in the election
before he became a Minister or whe-
ther these are still his views even
after he has become the Finance
Minister and the Deputy Prime Min-
ister. I want a reply..(Interrup-
tions.) Mr., Sheo Narain who is cons-
tantly interrupting me will also be
given the same dose of madicine when
ke speaks, I promise him. I shall lay
this original on the Table.
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My. Chalrman: You have quoted
it in full; you may pass it on to the
Minister”

8hri Indrajit Gupta: In fact, the
sum and substance of the arguments
we have always advanced 1s in this
past-card of Mr. Desa: written before
he became & Mimster. Does he stull
adhere to these views? Or, having
assumed office, has he now relapsed
mto the time-honoured way of his
predecessors and adopted a changed
attitude?

I have one or two points only. I have
before me a statement in response
to my question sometime ago in which
the names of all public-sector and pri-
vaté-sector concerns which had been
permitted to import electromic compu-
ters during the last few years had

been given.

1 donot wantto read out the entire
list; there are 16-17 of them and the
value of the import licences given to
them is also given against each of
I find that if one
totals up the value of the import
licencey contained i1n this statement;
it comes to Rs. 1.52 crores, but it is
obvious that this value of the import
licences is not equivalent to the
actual total purchase price of these
computer machines; that is some-

cistta office, mccording this state-
ment of the Government, the cus-
tema clesrance permit for this
machine has been cited here as
Rs. 1675000, That 3 the only
figure given to me by the Govern-
ment, but the price of this machine,
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is the advantage, gain, that the
country is getting? According to
Shri Patel, who is obviously living
in the paradise Kknown as Americs,
he thinks that the transitton from
bullock-cart to taxi is called automa-
tion! I am very sorry. He should get
his mind “sutomated” at least wm=c-
cording to some modern scientific
usage of these terms. He should be
a little precise. You know the joke
about the typewriter in the place of
writing by hand. This is not what is
meant by modern electronic comput-
er devices. We all know that.

An hon Member: He 15 confused.

Shri Indrajit Gupia: Anyway, the
point 15 that we have always been
saying that in a country which is
complaining perpetually of inade-
quate resources, which 1s not able to
make two ends meet, where there is
a vast pool of manpower which s
unemployed, as my hon. friend point-

the day, huge amounts are
given to favour a few firms, a few
big firms, who are all well known,
big monopoly industries ke Burmah-
Shell, Bata Shoe Co., Union Carbide—
there are some names here—Teleo
Jamshedpur and so on, including the
Delhi Cloth Mills. Such firms as well
as public sector firms are
favoured with these licences

2

House, in the Jast session, that Caltex
Co., & private foreign oll company,
disbanded its entire office Caleuttis
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they have introduced electronic com-
puters in their office in Bombay, the
entire work in the eastern region is
now done by that machine from Bom-
bay, and the entire office in Calcutta
In which several hundred employees
were employed has been disbanded.
Those employees are told, “you will
not be retrenched; you keep on
coming every day, signing for work.”
They are sitting idly, playing cards or
smoking or doing anything like that,
from morning till night; and the
employers say, “you will be paid.”
In this way, they are being demoral-
ised and brought to a position which
no self-respecting person would like
to have, and these c¢mployees have
been forced to a position where ulti-
mately they will voluntarily agree to
go away; it is 2 labour dispute
which is also well-known to the hon.
Minister of State who is sitting
opposite. He knows the human as-
pect of it.

The Caltex Company’s employees
have made an investigation and
found that the automation machine
accounting system which has been
installed in Bombay means that just
one manual operator is necessary for
each accounting system; one
manual operator who works on the
card system punching machine Is ai?
that is required, and all the subse-
quent operations are done by
machines purely,—known as verifier,
sorter, reproducer, collator inter-
preter, calculator and reading and
printing machines. The total result
of this is that 30 emplovees, two
supervisors and one executive—these
33 people altogether,—can do the
fotal work which is now being done
by 1,200 to 1,400 clerical employces.
Are we to believe that all the people
who may be rendered surplus or
redundant will for ever be paid full
wages and salaries by these com-
panies in order to sit there and do
nothing? Are we children here, to
swallow this? Do we not know which
way it is heading inevitably?

Now the Caltex Company has an-
mounced that it is going to instal an
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IBM 1401 computer in the place of
the 3 existing accounting machines.
The new machine will do in 1%
hours the work which all these three
machines do in 6 hours put together!
The same thing has happened in
Burmah-Shell where the intraduc-
tion of these computers in Bombay
has led to 60 to 70 of their employees
for 1} years being kept unemployed
in a so-called surplus pool sitting
idle, doing nothing in Calcutta. These
are the kind of effects we are going
to have if it is allowed to develop.

Mr. Patel waxed quite
about the fact that apparently this
automation is going to create more
jobs in future and not less jobs., 1
may say that the British Government
in their Man Power Studies No. 4
have given their experience of auto-
mation in their country. While a
computer eliminaed 51,000 jobs, it
created in its place only 8,500 new
jobs. In USA it has been found that
between 1955-60 as many as 25 per
cent of the clerical workers lost their
jobs due to automation and another
40 lakhs were likely to loss their jobs
between 1961 and 1965. Mr. Patel
should know that these workers in
America, in that land of paradise
having 2 cars each, are fighting tooth
and nail against the introduction of
automation in America to save their
own jobs.

eloquent

Our main complaint is, there is no
national policy regarding automation
followed by the Government of
Inda. They are following an ad hoc
policy giving opportunities to any
concern that comes to instal these
computers. Manpower and autocma-
tion cannot co-exist in this country.
If this is allowed to develop, un=-
employment will develop on a mass
ccale. That is why we are totally
cpposed to it. I would like to know
from the Government what is their
national policy. Have they got an
integrateq policy? Let them stata it
Tet Mr. Morarji Desai on some occa-
sion tell us whether the wviews he
held prior to the elections were his
cincere and frank views or they were
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put forwerd omly for political pur-
poses and he has reversed +iose
views as soon as he became Deputy
Prime Minister and Finance Minister.

With these words, I whole-heart-
edly support the resolution together
with the amendment standing in the
name of Mr, Banerjee and mysell.
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T Fog ¥ T ar I+ AT ]
FH 9T AT #1 fFEqaT0 §F T oF
I IHIT IAaT Toit, T FT IqAH
FLN

T FrEET H AT IO 49E F
St fraR @ saer § | S @A
FWOT g AR &G @ A A
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aifer | T TWR WIS ST WYX T
sufea wg3 & g &, T =F
fady &7 qeos-#1¢ T qaH I SO
TR E A @x oft 3@ gu F s
AR 8 1 A Fg s o A,
W‘Iﬁ'ﬁil?ﬂm@ T

F30 & & m2mma 1 9 fea
W Eﬂﬁﬁ'@"ﬁm:ﬂt{mﬁ
aer faia ST g T Ha e
¥ g FER

“This House is of opinion that
the Government should take im-
mediate steps to ban automation
LIC, oil companies and other
public and private sector com-
panies.”

#3 qw S faww & fga ¥ 8, {efgaw
feaomiz & feg # ] sl g @i &
fer o fF mamww g 3 9=
gar Tifeg 1 R R 9 e wmdo
#ro g ar mmaw FANT gl oar -
ST gl |

aAfd T3N3, AT AT AT A&
4T I & TN A § Al A
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“The employment potential
will increase by the more efficient
working of the LIC, because then
its work will go on advancing and
developing. More people will be
employed as a result thereof. If
that is not done, less people will

be employed”,
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awy § fF A & gra & daT I 1 O
g fazr W Wi 99 wy & Fr A
W feart we sl STl § faaer §
o WX Tg W e g o e e
¥ g v at & ave wgr wigAn g s
Fa¥ qe wrfe We %7 w1 WP qrOT
iy b O W v e T §
qer ¥t wifew ufy s 8. qor
&t wifer fewre smawr s Qi
ot & g ¥ v dar WiV T
T ey vl e 1 o fipgene
B Ay s W e ag wer f
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AEAwT a7 ZlhETT YT AT
oY ATt gew ¥ 4 dark qr wark
¥ wifew e AT AT, Frew geerdy
gl € WX & Wi wE A ux
fadeft wrewit dter ot ereqre & Wi ¥
&« & 1 ogr A% AT ar faor
THTH FeaTs) ¥ www §, & awwar
v w5 o 9 Nfew faege duwr
famm %t wifirw §, &% foew & we
T W A g ¥fawaa ot
gar ¥r1 fyare §

gt a6 Frofr weofrar &1 wRar
Fmuarfeer or &1 ag v fad
HATHT FATR FT AT AT F, AT wATY
I Pt § e ww ¥ w7 dqr Wk
FIH TR F T KW SN F gra)
FF N AN ) o
A W At A & 7@ IF W0 & fawr
Aurawdt g | Afer fegem A awr
N 7wl frdtra ¥ oo qee €
st ) ary g7 @ & vl d
R §O6TT %1 Y ag ot o Wi afy
T § fir dal & avar g W dwre
T T, I wT A geTr A

fag st & T ® gwe Wit
e ¥ fisr wr w7 farar § W fory
W & ag W dE W fegem
WU W7 ST % Y § 3w vl w7
T § e fefor iy | g
& il et § | wmer e o
virte qearfte qehfageT & W ey
W @ WeT WY wuw ¥ wiwr go
wo wifigh forr oft it oY g &
*':*WW;!M:HRRM

T ¥ 8y § W i oy
ANAR AN
TN WY ST § v areld onw g ot w
T FreTT w0 ¥ s g & ¢ T WY
AW AT T v v e g -
fw—awe Trfo dfte e mowalx "
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w % o urke Mo gHo & wwam §
wAE Ko WIZHA IAHT TF WIT IV
el & orar & forw Wy & wzw ¥ s
MEETNENE Ier A Iu RN
¥ qwey e § @ fiw ager Y waew W
g s AT fw
o fagfr forr avgw o1 97 1w
gt & AT 9 MAY Hqreo Wio UGHo &
iz § Iy ot § W g sAv wee
an & g fgy

“But, clearly 1ts greatest econo-
mic benefit and most effective
sales appeal is that it is a sub-

stitute for human operation and
control”,

T AT wT ag wEn §

“Let us not be evasive or timid
on this point, Let us be frank,
honest and reahlistic. Let us not
hide automation's greatest poten-
‘tial benefit elimination of labour”.

wrio ¥lo UHo ¥ A gX ¥ ¥ WHAT R
Y W A W e gy E e s v
AT AN WY AT A g, A WA X ;T
R gEdww W g )

T Wy g A faegw aTe
&) Ywwe o e ¥ x@ WY W agy
1 06 & o rowT #t wire ¥ ey gy
wa § Fis 3y w0w sty figgerr F wre
3

w W i % o ff TR
et ) arksrdter & it fgrgena #
A & v o § e s W@y
9% ¥ Foree wr ariddt | @ wor Y fr
oft frgfir forer w1 WY wvwy Ayt
Sl ¥ s T ar ks yer g, Mo
wooTe ¥ wiwgt & wepwre figgrm w
iwﬁﬁﬁ*ﬁtm&ntmt
o ww ¥ wiw eem 8 g,
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for % & wnd o qw @ i e
HTR B g ATHT | TW A% ¥ AT
azel & T Y et € ol o
FCH G AT E

AET AF U0 71T 0 Hlo ¥ FATH
tmg s i E oifaE Ted—syfen
Y T AT T AEAr R 1 I 7 WA

ftoqou'lﬁq'&mimw(%uﬁi!ﬂ?
AFE AT FR FT TGS F, IT RN
A A fawr wdAl

T 97 g 991 F @ 61 qaeT
€Y & | WY Arwa Wt 2fan | 7E T
Nt farffa qroET & S v |\
# W1§ ATEw AT FAT WY A w
¥ A oY O Qw3 T o Swr o
T ¥ ST AN AT ] 1 ag v g
& qrad aTw @ o § e oy soROw
By 3 ST WY e ¥ wnd £ ) frowy
#re a9l ¥ ay ¢w wamiar wv qfoww
T & Wt Wi iy el o % ot
wft feafir finc g amae vy vl & o
T WX & 3% weRrT Wt gorma
& gro derh W e ¥ aww o @
aft § W gEd Wi el w Qg
o A fdfy qEr g wc K X
# it o7 W agr A der O agTy
W oaw & W R

& xw wgw ¥ wft s wn f s
qwe urke e ¥ ficgwile grfrar wfl s
W anq gAk amy Fgiwiz s wemr
Tl € 1 T8 W g wre e Wi
oW ag § fe v ot oyt 0N
wt ¥ i wr oy § oY 3y il
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[t 9 wATo=w)
F g fae v Y Fra F Ffaa @r
S arar g | fegs @t & awa d
ZETAT SIPAT 48 HET 721 3 | § et
g % mrefy it a0t gz At e afew
9 TF AU FH TG FIA T q
T I &1 TET ST | Afhed srgeit AT
ag & 5 fead @Rt @1 F9 woiET F
afa gmar
T AT WF 5 FA K wAH AT
AATCAT ZHT A7 I8 F 953 faq a2 &
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g9 | F e gfear SR ureATsw
e, A “AERT aFo #Eo
g9 &g o’ am  #r qfeger &
A agET T AT g9 27 F g
gRaaTE 3T § | 39 YfEawt # aqmr
¢ f& o7 &7y deAg 7 o 5 sl
& 78 w-wfteat ¥ § oF & S o wra
¥ AT & Tz @ & AT o A
Affqal & #mgTe 9T wAg @dd ardf
TOHT Aifqgt aArdr @ I qvEe v
TR

gH LRI A——Tg GCHIT gaqAl a9 g1
Tt F—Faege T ATt oF wEdE
FIOAT &1 WETE #§ v faege daedy e

John Kenneth Galbraith in his:
“Economic Dewvelopment” has the
following advice to give to such over-

% forg Gt @ wq7 A1 fae M #
arzaq 2 faar | ¥ @ g & fau
B ¥ SATT I F 15 /I a1 31 FHdT
g ? 99 a9 fggmam A1 faege
At FAIAAT & wifasi ¥ @ aa &
forter e | v e faege &FdA-
W THIfaTeA Y 9 ¥ ar3 qEs |r
fF qmr & faegz Fvmt 3@mg £ feet
TEW | ag g9 Gy | #fadt & fae o
SR sr@aTsd # e fa | 97 fgegm
# faege a1 a9 AT A 8
T W oF AT FIAT F7 a9 ST
&9 it fageft qg1 1 el @ 2 fea @
I ag o1 O 99d 9X 54 o g7 g@ <
T gfar & &vll F Fgd 9 T 9F F
FgA 9T A T HaYeqT FL F T
gfrar & i fe-geam #1 IgsoT FT
a1 FTag R Afq e ? T ag I
FEFT & 7 AT T GFI AT 5 qH

2 ?

TR Qv 7 # @79 91 J TEad qrev
& AaTal 1 aarr Frean g fa o
FT FgAaT 37 F faq &2 7 g7 §
fora #eF &1 avF T #TF I T
gfaﬁ@? g I WY 9 qE F
aqa™ AA-MieAEdl ¥ § ¢F Tga a3
TY-TTE ¥ MW & Grag  §[47
FET & arfe =t g1 &7 4reT I faaor

enthusiastic Governments like ours:

“The borowing of technology is
also a subtle matter. In princi-
ple, it is highly desirable. One
must know, however, why the
thing was worked out, Was it 5
step forward in a process or pro-
duct of universal application? Or
was it an adaptation to the requi-
rements of advanced economic
development itself? High yield-
ing maize hybrids, the Japanese
method of rice cultivation impro-
ved fertiliser use, L-D process of
steel production are advances of
general application. They econo-
mise all resources. They are as ap-
propriate and as important for
the less or more developed coun-
try. Much of the technology of
the more advanced countries re-
presents an accommodation to
labour shortages or reflects the
other special requirements of the
more advanced economy. The
mechanical cotton picker and the
modern heavy farm tractor are
innovations of this sort. Their
use on the farms in the United
States reflects the fact that labour
for hire ig exceedingly scarce...”

ot a2 TaR gt T@ q GA !
mqﬁqﬂ@'{ﬂ: AHE A%l
T A |

o s weAfie: & 5T A & g
Qg | o R ot T B GA |
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“Not long 2g0, in a neighbour-
ing Asian country where there
is chronic unemployment and

!
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ble money would have besen

saved and the gateman would have

remained  gratefully at their
posts”
1619 hrs.
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Toere iy, ww ¥ § oy vew
gy § o apdben & w2 B
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<t gfewief ¥ ar it | o o 9y fe
WL TF €T Jow 7 ETTF o § fag
At & og-ford Aewealt & fard, v
w7 AT gy ey o vy § av ww
TET 97 WP ¥ a1y AET gAY iRy )
T ara Toer w i F s i el
W gat ot W faReY o W W
Wi vt & fad § & e o3 e
) dra & fad SRR ST e
wraw w0y ¥ fax ag fadeft sy W
TR Y ot T wrw & 7 fear o
agr A A W 3w o e Py
¥ W X IA@ W A B

Shrimati Lakshmikantasuma (Kha-
mmam): On a point of order.

Shri Nambiar: No fresh point has
come.

Mr. Deputy-Speaker: What is the
point of order?

Shrimati Lakshmikantamma: My
point of order 1s this Mr. George
Fernandes has come here defeating
a guant. We enjoy his oration all right,
Sir, but at the same time 1 would
like to bring to the notice of the hon.
Member rule 352(vli). Whether we
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Shrinagi Lakshmikantapwns: What
18 your ruling, Sir?

Shri Pashabhat Patel: My hon.
friend, the gaint-killer, has made an
allegation and I wish to clear myscit.
1 am not the agent of JBM. I am very
much surprised to hear this. Why
does he nol refer to the Communisi
cconomy whether Rusia 1= having
(interruptions)

Shrimsat] Lakshmikantamma: 1 am
not the agent. He 13 the azent.
have as much right mn this House as
he has.

ft awwrw i (g ) - gorem
WPT 21 €W Y awiEr § Ang

BYT ¥7 g¥ Wr7A ¥t aTT TN &t wm
&
Mr. Deputy-Speaker: I would

request the hon Membey not 1o Cast
9spersions or indulge in making such
a’legations against a member vho 4,
prescnt  here Though he gt. an
opportunity, he may not mduls 1
such things Of rourse, the hon mem-
bers have decuded to to-exist at least
on thiy side und the co-existence
maght come into difficultics, 1f they
induige 1n such things Thev may
bear 1 mind this thing

Shri George Fernandes: On a point
of personal cxplanation

UF &7 ¥F 9T AT WTE WrE T ISR
awd, Pt Ea AR A vy fr @
ﬂ'l‘to l‘.l’o rpl‘o-i: &i‘fqﬁ' tl o
gzt 9 & e & vam & faers
UYAT ATT FF @O, A9 TART W
T ¥X IO W ¥ 067 Awy FE A
e e = grww & w w2 fe
IR sy § (weaw) .
Shri Pashabbal Patel: I have some-
thing more to say.

As I explained a little while ago, I
am not an agent of IEM. Number
two 18 that Mr. Fernandes will be inte-
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a Policyholder and Divector, it wes my
interest to protect the interests of
about two million policyholders of the
company. I want to say that under
the clerical system, there were 30
many inexcusable mistakes.
wanted to know something about my
own policy, it was not possible for me
to know it for 15 days, though I was
the highest man, the Director of the
Company. Mr. George Fernandes
would be interested to know that
under the presnt computer system,
we are hoping to get better results.

Shri N Sreekantan Nair: On a
poimnt of order. A personal explan-
tion can only be gwven after the text
has been submutted to and approved
by the Speaker, and it can be given
only the next day. This 1s the rule

Mr. Depnty.Speaker: An allegation
has been made. If a member werc
to make gn allegation against another
Member because the latter has a
different view on a particular ques-
tion of thie nature, certainly 1t would
be difficult to carry on our business,

Shdi N Sreekantan Nair: [ was
saying that personal explanation can
only be piven after the text has been
submuitted to and approved by the
Speaker and the statement has to be
made the next day This 1s accord-
ing to the rules So why does he
depart from 1t”

st genfere wew (aroef) o
9 wrod oF famet & ww qwr o 0
TRV AT AT R, IH UL @I
o T fiar d, I9 ¥ AT TemAATT
g & @ 3| & W R W gwr
wfr o arfed Afer arad vt arag
wqAr & A faur | #w ag war
e grow ¥ amaTE A W A A
ox a2 & fawrs oftdeer aomé anr
N W gew o R v ) oy
et i afes sa v gy

ww afgn ¥ wmee uTs smic sEan
& TR Fer-Qur Wit § o S ety
wwree ) ¥ few ¥ e won ok
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Wi g igd e 20 Tl g ¢
ot wy oW ¥ ¥ Frere feer o @
AT WAIET R} @
FreR ot w wrd §, ke wg wrk s
VFWH AT sd N W WS
ot wfarszr &g, wor afy ey afe dan
Wit gom & wewrd # &y ofes
drfem gy &, 3% W swrare faeran
gdw froga wim ) wefad @ W
sWifey ¥ ¥ frerer foar wmg o

Mr. Deputy-Speaker: As the hon.
Membre has saud, if he has made a
serious allegation against another
Member—I was not present at  the
time—it has to be looked 1nto I will
look inte it.

The hon. Member has given a per-
sonal expianation. From that expla-
nation, I find he has withdrawn his
allegation If that 1= true, the gques-
tion of cxpunging anything does not
arfse.

Shri Randhir Singh

of7 orive Fog : AT Feed) eilwe
MEa, A1 w= (mAAE) L .
Shrimat; ¢ Do you
allow one Member to gay that another
Member 15 an agent of somebody?

Mr. Deputy-Speakeér: That practice
is entirely wrong. We cannot cary
on our deliberations in this manner.

Shri Unmnath: Once you have
given your ruling. there cannot be
any discusston on that

Mr. Deputy-8peaker: There is no

o vonfte fy : T fer wfe
e, N v Juw e vy §, ww
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sy ¥ fvr oy § 1 0% SEgH—rw-
anet Wi At oy &, g -
FOTy 1 9w & W dwT e~
gwet N A W W N W
[T w7 dw o aia & e
&, ag & s Bk wrw Twr g 91T TEE
THM AEATT T IF 57 o
FZ 40 g wrafay 1 faesd w1
AT & A vyo mrée &ro ¥ AT qWA
AMEY 9T A FW §—F9 @ AT
f& s s 31 q¢ ur wEcaEaT §)
F AT WTRA K1 T A § Af wrar
f& £1f am @1 W7 AT 1 EEY
wwz faqr arg 1 g7 @ wrfe Ao
T HTHAT . n®o Orc Alo WEFHEWRT
ardy ¢, ag nEe ¥ pNieeE A
) 78 0t% § 5 070 wrfe Wto W
TR 96 quT 3 a0 2, AfE &
aaern g 5 aeid= § aam 0%
wrio dAre qe Ty qr=dradi ¥ 1

§ ®FA® %oAr 7 f6 wmsE)
AT 9T YT TET AT 7 KT $0 000
WEdY ¥ W €F AW ¥ qUWATT B
a7 § uEWMvm T qfmamaeawy, & ag
oF WWIT W NEAT amAar 1 3w
9T TaHAE &1, RAT WEEA &1 q% 01T
¥ ol gl ¥ favry s g
i arfevd s s 5@ q@ F a¥ gATA
T A WA § a0 el g
T 7T 6T QAT AT W 9¢ T3 AT
¢ AT & @ Tm & gmd
o §R O 39 a1 ¥ Iwr
oY wdft & a7 Iww wgmw, A
WTEHT ATRE HA TEXY & Wi FwAT
fr v s wr ok vl gw fawre
T | W G g q g wwar § e
qae qre dte W) wur ¥y AN f§ OF
ififie andt § fs g a7 AT A Ox-
Wt w @ ¥ g, Afguave #F &
fodi ookt & g et . . .
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here very definitely,
ﬁ?;mluﬂonshhf:!wm 'It;ii
‘is a very mmportant announcement by
“he hon Mimster. WX W7
ArAAT qLEq w1 IHIC g wrar
o 815 Nty 70 § P ag qfra
&7 §Y WAt & | When there 1s no
wause of action, the action does not lie
AT N g ¢ TqOd T
Axfrare T@T &Y wrar 3 e fredr
oredy B Iqar @ fear omar Wi
I & ¥ F ®i 3 W v
T ey wE OwT Af AW
Virqwa w7 TwAT I G omar
wife Tz B 50 woAT Ad g )
A qram § fe fafre wree & @ ¥
g g% T8 FEAge e ¢ o §
7% TEgE w3 § R x8 WA w
foraar arr feewaa § ag faege dwc
¢ wiifs Ty wRnT ¥ 35T R K
oy @t x7 ¥ HE ¢t wrr TwT Af
arar

WK X AT WEATAT B W 4T
ASTFTAMTLA T g wgAT wTIAT
¢ % aror gatr aeet o7 §, Srev
Tt g 1 W gr TamE gy
AT grEAY A & 75 A A w,
¥ T wrgdt Y ars v § N fe
o WA A § W gfmr W
N QI N T IR L oww
i oy w1 AFET A g, 39 v
& wx ¥ gare wrr wmw & A gy
wear s sud gramgac FRQawd
AN QA wrdd ¥ o ff g
# ur frwre 2or § fF qg gw W\
w7t gre ¥ §r ol ot oy ere¥ 4, W
AW ET R P X v ¥ A Qe

o w af § 100 v o wewr
witer 7y gar fie fre i # ag e
faramr wreT v ¥ sy Iy g aw
ow foqme ff ag w10 3w Al WX
wr g § | v g e A f fr e
agr & aferarie geE & sl gw N
ety ¥ A1 § e gt 2 § oy
¥ % X & T6 g iz grew ¥
Afer=mg & st Y aTEFA A iy
a% 7ot § | W ¥ sy 0wl
& g o & reaford wror wigw o ot
wT T § W wTT ¥ grer & dieww
drrac & w3 ® for wadwr o
e g @ § 3@ w0 A% aff
Y| M N R FAT WAEw
fr ¥ foer & aoir TER T Q7
TreY wgr g% wiehal & wrgerEry-
fz ®1 wATA §, IAGATE *7 qAH §,
QY 7 @ 2 il or ¥ ww oy
weafa € 1 ¥fwa wgi s woefle v
¥ 39 WM w7 ATEE § A wgey
¥ oY §E g AT F AE IW W
ard wafrga ff wew &Y w4t §, wifE
wré W frerr T e g e
dra qra ram ag § fo ok aa ¥
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WTT WY W TR W AN vy
oy NS w add | wfeerdt ag
¢ fe g tw WY w3 EE W
Wizad ot @ R,
at g @ Kwwar g 5 2w &
sanfreTr g, wreTie §) st I
D qr o diw § ag A g9 = @ W
" ot W ¥ 3| W §@ T § | A
@ ¥ AT 37 wraw A ¢ fr R
W T T & ad | wERn,
quFer wowr & afex Sav e
& 78 Fu § Fe e wly & 39 of%-
oHerET wrolt goew Y § o 99
gt fameft IuandY smg o warar o
Tt dat 83 EW v ANy FF wtr Ay
gfmar ot g § IEEY W19 A4
XY T T AT 1 W T IR AL
T S o 1S @ AR | IX AR
W ST AW W aeey & fgems
A &7 § 1 X7 WU T WCFY
w2 w1 wE g g ¢ wdfe wah
g W A ¥ og o ww ok
3 s qo urio dle ¥ fdly Frey W
if ol T & o & A wreht

& Wt wg 39 W) afiw ] F &Y wrwer
R § WA § | GHAIET AT WAL
Mwmrrfrmaesde frea &
& QT I AW W WA A
N FEA Y AT i S o
FAEE ¥ w A g D, AT
g & far dfer & wgr wnga
§ fo wrtw & sarer aoe T Wik
i g dw F k. . (wwwaw)
N g Owr WM A oegPew W oW
wi e R W & flw oy
@ wnd o g g Wik

w ¥yl wrs
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frar, . . (weewr) R ag SFT AT
ST & I9 wrfewe ®Y F 1w Gt
31T wT W el gare w0 ?
& 3 W) v g § Fr qg wife-
AGAAT WE AT FIC 2 ag .
Tt €0F & @y 7 A e IRy
wt faframge w<r ¢ dfew &}
woerat wrgen g fe wnia o ag
aiif & gedt a@ gEuw € A
wdat & §, 9 Frmer A § o
®ALG F ¥ | ®aG § ouvEr wiikw @y
er MM TR ¥ W W oRTER
sl & R fec @y wi g o §
fr o T @ I SN w@T O
foray agere 87 1 oy wgfreew wr
e wny § ot fs aral  wrefagt W
TIET Rz Nafaw qarr § 7 gw
®RZ &1 F1 A 9T 7 T gy
@7 F1 sQT «g sz F oA
T A QA § 17 R A,
T 9T BT T FPF AN WA |
wré, AT} WY T T AT F, O g
) T w, WA WTRT AR FIT q
raw iy §, & s dte o g
gafad wgar w1 § s argm 31 rowt
i} wrEnieE ¥ g€ . a} aid
¥ NMrAE WA
gé 8, == 7 gt @, wgfrer 2wy 7 ¢
s m s gf g v
af "6 § 1 aq OF N W Swww
T3 §, Qe fawan §, aoeny Y
D aw & fe oty RQwT W,
ey § W, QX wewy w wt gl
Wiy %Y gl 9T qued fwar wrar § 1
o OF Wl AT ®7 51 W §
R R
»T ¥ 1 % T R wign g R
Oy ok SR W e e I
40,000 wugd & g gaedf § @
WO St iy v ¥ oy gt A
£ 1 oitw fw X {3 o o
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{fr Tordfix Ty

¥ sy waedt § 1 Afenr oW oA
F¥hifteyasmmEdAi 01 §
T Zar & andy T A aree gy @
THENR I T i d
& ¥ e, g, sl rive s &
3WRTT E AT 2 A wRY gTomrdodle
% o g 2IEF Fme
WX I o7 fery B Hr A g
% w1 AT 8, A IR Ay W
nEa ¥ 1 FN OWHN arei B 39 e
T s @ ogwedt TR g,
warfasi s et & amw g0 s
afteqs M 7z Wi wx § I
¥ ol et & AR § o7 wRw
® I ¥ fay I ArdE Fver g
AT I W AT ¥ ST wT Ay
FETAAT g Ff FEw W Ay
) gewr T & WX IwA g TN
® fog a7 s @ @ ..
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o Wl eoer . W9 { oW
fem ¢ ?

oft vl fag  FTiw ¥ g 20
s gy femre ot & ww
T A W ",

U W JAe - qeEr w1 famr

g & e o oy & g Ty A
oY A wE w1 § e oo
¥ fat o fderd W@ © wht @Y
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O ¢ afy 7w A wygw wow Q@
aff w1 & uw W ferde woff
¥ | afew amg § & ww ¥ ag «g-
ot fF ury Y qE o ANt T o
ww fewm ot wagd o gl
e ol g v v ¥ fay
®TE ¥ H7Y & A W7 FT I AT
®G Trfgd I wre o A% fad
B geor v ¥ @ g ff I
ardw woit wifey | ¥few ag e
¥ Aifer WA WY TE A § 4@
o ¥ qeF & qug faar gEe fadr
® ury ®1 AMET §

An hon. Member: Are you oppos-
ing the resolution or supporting 1t?

off vondix fag : =a I @AY
T g o T & Y W & A -
W g} & W oAt &% wer §
fe 7z eI WA AEEr 1 M
& w0

He should withdraw his resolution.

Shri V. Krishnamoorthi (Cudda-
lore): Mr. Deputy-Speaker, Sir, on
behall of the DMK party, I am ex-
tending my party's wholehearted sup-
port to the resolution as well as the
amendment. I was listening to the
speech made by the hon. Member,
Shri Randhir Singh. I
full the first part of his speech, But
for the Finance Minister's interven-
tion, I thought he would be all right
and would be supporting the resolu-
tion. He was saying that if it caused
unemployment, the Ministry should
tell the LIC not to resort to automa-
tion. But the moment the Finance
Minigter set him right, on the so-
called right track of the Congress
party, then, the hon. Member was
thwarted from criticising all thess
things.
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like Shri Patel compared, ourselves
with America and other countries.
This is a country in which the em-
ploymen’ aspect, or rather the un-
employment question, has not been
solved so far. Millions of people are
still unemployed; crores of people,
why millions? Is it necessary to in-
troduce automation in this couniry?
What for is the Govarnment going to
introduce it? Almost all the labour
unions in India have agitaed azainst
this. Shri Morarji Desai may say, it
will not cause any unemployment or
it will not displace anybtody from em-
ployment. Ha was saving like that
whnen he introducad the Gold Control
Order. Th2 country has s2en what
has happened after geld control. He
will say the same thing, but can hs
give life to those people who have
lest their lives after h»2 introduced the
Gold Control Order? So, we are
ashamad to see such a man coming
and saying that this will not displace
anyone from employment. I am real-
ly sorry. 1 am saying this to the
Congress Members. T duly respect all
the Members here. 1 would say that
if the Finance Minister wants to
introduce automation, first, automa-
tion must be introduced at the Cabi-
net level. Why 53 Members should
be in the Cabinet? Why such a large
number of Ministers? Every fifth
man in the Congress party is a Minis-
ter. They can reduce their number.
You should advise your Prime Minis-
ter and get the Prime Minister to ia-
troduce automation there.

An [sa.  Member: A point of
order. (Imterruption).
Shri V. Krishnamoorthi: They are

siill saying that thoy are followers of
Gandhiji. I am rezlly ashamed of it.
Thoy are still assert'ng that they are
foilowers of Gandhiji. They are not
at all the followers of Gandhiji. We
are the real followers of Gandhiji
and we were so even before Indepen-
dence. Gandhiji was sitting on the
other side of the Narmada, sitting in
his ashrama and spinning on his
wheel while the mills were spin-
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ning out of the yarn in Ahme-
dabad. What was it? Still they are
spinning : still, on Gandhi Jayanti
Day, we see every Minister going and
turning round the charkhas and get-
ting themselves photographed. What
for? Do they really belive in
it and do they really belong to the
Congress? Do they really believe in
Gandhian policy? After Gandhi was
assassinated, my humble submission is
that they have already assassinated the
policy of Gandhi. In a poor country
lik= India, is it necessary to introduce
autemation, whan millions of p=zople
are urder-employed and unemployed?
In Dombay, they have introduced it.
But there are so many zonal organi-
sations in Calcutta which are going
to iniroduca it according to the Fin-
ance Minister. In Madras, they have
planned to introduce it. I would
like to warn this Government here
that they cannct introduce aulomation
in Caleutta and Madras. The emp-
loyees there will not allow the
machines to be erected there. 4lmost
all the labour unicns including the
Congress labour union will unite to-
gether in opposing the erection of
au‘omatic machines there. Mr. Patel
has not correctly understood the ques-
tion of automation. It is not the bul-
lock-cart; it is not a question of
sending away the drivers. You can-
not instal au‘omation in buses, but
yet you are introducing jutomation
in an industry where thousands and
thousands of people will be displaced.
It is just like saying. “I will put the
knife into the body, but it would not
do any harm to you; no blood will
come out; it will not injure you.” We
know the policy of the Finance Minis-
ter which wzs witnessed during the last
Cold Control situation. The country
has seen him. Secveral lakhs of peo-
ple have been murdered by the Gold
Control policy. I appeal to the hon.
Congress Members here. The import
of these machines invelves more than
Rs. 6 crores of foreign exchange. Are
we in a position to afford if, when
there is dearth of fertilisers, food and
so many other basie necessities of
life? Are they having some agents
for the companies from whom these
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machines are {3 b2 imported? Is
there any Aminchand Pyarelal group
importing these machires and just io
encourzg2 {hom this is being done?
In b2 inlerest of thz ecountry «ad
well-being of the working class, in
£ of the huaman civilisation
in India, I demand frem the Gevern-
meai thal they should serip the in-
troduziion  of  automation ia this
countiry.

With these woids, I
resoclution,.

sunrort the

Soeme hon. Members rose—

Mr. Dopuiy-Speakar:
Ministar at 5 o’clock. He will {ake
15 to 20 minutes. Then the mover
has the right of reply. He will have
5 minutes, 5 minutes will be left for
moving the next resolution. Seo, till
5 o'clock, I will allow as many mem-
bers as possible. ILet them take 2
minutes each, Mr. Sheo Narain,

Shri 8§, Kundu (Balasore): On a
point of order, Sir. It is expected that
the nimes given by the wvarious
parties wi'l ba called. My name is
Sarmar Kundu and the Secretary of
the PSP in Parliament has given my
name. But I have not been called.

Mir, Depuly-Speaker: The name
given by the PSP is Mr, Samar Guba.
I called him, but he was not present.

Shry Tndrajit Gapia: You might
hove misread Samar Kundu as Samar
Guha.

I will eall the

Mr. Depuiy-Speaker: All right; I
will call him also.
Now AIr, Sheo Narain,
Wt EREme T U T o STTR r"fr«:ar

# 37 oz at F%rf'ra EOGER LD
ger gar g wal @y fay T& @
AN ST AT R | TR ATT T AW H
AT AT SR «Fm fug AT qa-
AT AN H T FT FEEC G | W AT
Fgar =gar g fn wigvew fafreet &
Figr f feft ey &1 fgs =8
st | 5 o & s § R mmEr-
Afes wltd sy Tfgd I qew 7
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Fal 7 gfad | o S s g ey
e &1 a0y w3 § a8 o A
qAT FE ATEY 21 9@ W g fF
4T M For @F WS | WA MY
gast fegeara & feddy 7 § ®4-
Fgazgaw ar g &t smy €1 ag
HIT gRAF A TH @ BE N 99
Fr FE n.{r WE T amay v
T w12a & 0§ yofiafaat ar FQdY
glﬁoq=$“ra>r¢q\m T §
fir 5= @ S A @T’ TR ® el
T3 QAoATz oA ¥ iy vy U w1w
ﬂarprazTﬁwiﬂﬁaiWﬂ Srgar
g1 Fr uFodiledlo ¥ wF oW
FAAT 47 | afFT agt &1 fgama
TR fF AT aF gA ST T Y
qqT Agt =« T g 1 o ani @ 3w
AT { AT IZAT & o 38 WO fa
q¢ T W@ ¥ 9 | ww 3In oA
& 3% FA & fa¥ F1F AE wor
qr AT WL AE Y T A AATE T
2 #rs T 9480 & | 39 & 2FFT FEw
Tifzd | WA TAW § & ATT ATE
ST § @At 47 | AfF T & er Ay
fr fraar & T @ § (§7700W)
qgr ZEATTE ¥ X @ & | SN
gl wodr Fifeeeaddy § g9 & R
gt frat & @z 1 g¥ wraw 1 AT
gz 1 e ¢ fF el ST
g #r 3 fradr 2zt A € ) a7
FAT AT W FT AAT 3 1 T
¥ froary R ATy TUT 43 §  SuY
T3 3T G0 & | 7W AEy § fF owmwer-
oA LT AT e gOE A 6y
gw uz o wEy £ fe et Y Ay
¥ g2 q S | WG 9% § Sraar §
et 1 AT A AT S T 1 Y
fordy Y ZeTar Tar a1 SEE g’ MATIT
FOT, IR AHA A, TR AR & |
ATEl @A IHE GeF A qF T8y
gE &\ W gF a1g AW FT IR TG
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g M T I 37T AFY WG § AT
R KK .Q. FIAT AT E’Vfr’“‘ﬂ
& fay oo fawry dar avar 9y 3
T femm qar %=t %7g g S AW A
q2TATT @l =7 | AT gd WEe qigal

it ¥ 5 fagmt @ 9% & W
gH g7 23 59 o dfed  wifgy @ ag
Fal & fr aF a93x 59 fime
gaAT A A AT Rl Zn, Jie
9% gRET F4 ar Fiq JFry gy, -
fegm 97 grar &0 a1 g gy
gUT | gi g wifgy 37 W an-
feaf =7 &7 #7 & fag AT W A
a9 ®T F fay

Shri 8. EKundu: Mr. Deputy-
Speaker, Sir, after listening to th:s
aebiie on this topic with rapt atten-
uon I must confess that all the hon.
Members from the Treasury Benches
who spoke have viewed this topie 1n
a partisan ‘way. I am extremely sorry
for this because this topiz is reully
very very important, it is a very vital
one and [ consider that th=z cnlire
economic life of the countrv iz con-
necied with how these people on the
Treasury lenches are going to view
this topic,

First of all I j.dge this top'e from
two points. The firat is whether we
are going to allow our workers to
be eaten awa.- by the machines. The
serond peint is  whether the policy
doclareg ov the Congress. the
Trea-ury Eenches is that the indus-
trial polirv, the policy of embloy-
ment ‘n irdustry would be employ-
ment-ovienied  or it would be 1o
curiail emnlorment, These are the
two basie thing=. the two basic atti-
tudes on wiich the entire thing sheuld
be viewed.

Gandhiii's name was taken.
Members cn the
know that
industries,

Hon,
Treasury Benches

Gandhiji wanted small
small cottage industries to

be createld But hon. Members
decided to partilion India and
Gandhiji walked to the Bhangi
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coloay and caid that the Congress
people had  no use of bhim, From
that day perhaps the Congre~; M:6m:-
bers decidod to bring in big iabour
curtailing machinery whizh throw
out large numbers of lzbourers on
t=o streets and nicrease uncmploy-
ment in the entire Inadia.

My respeciful  submission wouid
be, before you Mr, Deputy-Speaker,
that I would still plead with the
Treasury Bonches.  Let then think
over this top'c in a dispass.cazle
way, let them cons'der this topic in a

calm way and let them not view
this tfopic in a nartisan way. Once
we allow these machines to come

inty India there would b2 no end o
it.  The entire businezs moncpoly
here and also in the whole world are
organising a big clique and this is
the wiy in whith thev are slowly
trying to make inroads into wour
incdustry and threw out a large
rnumber ¢f peon’e. Let me g've a
word of cawution to the Treasury
Ben-hes. Unless they view thiz iopic
sericuz!*r they w?ll be caught in that
«rap and thore will be a huce un-
cmploymoat crezted in the country
Th:r guzstion cof unomp'oyment
eenrat by golved if we put in such

biz clertronic machines which throw
out a la-ge numbor  of people. At
the end of tho Third Plan the num-

be~ of young nwvoople. matriculy'es,
rogictored with  the emplovrmoat
exchmass was 9 rkh-. Ab the eond

cf  the Feurth PFlan the ‘unom-
niaved’ fivo iz expocind fo reach
th? huea fimno of 2.5 1. ox The

quest’on is how wo are going to give
them em3a'evment. T wagz hanoy thay
LTC provided employment  {o 27,000
workars in the last ten years T was
a'=o hanps- ‘hat dur'ng the wears
19F3-65 [H" previded emp'ermeat for
abeut ~nathor 2000 n2on'e. Bu! from
AR5 theve has not  been ang
reeraitment. Why? The reasen for
15 hesitoticn or vacillation on  the
prt of the Covernment is that th-y
are not sure wihethor they will re-
quire more wnrkers  when they
Tn‘roduce e’etronic la%our-saviag
machineries. What has been the result

frozh
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of this? Frusiration has sel in m the
minds of the LIC workers and {rom
1985 there 15 a fall in the revenue of
-ne LIC The businesg of the LIC hus
zallen from Rs. 1,000 crores to
#s, 750 crores But while the busi-
ness has fallen, the salary bil has
wune up by 104 pce cont according to
their own report. That being the
position, I would again urge on the
Government to consider this prob-
lem of unuvmployment posed by intro-
dustion of automation dispassionately
and nol in a partisan manner, becausc
it 18 a very imporitant and  wvita.
guestion,

The numes of sume foreign coun-
trics which have introduced automa-
tion were mentioned by one  hon.
Membyer Perhaps the-hon. Members
know that Germany is a wvery ad-
vanted country. Though the economy
of Germany was shattered during the
sccond world war 1t has  recovered
marvellously within such a short
time that 1t 15 now onc of the
advanced countries of the world
where 1t 1s difficult to get labow. So,
it can afford to introduze !abour-
saving devices. The same is the posi-
tion of Japan They have taken to
modern technology in their industiies
because they have g good foreign
trade with South Africa and Ch.na.
besides a number of other countries.
The U.S A. is thewr great buyer. In
Japan they have full cmp oyment
and, therefore, they cuu afford to
introduce big machines as labour-
saving devices But India cannot sell
goods either to South Africa or
China. In such g situation , 1f we
instal labour-saving machineries, they
will throw out a large number of
workers, aggravating the already
worse uncmployment problem of this
country.

We have to look at this problem
from the point of view of our econo-
mic philsophy, Do we want it to be
labour-oriented or do we want it to be
labour gaving? Secondly, it is a ques-
tion of philosophy. In the modern
civilisation of the European countries
there iz a crisiz of the wsoul The
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crisis warises out of the fact thmt
machine wants to eat the sou] of
human beings We should not allow
it to happen here, We do not

to allow the man to be eaten by the
machines. 1 hope the hon. Minister
wil] view this problem from this
point of view and promise relief.

Shri F. K. Ghosh (Ranchi): The
resolution brought forward by Shri
Anirudhan needs careful and serious
consideration It is not proper for us
to oppose all the suggestions that the
opposition bring. If Ihey bring some
constructive  suggestions. we should
accept them There s no denying of
the fact that automation kills em-
ployment potential, We must accept
that. At the same time, theie are
cerlain undertahings, public utilhity
undertakings I'ke the telephoneg and
others where we need automation,
because withoul automatoin it is
not possible to run big telephone ex-
changes  But, in certain other
undertakings ltke LIC, we should try
to do withoul automation. If auto-
mation 15 introduced in LIC, about
30,000 employees will become surplus,
The Finance Minster hay already
promised that he will not allow even
a single employee to be retrenched
as g result of automation

Retienchment is not a question
here, If we do not retrench, we
will have to provide them jobs else-
whnere. There is mountung unemploy-
ment in the country and if we have
to provide jobs to these surplus men
elsewhere. avenues for employment
of the new persons who are coming
out of educational institutions will be
closed and there will be mounting
dis-satisfaction among the public,

17 hrs,

If the LIC sets an example, private

and public undertakings all over the

£
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thing which kills the employment
potentip] in the country is not en-
oouraged.

Mr. Deputy-Spesker: You should
conclude now.

Shri P, K. Ghosh: One minute more
and I will conclude,

So, the question of automation
should be viewed very carefully and
only 1n exceptional cases automation
should be allowed. 1 would request
the Industries Minister to siop pro-
duction of any sart of aulomatic
machines in the country. I would also
request the Minister in charge of
International Trade to put a strict
ban on the import of these com-
puter machines. We are spending u
huge amount of money in foreign
exchange for importing these auto-
matic machines the advantages of
which are going to the capitalists and
private undertakings,

Mr. Deputy-Speaker: Please con-
clude You have exceeded your time,

Shri P. K Ghosh: This huge
amount of foreign exchange could
have been utilised profitably for im-
porting machines for our new indus-
tries which would have created more
employment potential in the country.

Mr. Deputy-Speaker: Please con-
clude I had given you only two
minutes

Shri P, K. Ghosh: Thank you.

Shri Namblar: Please give me one
minute. I shall finish in one minute,

Mr. Deputy-Speaker: My experience
is that when 1 give two minutes to a
Member he takes seven minutes, No-
body finishes In one minute, It is not
possible to give any more chance. I
have to call the Minister now.

Skl J. M. Biswas: Two minutes.

Shri Namblar: Just to express our
satisfaction for and to support the Re-
solution and to request the Govern.
ment pot to go ahead with automation,
‘We want one minute, This is all we
want tp say.

S 5. M. Blswas: May I ask a
question? 4
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Mr. Deputy-Speaker: You can ask g

question after the Minister finishes his
speech.

Shri J. M. Biswas: I had sent in
my name with high hopes that the
Speaker will consider my case but

now 1 am deprived of a chance
speak; let me at least ask a question.

Mr. Deputy-Speaker: All right. He
muy ask a questton One question
only.

Shrli J M. Biswas: I a lmb of a
human body gets stronger keeping
uvther limbs weak, it 15 not a sign of
health, In a country like India when
still thousands of acres of land are
ploughed by haif-fed bullocks, when
bullock carts are plymng and rick-
shaws are drawn by men, how far
wil] automatic machines 1n offices and
modernisation take us ahead?

Shrl 8. M. Banerjee: I may also ask
one question.

Mr Deputy-8peaker: No The hon.
Minister

Shri L, N. Mishra: Mr Decputy-
Speaker, Sir, I am thankful to the
Mover of the Resolution. I must say
that he has given us an opportumty
to hear many aspects of the problem.
1 am one of those who believe that
there should not be rationalisation or
automation with tears; if it has to be
there, it has to be without tears.

1 am reminded of the deliberations
of the Fifieenth Labour Conference
when 1 was associated with this
Ministry six or seven years &go. A
resolution wag adopted in that Con-
ference saying that there will not be
any rationalisation with tears; if there
had to be rationalisation, it had to be
without tears ‘Therefore, I am not
one of those who hold the view that
automation or rationalisation hag to
come in any form or in any shape, &8
to give them a blanket power. It
has to be on a selective basis. I
there is any apprehension on that ac-
count that Government
to a policy of autornation or rationali-
sation et any cost, no matter what i
is or whether it results in unemploy-

g
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ment it is ynfounded We do not
Bave that kind of policy of automas
tion or rationalisation. The Govern-
ment of India have beem of the view
that there should not bg a gutomatian
or rationalisation if it Jemdg to une
employment, especially a3 a time
when people are having a hard time,
when the wotking clasg is facing very
bad days. We cannot afford to have
a situation which would make their
Lfe more difficult.... (.nterruption).

Shri 5. M. Banerjee: You asked the
JdCY

Sbri L, N, Mishra: I am coming to
that. Don’t think that the Opposition
alone has got the monopoly to i1ep-
Tesent the interests of the working
people. We also represent the in-
terests of those people and we are
more conscious of their problems. We
believe in socialism. The Govern-
ment of India 1s weddeq to the doc-
trine of socialism. 1 repeat it is pnot
the monopoly of the Opposition alone
to represent the interests of the work-
ing class. (imterruption).

While speaking op this Resolution,
most of the Memberg talked about the
situation in LIC. Sometime ago, we
hagd discussed the question of automa-
tion in LI.C. In the other House also,
there was a discussion on it and I had
participated m that. On 23rd March,
there was a Starred Question in this
House on this issue und the hun,
Deputy Primc Mimuster answered it to
which Mr. George Fernandes referred.
Questions were railsed about the 1e-
Quirement of foreign exchanze or -
volvement of foreign exchange I
must gay that some of the hon, Mem-
bers have got wrong notions about it.
What is the actual position? Sp far
as the 1.B.M. transaclions are concern-
ed, payments werc made under the
blocked rupee arrangement whose
features are that, firstly, no forelgn
exchange would be released for finan-
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computer
system are, however, stil] under the
consideration ©f the Qovernment.
Tharefore, this question of foreign
exchange involvement is not jusiifiable
at this stage.

Then, there was the question of un-
employment raised by Mr. Balraj
Madhok saying that there will be
large-scale unemployment. Hg want
to the extent of saying that out of
40,000 people, 30,000 people will be-
come unempioyed. Thay is not  coxr-
rect. As a result of the switching
over to computers, which is expecied
to take some three years to complete,
383 jobg would disappear, but the
very process of computerisation wouild
create 226 new jobs. The net reduc-
tion in the number of jobs is, there-
fore, only 158, that is about 50 per
year This Is insignificant as compared
to 1500 or so new Jobs created in the
LIC cvery year....(Interruptions).
I am not yielding. I am only allay-
ing your misgivings on this point.
Don't be under any such misappre-
hension, I have scen those books and
I have read those quotations from
text-books as to what is automation,
what is computerisation gnd all that.
I have gseen all those baoks from
which the hon mover of this Resolu-
tion gave quotations. I am not
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parative view of the situation, good
or bad.
" Some hon. Member: rose—
Mr. Peputy-Spraker: The
members may please sit down,
Mr 8. M. Banerjee: Kindly hear
me, sir....
Shri L. N. Mishra; I am not yield-
ing

hon.

Mr. Deputy-Speaker: He iy not
ylelding Let him finish.

Shri Umanath: I: he aware of a
confidential document of the LIC for
its internal consumption where thev
have given information in respect of
all the sections where they are going
to introduce automation, and the ea'-
culation leadg to 30,000, 1s he not
aware nf this confidential decument of
the LIC? I have got it here. On
the basis of this document, it is
30,000. They are lying, the LIC is
lying; it is an absolute lie.

Shri Randhir Singh: How do you
say this? It is confidenticl.

Shri Umanath: As g Member of
Parlinment, T say this. He is tclling
e lfe to the public

Bkl L. N. Mishra: Mr. TTmarath

Shei Numbiar: You may allow hm
to place this on the Table of the
House.

Shri Umanath: They are misleading
you by giving this figure. I am sony,
you are being musled.

Shri L. N, Mishra: Why should
they mislead?

Mr. Deputy-Speaker: I do not know
its authenticity. He had his say. Now
let him continue.

Shri L. N. Mishra: I am comng
to the case of . (Interruptions)

Shrl §, M. Bamerjee: This is no

Mr. Deputy-Spraker: Let him reply.

o TR WM wwy  IIrsaE
ARG, AT AT T XA F | O
i At EET %1 @ Wi T wreg
oWy, AN I I FanR
wré & | AT T ¢ T ere T A garer
¥ ¢ fr zo fre Yo &1 sqroy wefoaa
grxAras dg gr s et A
wt¥ wernt framer wfd, aon @
AT TTE A7 { @A—94T - F a’
g k AAZT TR AT EX A
&% uen ARt fagwar 2 ar vg T
HOAT |

Shri 8. M Banerjee: 1 want your
gwidancc. Here is the hon. Minister,
Mr. LN Mishra, who has ropeated
what Mr Sohchindra Chaudhur: has
aaid in this House when he was the
Finanre Minister, before his defeat at
the elections  Even after that, thus
argument that the employment pnten-
112" will not dwindle was refuted by
the All India Insurance FEmployees'
Associttion in a pamphlet, We have
also tabled questions. We know that
sometimes this automation alsn gives
some employment, But we have
quoted from a British agency that
51 000 jobs will be lost as against 8,000
new jobs We know that immediately
peonle are not going to be retrenched,
but the All Tndia Insurance Emplo-
yeeg' Associstion wants only this from
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tion will be discussed de novo, so that
we can have our argument, and prove
that the statement made by the Mims-
ter on the basis of the information
supplied by the L1 C 1s utterly wrong
and false

Shri Nambiar: In connection with
the point of order raised by
Mr Yadav, 1 have to submit this (in-
terruptions) The point of order is
still 1here, 1t has not been disposed
of.

Mr Deputy-Speaker: Mr Nambiar
may plcase resume his seat He rais-
ed a pon! of grder. I see pno point
of ordur be.ause any document

Shri Nambiar: You have ruleq it
-out?

Mr. Deputy-Speaker: The docu-
ment 1, supposed to be confidential
and he nuas nad an accesg to 1t What
18 that all 1biut nobody can venfy.
In such a situation .

8hrl Nambiar: You can venify

Mr. Deputy-Speaker: 1 am not
going (o permit him to place 1t on the
Table of 1the House

Shri Nambiar: It may be circulated
to all MPs

Mr Deputy-Speaker; That he «
d; on his iesponubility, not op be-
half of Parhiament

Shri D C. Sharma (Gurdaspur).
This 15 nothuing strange Our doeu-
ments go to China, the Sovieg Union
and other countues 1If any docu-

ment comes to these people, theie ls
not much doubt about 1t

Shri K N Pandey {Padruma): Shii
Umanath refeired o a cucular which
sccording 10 him showg that they will
be afferted 1n futme But s, far as
my knowledge goes, the LJIC has
given gn undertaking that nobody
will be retrenched because of the in-
troduction of automation

Shri Umanath: It is a false under-
taking, a falsehood on the part of
TIC It ig the public,
misleading the House, misleading
evarybody,
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Shri Bal Raj Madhok: The hon
Miunister agrees that 11 will affect the
em2loyinent potential The question
1s of the quantum He says that only
50 will be affected, they say @ccord-
ing to LIC sources the figure will
be 30,000 Here 15 g disparity The
House has 5 right to know which s
the true fact.

Shr} Ranbir Singh: Even that 350
will not be retrenched,

Mr  Deputy-Speaker:
Miruster clarify.

Shrl §. M. Baneljee: The Finance
Minister should reply.

Shri L. N. Mishra: I was only tell-
ing the House that so far as the prin-
ciple 15 conccined we as Government
have given a catugolical assurance in
the past—and I repcat it today also—
that there will be no rotrenchment as
a result of nsta'lation of computers
(Interruptions) 11 there be any—it
15 @ question of working out the detals
—it can be disrussed My nformation
15 that LIC has been anxious to have
a diseussion with the workers The
matfer can be discussed I say on be-
half of Government that if there be
any question of unemployment or
retrenchment, we will see that there
18 no retrenchment and no unemploy-
ment We accept the spnit of the
Recolution, we accept 1ts principle.
Wheie ;5 the diffirence between us
then? 1 accept that there should be
no decrease 1n employment potential,
I agree that there should be no un-
cmplovment I concede that there
should be no retrenchment. Where
then is the difference ? But if hon.
Members opposite want to raise some
political pointt on this 1ssue, that is
a different thing As we are agreed
on the principle, let us  go into the

Let the
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belonging to the INTUC also. We arc

convening a conference of the
managements of the wvarious com-
panies. We want to go into the

matter, {0 s2e what th> problem is
and how it stands and what can be
done to seitle it. We also feel that
in the casz of the oil companies there
should not be unemployment or
retrenchment as a result of automa-
tion or rationalisation. We are going
to discuss the matier in a tripartite
conference sometim= next month. And
we will see that there is no retrench-
ment in the oil companies also.

Shri S. S. Keothari (Mandsaur):
Governmen|, have given assurances
even during this session on  which
thay have gona back.

Some hon. Members: No, no.

Shri L. N. Mishra: Some time agob
one Shri Saroj Chaudhuri had sub-
mitted a petition to the Lok Sabha
as regards automation. Shri S. M.
Benerjee knows about it. This was on
the 31st August. The Committee on
Petitions of the Third Lok Sabha has
gone into the matter and have made
some suggestions. I would only read
one of two of their findings. The
Committee had made three suggestions
I will not go into the details, but will
only quote one or two of their recom-
mendations.

The first recommendation is that
the Committee note that Government
have iried io remove the apprehensions
felt by the petitioner with regard to
unemployment and have explained
that only limited foreign exchange was
being allowed for import of compu-
ters while indigeneous production was
being encouraged. The Committee say
that from what has been urged by
Government before them in terms of
total employment in the LIC, the
Reserve Bank, the State Bank of
India and the Unit Trust of India
there would be no reduction of emp-
loyment. The Committee feel that
the matter need not be pursued any
further.

We stand by what the Committee
have said. Where is the question of
ignoring or minimising the problem?
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Lastly T would appeal to the Oppo-
siiion net to be unfair to us. We also
. present the people and the working
class. We who sit on the Treasury
Benches have also been elected by the
people. We have also got sympathy
and feelings for the working class
and pecople who are working in LIC
and thez oil companies. We alsp know
the dangers of unemployment and
retrenchment. W will stand by the
working class, by the workers, in the
event ol such a crisis. Do not brand
us as if we are set  of reactionaries
and working for a few individuals.
We also work for the people, for the
work'ng class. Kindly do not be un-
fair to us in this regard.

Before 1 conclude I would say that
the hon. Member has done a definite
service to us, to the Government ana
the society, by bringing this resolu-
tion before the House. 1 would re-
aguest him to withdraw this resolution
and not to press it.

Shri Randhir Singh: Kindly with-
draw. Your demand has been met.

Shri K. Anirudhan: 1 cannot ap-
preciate the views put forward by our
hon. Minister and also certain mem-
bers who opposed my resolution.

Just now I received a
from Durgapur, which
tollows:

telegram
reads as

“Electronic computor expected
for installation in April, 1967 in
Durgapur Steel plant AAA strong
resentment amongst employees
Apgainst automation AAA seek
intervention AAA stop automation
in Durgapur industrial belt AAA
addressed Minister Labour and
Employment New Delhi copy to
rest—President Hindustan  Steel
Employees Union Durgapur.”

Promises are often given by our
Ministers. Some months ago I read
in the papers that there would be no
retrenchment in oil companies, but
now we find that oil workers in that
area are loitering in the streets.

You want to build up India, a strong
India, but I cannot understand how
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¥ou are going to built a strong India
without making use of the available
material. The n.ajor material avail-
ab'e is the potential manpower, but
that manpower 1s loitering here and
there througout India.

1 come from Kerala. You always
say it iz a problem State. What iz the
problem there? I know that the
majority of our men and women there,
are loitering, idling, they do not have
any work there. I understand that
more than 4 lakhs of able-bodied,
educated un-employed are between
the ages of 18 and 2%, are 1dLng their
time. They have school leaving cer-
tificates, matriculation and interme-
djate certificates, some are graduatcs
and double graduates. There are 400
engineering degree holders who are
wandering in the streets without jobs
for the past two years, mind Yyou.
(Interruptions) If that gentleman |s
interested in more information re-
garding that, I will arrange for that.

So in my State, more than 400 engi~
nerring graduates are wandering in the
streets without jobs. That {s the pre-
sent situation in India. After produc-
ing engincers, doctors, and other deg-
reeholders, you say one fine morning
that we are going to jntroduce auto-
mation. For what purpose? I can-
not understand.

The hon. Minister, Mr. Morerjl De-
sai, six or seven months ago wrote to
one of his friends, and the photostat
of those Jetters is now with my hon.
friend Shri Indrajit Gupta. He says
that he had no idea of the implemer-
tation of this automation When it is

to get something out of them. On the
other hand, LIC employeeg and those
working in factories are Being thrown

these views:? Now
whether he adheres to these views
not? T shall lay it on the Table of
House,

Mr. Deputy-Bpeaker: No, no. I shall
put the amendments to vote.
1725 hrs.

g

The amendments were put and nega-
tived.

Mr. Speaker: I shall put the Reso-
lution to the vote of the House,

The question is:

“This House is of opinion that
the Government should take ime-
mediate steps to ban automation
in LIC, o1l companies and other
public and private sector compa-
nies.”

The Resolution was negatived.

Shri Namhiar: They had it their
way but temporarly. We will have
it our way finally, We are going to
s:it there.

Mr. Speaker: Mr Esthose may
move his resolution now.

17.28 hrs.

RESOLUTION RE: CRISIS IN
TEXTILE INDUSTRY
Shri P. P. Esthose (Muvattupuzha):
Sir, 1 move:

“In view of the cris{s in textile
industry resulting in continueq clo-
sure of mills and large goale un=
employment of weavers, this House
rezommends to the Government to
take over all the closed mills im-
mediately”,

Mr, Speaker: Are the amendinents
also moved?

Shrt Umanath (Pudukkottal): Sir,
1 move my amendment Ne. 1
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Indust-y (Res.)
That in the resolution,—
add at the end—

“and re-employ all the retrench-
ed workers on continuity of s rvice
and prior service conditions”. (1)

Shri Yashpal Singh (Dehra Dun):
Sir, I move my amendment No. 2
That in the resolution,—

for “to take over all tne closed
mills immediately” substitute—

“either to take over all the closed
mi Is or hand them over to co-opera-
tives of the workers employed in these
mills.,” (2)

Shri E. Ramani (Coimbatore): Sir,
I move my amendment No. 3.

That in the resolution,—
after closure of mills” insert—

“partial closure of mills, non-
payment of wages to workers, non-
payment of Employees’ State Insu-
rance and Provident Fund contri-
butions by mills to Government.”
(3)

Shri P. P. Esthose: My resolution
invites the attention of the House to
an important problem which faces the
handloom weavers and textile wor-
kers in this country. The Textile in-
dustrv to day has been engulfed in a
deen rrisis and no improvement what -
soever 15 1n sight. The oldest manu-
facturing and a leading export orient-
ed industry in India is now pleading
for relief from the Government.

The year 1966 witnessed sharp
fall in the production of both yara
and cloth. The total output of yarn
is estimated at 900 million Kg, against
the 939 million Kg, spun in 1965 and
965 in 1964. Similarly the production
of cloth is estimated at 424 crore
met e, compareq to 459 crore met-
1es, in 1965 and 465 crore m-~tres in
1964. The industry has now come to
such a pass that the current level of
production is no more than the begin-
ning of the plan.

During 1966 there has been conside-
rable decline in the machine activity
During first Nine months in 1965, 13,
484 million thousand spindles were

cperatig jn the Srst shift all - ver the
country which went down to 13,17%
mullion thousan? during the ‘corres-
ponding period in 1966. Similar drop
w88 observed ip second and third
shifte also.

with regard to the actual working
inurns the positi 4 was equally bad in
18F6. During the first Nine menths in
1965, 1,86,392 looms were in opera-
tion which came down to 1,81,363
during ahe correspondiing period in
PR )

The total number of workers em-
ployed in the industry during the
months of January to August 1966
was 7,83,000; So, it was about 8, 34,000
in 1965, that is, a decline of 50,000 in
a period of one year. The condition®

have become still worse during the
first three months of 1967. The cot-
ton mill industry in India provides

direct employment to nine lakhs out
of the 45 lakh of industrial workers.
The employment provided by hand-
looms and power looms is estimated
to be between three million to six
million. The 20 million acres which
are under cotton should be sustaining
five to six million growers. If we
throw in the employment provided by
the textile machinery manufacturing
industry, the mijll store manufacturing
industry, the manufacture of textile
chemicals and ancillaries, the total
employment would be roughly about
20 million people.

There are 600 mills in India with
an installed capacity of over 16 mil-
lion spindles and 2,07,000 looms. The
turnover of mills comprises Rs. 500
crores of cloth and Rs. 250 crores of
yvarn. Therefore, this crisis {s bound
to cause concern among a large sec-
tion of the people.

Mr, Speaker: The hon. Member can
continue his speech next time.

17.33 hrs.

MESSAGES FROM RAJYA SABHA

Secretary: Sir, I have to report
the following messages received from
the Secretary of Rajya Sabha:—
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(1) In accordance with the pro-
vuaons of sub-rule (6) of
rule 186 of the Rules of pro-
cedyre and Conduct of Busi-
ness n the Rajya Sabha, I
am directed to return here-
with the Rajasthan Appro-
pration (Vote on Account)
Bill, 1967 which was
by the Lok Sabhy at itz smt-
. ng held on the 28th March,
197 and transmitted to the
Eajya Sabha for its rocom-
mendations and to state that
this House has no recommen-
dations to make to the Lok
5ibha 1n regird to the sad
Bilt

{u In accordance with the pro-
visions  of sub~rule (6) of
rule 186 of the Rule, of Pro-
cedure and Conduct of Busi=
ness 1n the Rajya Sabha, 1
am d rected to return herew:th
the Rajasthan Appropmation
Bill 1967 which was passed
by the Lok Sabha at its sit-
ting held on the 28th March,
1867, and transmutted to the
Rajva Sabha for jts recom-
menditions and to state that
this House has no recommen-
iations to make to the Lok
Sabha in regard to the said
an’

11.34 hrs

DISCUSSION RE DEPARTURF O.
MRS SVFTT ANA ALLILUEVA
FROM INDIA TO WEST

Mr 8akerr Dr Lohia will now
start W speech

shn Vasudevan Nair (Pecrmade)
1 want to know whether thig discus-
slon 15 only for half an hour or more
than *hat? Thig dis~us.ion s under
Tule 193 gnd some of us would lke
S0, you can extend the time
two and a half howrs

. Speaker: Dr, ILohia may start
wa shall sew,

i

&
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from Ingia (DL
e U Wiy Wille (wit):
vz N Aol o @R
7 a7 AR S Hd P oty yemr )
TR O X W gy wo

THT WENU, g AHar @ o7 §
TF ACH TAYETAT oft T W gEl aes
T ¥ 1 %% Ay § e  aQv
feft swreor & wiforer & fis g7 areer
wr frerr o1 WA ammar wiy
VAT WOATE  wqat QY ) WA
wTR | WD G i =w @ W o
B A T I qieeT @ W,
AT AT W v e W X O
LI

T WYX VAR o are ¥ |

Fro T AT WEAT : F 7 AT
wmRA Ny ol
o ag 8T TEAT gy 1 welt APt amm

I T g A Wy A
T w3 77 R Y fr g erT o wyely
OF daredlt W1 iy § 1 S@aArar o
qumert WT =W @ & 1 e wEw
TS UF ST AT gAwr ¥ @ o
T W T A sarer e
qe% =it & | A% ¥ quaY wrar wne
T g f O o g e
a g A8 fow wweft, 3w & ¥ fefty
Fedy free #Y ovx we & f g fawar
WA IR R M A aw ¥ A
wgT 78T 2 urw Y ww g i
TOH AT § et TraT W7 wwr
frmez 1 W ¥ 1 tgew o & ety
S W W o) A o
WA A WY arar owrn §, A
f& wre & wtr & vy W), ot fr
o § 7R ¥, Fmtewi w e gt
WET ATAT AT 9T, Fie wred Fray ¥ weree
:!l'l’t fredw oite 7 vy wwyt

WRT WY 4T L ag oyl wer o
fraget 1
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%4 e o1 araey qar farst
P va s ve ¥ To st srpfere
wryr & T g gt ) few o mm
AW I A TF  WIATE WTAT ST,
qaft ATar ¥ AT A W w1 S
srefae  wraT 3 99 ¥ fow A,
WETE WA AT X IW WY FECE
AT e AT Eaderar STag 8,
WX agr e{aE AT ¢ 1 o WK
HET HAFTX w7 97, TEET IHL T
fs @ Y 7 Y oY frer 7 WY
¥ A A" et ag ¥qRsgL
daary feaft T ¢, s @
frry arda 5 g w03 aAt
WY 7 fasr &% ®C a1 &, WT W
frary wadte § f& 7 g 9T T
fear a¥ 1

wy 7ara qg & 5 fadw =at &
ot agr 9¢ 21 qrdre w1 w@r faar €
o 31 gRfaw § 3AR a5 g )
# wy A fadw walt 9§ B w@W
wWear PTE, W EGR ¥ Af e ¥
a1 wifax we fr ag waer N3 #
aR AT E AT 3 6T E ag T
TE N IT AN T & U9 Y g
o, 3 & fgms 7 O W w &
I A 4T T v ag 997 W9 B
WRI | IEA sgrar: ‘g ar
ag = § ey afgen & fadw warrerg
%t wi§ AT o, ar fee) /o STy
WA AqAT WY, WA Wk § wedAr
WX ¢ “Narag, B WY, Rary S
L'y i e s W= g
" A ¥ g & fad” oF e
e ¢ sty dfed, T A
o Al g€ ) 8 R qgiy W e
ot § B g Wt ¥ T W
W Syt ol @@, o
W ot & fragyede § oprwgh

from India (Dis.)

" wg g e, ‘W dw ¥ Ay
T wgdhr o' ag faedw qar O ¥
o faot oF o @7 = T
IR W - R Pl ST W W
W A & grE ¢ W W dar W
of gear § | ST AN § SEE WgTO
TR A Ty Fwgr gt g oo
afeer 7 w§ gwe1 Ay anfg Y frelt
s gw w7 @ ¥ fad ) g
e faegr arw & | gud W g@ e Any
TG aw 1" T T N Ak g
agt arfge A " “FesY wel WY, s
7dY &1 fw maEa w1 T W9
aTqAT, §9Sr g7 WA 9T sar &,
afs s fdw st o @ e
7 % fr 37 ¥ a7 =i foal 2€ fagdY
gy wrk ot g ara faewa  @gr 9
auY q gt 1 37 ¥ wram ¥ fagdr
wittg w1 B T TG 1 (FOT T
o= &1 g T A=A fweAr § ama
ot far #fedwmudt oY & o
SR 2TE |

s 9 @asrar ot & &y Frar ar,
oYX 77 @ far e angd A, 99
o 2w | 8 TEE 2y ¥T o IW
¥ wroET{t wEE= & Wi wwr &
T § 1 I FTHETY W §
arq forw ¥ @aTor 1 Www Asw A
wAT STET & AT WY wA o
& A v W gy cwAT AEQ R wifE
fiedt uF W o TEA X WO W
aTE WTAAT &% omr ¥ Qe fedy
gaT A qX TAA F € K A | W
fok & qg garr * Tov  fe g
xt 3o ¥ a7 Vg xd F e
A kaN g STEEw W
wiws qyew ¥ AT wr § W
we ¥ whuT TR R | 9 ewmr
fore gt ¢ s “ww & srwinTd o
et s Ter TRT WE W
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AN § 7z arwe fie B waed & fag
W | WA ETATETET Ty Ty
g Tt ® me g el g

T WA T : TTH /T W 7

Wo TR AAYT Mgy FFTEHT
RoE @ T AR € anfy ant aw
W AT R R 1 B ATIN A o
HIER W1 FAT 2 | TR WO w70 gar
O TE TG g g AT

Wt g A fR yew g,
34 7€ g it ng T A W Wy @
SETIT K |

ot atr ey wfw (o)
T uT I 717 ot gwi § 7

o T wAgT Mg . gre W
fore gar §, < erw &7 foar gur @
ST TT W19 A A4 F7 T frav
WA E | ag T oy T ge & e
JEW AT {7 WA

ot w1 fr aw qir gt 8, s g
bt w ? wife s ow T ag
"ty gzrr fazor wara & st ar
frlt W WA awER ¥ aTe—
Fsnew dam @ frarar s g—»
waat aw feeman wat f qegrdr aseY
@ H §, qe I A fzemar mar e
T R wragar T T Y, oy T
o, A sewr arx fewrar e
wE ¥ A g S v W, g e
X ¥ el geare wit T o gx
qQF wordf W wr woft § o N
N wror-ew & fowt F At ¥

T AT T | e QT gt o, g o ok
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¢ fir wrae oy ¥ ey gk & Fe W
wa wowraat w Y e e
Tz v & Sorer W A wEwr §
wife €aarr @ ¥ @ o A
¥, UF GY A WAAT W, ST
TEETY qE ¥ AT & e d
TR AT AL FEA | FAFET ¥ A
oy feqy o A% ¥ WY AW
fir frlt g O fegem ¥ @ @
o THHT WTAE ¥ 9T AR W7
T g, 7wy fey oA ¥t
X s e ) gra Ten R genr
Taran wiE ag gt FIHTAT Ty
w1 T @ s frqw e
oo, WA WO & Ty v
W AL AT W WY AT W A
waET & qu A g AR A IRy
vaw 7 3, X RN gl d@g
wadeT F7AT § | 79 g6} A fear
ar B feeadt ot wrer mfr €1 ax
az el § A AW 7 FE T T 7@
ot s it © 1Y W A g & oy
WrET IAR T wE 9T O A W
o @ e § v o € ow e
wodeT o Wit e 9 aer
wh amrqr fax ofww ¥ ok
e TR gk W 7 Ja FT wwlrer
% foar @ 1 WR ¥T O fs g Ay
daar & @R B f e ¥ ww
T, g @ wedad wx @ e )
T W ET st W Wtew § W
R W v & e s § B &
awedlr FT WAt IW W & fwmr Wy
qEur ¥ fis wg e W wawm @
wedt § e ww ardft 1 wcoo
W T g tewr at & ey wer
W ¥ oW v gR eyl
are ot fir f e % @ et gar
fis o fewmr welorver wft wo T | @
QoY ¥ swami
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¥ gd &ar 9 g fm woomt
T AT FTEF ZH qGTH T HAT |
AT GZ Fg IF &l wOrrAt-Ara, dar
Tgi @ & fak, womdf A dr &
M F fad | @ S g1 i
feeft 1 2@ AT | 3w ATA wAzi-
q9g & FFITE | TT AT FLT & AT
gz a¥9 TWEMT | gfFar &7 #15 A1
AT Fle 9F &, TET FHT, FaTHT A7
gl ATHT I71g 97 FHAT AT | HZTATIT
FaramE P zTaEa It T g
et w1 weor 33 & fq3 33 aF graar
FE T, T AF HIAT HAH qZH
ST T AT F@ A, AT A FAIL
agi TEAT AT AT A | AT & Frear
i g fren 2 & agw frazm &
ZT0F g5 &1 g7 3@ 93 3m A
ga 31g &1 fram 3@ ag=r 2

TF AT HITMZ | TF qar &
I3ty arIw faar ar 1 g fifaa
arg 2 e zafay &1 sar sarma=
O aErE 9T R A ES OF
F1 Bz FTfHdl F1 qar 7 9% 1 38
AT FF F1 A G0 AT FF FIT
TZET AEAAT IIF ANTAT T 1 24
FLEL T T GAT S 40 | I IqA
Fgrarfe & fergoara agar xwr =g
g OHEE WA FEE I FA
z=aT ¢ % & agr qFa1 W@ R A7
IEHI ATIT 24 BLEFU & 41 | ;T
1 397 fastt 713 FEF S5 AT WA

S EE

A H AIE dr g F Amfsar
F AW wF AT AZATE | AW TF
L /AT F AMIFIT Faq mafs
wr e feay garF FiFq g, A0
frar & 9% wqarc 3T & AT 34
FrEA g o fRETaw # qar AT E
w7 & fgara ¥ ar feT Zw § & A

20 (Ai)LSD—9.

from India (Dis.)

I TIH AT dg 1§ AGT @ HIT 98 v
w7 &F fgarg ) faqq ot amferar
FATETAACFITE ——

Heuw WEEW . AT AW ART
FIA FI FIAT FL |

o TH AAGT |fganr : 39 qw@
FN 739§ TIA AF FI FHAT AT 2T
ar §9ig faaz fgar $&F 4 #a §
AT FIAT E F oA T ST 947
1T 3 |

amfewa F a1 gae Av g,
q1347 &1, 77 &1, fag &0 oy wrer F
grar =rfgd, safaedi & F1or wgar
qFEAT AT F FILoT ag qor freFEA
amferar ¥ @rar 3 wAT T gAY
AT, FRART AfE 7 FIT AT
ao amfewar w1y faar gz d
A d FZ 15 a7 a7 Y g1 aA07
FTF AF fawAr 2 FUOF q49
T AW MAET 47 F FF FAT
ar fr ag ¥ a7 g fF ga 0 =37
o % faeg gafegs @t 1 J6q
FIA AT T g, TEITEr AvTfTRAT AT
aqiEr agd 7 W, faa F1, aspfq w5
AT arfgr | drag 9q fgara & @
FET I AAF N TE

FFaw fag & ax § & quer 4r
FgAT ARATE | IawT agr 1 faw
HE M AT A fam gar wm R
§ I FEIfae g F AT 9T
fas gar | s NATF ITFT Feafaez
HAT 0G0 E | FTR FAT qZ A9
Staq § Feqiae w g 1 afhA agd
FIR %G ag ARIFATET W @
I ANIHATET S1 AWIT F §F FET8
qIME ST F A ARTE | AL
gT0 a1a & f6 g AT 337 q0a AR
g3 qFfaa 2 fF A R 481 q@
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[wre e weivge wifigmt]
Yow oy e e feer &
wamr § 3 fer v one figzere o qwew
¥ wferr ¥ sorge gl ¥, WA
cyrey o dfen et &
firwTer o7 et ot | W gwv off,
ofr ¥ T qme ) § aw gt
o weaT AT | oy waw R ofefe ¥
wH N e SRETIIT W
W€ qre? ohg @ o1 g AT A
WTEWTTA T ATAAT H T AT W
e ge T ar ) r ufrw wxH
& warer Juk AR ¥ it WY
YT AT W AT ¥ 47 |
wge smren wow ar | figeft S R
@ T qder @r ) W@ Iy
wear ar | ¥ wx gk forar{ W
§ wwelt o | g Y AT Aw w7
wwar Ay, 0 Y Frere a1 Afer
T T, TH I & AR Gy -
W WY FU 3% | O e -
W ueX o A T JWARE QR
§\ e ag @qen W fad wnfea
6wy §, o e N osh R
7 fot waw @Y ot § g wrehm
o wl Y afowrer & o @ 3@
v@ oformar & o, A A, fam A,
qfoamer & ot 1 oy fad wred ),
g g el M g wife A w
& v fren § & wg @ g fe vt
g & T [ ¥ ST RN §, w0
®, wifew fr | der & Swewr <
W wh few cwe o e ow
ey IER wgt o vy fearay fs &
woife &y ww | weed ¥ qw
¥ zex vy s ¥ corhfr & o e
g s Tt ¥ e W & wamk
fowr wrow wie I wror Wity
&t O g TRl & go ot ¥
o v et §, wE arc s
g wrg uiw aw §, uwhfr ey

gE @, o swAdawy Wi Fewwn
g xr el wram s R W
vEM & A ¥ ge v ww-fee
o wfed | R i ¥ ae g
oyt § F ager & v o e &, O,
#E 7 W qren EIT-INT € AL
tomhrara w foms femrwd
ST T GEAT §—EF R, XA
wY, 7 fr fedt O a1 el T
Lo ]

werw wgrew, & wrewt g €@ I
feons; e w6 awr g AT vt w3
T & A, e ¥ IR wd
D 4, A S wved § s ag oY wmgre
qewi g, v s ey s g ?
o T g T wTemgrck ? oA
WTETCRY Wi & waww agr ko afew
R & wE R S o e
fagcn v & v §, N oW
# wrer ¥ gy gt e §, ol feeht
TEAWQaw ) FWALT W
@t

I T ¥ wpw gow AR,
et wid widdy g Wit Wi Aty
€ 1Ay Wy o iy apht e gl
far ) & ww i wred wgw g
frawwe ¥ wwqi 0w, RQR
sl i oty ..

vl ouk ot (Wew) ¢ waw
wux, g m.ﬁidﬂ
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g1 & AT #T B S R & | AT A7
g fagz & @i © &\ wrfag AW

FgAT ART 8 ¢ A% 4B Tol gy fF
AT FTATE |

7ty foma (/A7) : ATy

@& a7 sd |

Mr. Speaker: The hon. Member will
now come to the point. He has
already taken twenty minutes,

m?sﬁ?r@ggﬁ nﬂvas'aﬁqng E
fr o2 aag @y 33t g Fdr 2,
Iz F© AW FT agT AW A FAGT
213w g & 99t q@x ag fear
FW 2 I

38 A0 FT TZAT AT FY gEEAT H
fraar = g1 141 8, 48 39 A 997
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Tt A1 AW A | AT AT g7 2 fE
T ETATTT FT qei @A AT, i,
& T S B FgEAT ST qFdT 97 |
wifaz ag Far argdt 4 | @dr ar &
T ML qrE FT ATA B
BW gl 913 AT T4, A1 AT 1T T,
a2 faw ¥ fagar st | TET A7
= & &Eed # faagy & fau
FAAEN ST & qHd &1 FH FHET
qIATF ZHAT 3 | AT €9 arr 0F ¥
29 a9 &Y T FAAT, AT T GreAT AT FHI
gafaem AT i & foa w1 7=
fagrea aardr 2a1 g 1 &% 3%r 3 AT
¥ farg srar @ &, ar gafawm
M FANFT aTT Fgd & (6 2@1, g7 AR
qFT F79 IRA 8, ga4 H=6 Ieq @
oF AR A A AdY g Ay £ AR

' _ g7 FIF q4C ...

g oo ol % a7 aral @ fagan Mr, Speaker: The hon. Member

[T @ 2, 931 FHA aTH wEET grEv should finish within two minutes.
There should be some limit some-

frgar afemr gar 2, S8 &1 wawA
EA-CAT—ATT W FIAT—H AT
2 9z T 2, dqarn & fam
Zor & aHT afa o s BF S ey
AFATE AT ATHT FHT, FF GrAd &7
qOq § qUEL FZq1qT Al FAT
qrET g AT F {6 @ 1 77T A
@ @1, €A-0<q FATS @I, AT ATHT
FAGT F NET @I, 98 AFdT HIT Fg
ATETT Q@AATAT FT q4T T30 Thar |
T &1 3T E )

mfaT 1 3T % ? Fra1 fF Wi
M eq F foed favrg A« 1 ard o
g ¥ fowd a7 fawred | g2 & A1qar
z fa wifaw #1 759 =9 o F¢F
Y, q2 &7 qT qTqAT qE @AY,
aga asr Az A, AW F B /G AT
R T &1 T H1g@ 7 @ffad F
A3 q=9, A1 FO A I, [ fFe1 gAr
u& fFl, oz 39 43 Fr Az A
A1 1 afeT g 9= @ TH7 A1, eqqaran

where.

LMo TA RART AMEAT : 717 a7
T gua f& § oo glawrc & ag
@IE | LAY 97 &, a1 & 3 oz
HEI@cq T AT |

EIATAT FT AT GG A 4T, W
qg WIW # T ), a1 mag ag =7
#Y qT0 1 SATAT | Al F AT T FS
A9 2, FI LT 2, AR F FSIT A
g & faar & & 0 @ & am
39 ¥ sgd SATaT /gAI ad 9 g |
i wrgar § & @ #9 sgAdra ad,
afFa § a1 FgAAT T qIT §
T &l A # @ Sy, ar
IA FT A QT ZT ATGT | I A1Lq H
T EAFA & FIT A5 g | feaea v
A HZ ) qETAGE ) AW FgA S F
WG 9g WHIST qgF % gET | AT
a1z @Al f& 7z 919 faega ga #T
T @, FIfE FALET AT g0 F
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[zro 7rr wTIET 7i1fgm)
AT ¥ 34T | § AmId &1 fF
3 FE& FLT T IF & 39 71 fFew
fawrad T a9 & F A SF1=T T
Tz Faey, d9 &= A fagatgarm,
9 &G IFT g1 AT W qq LT
T HT FHIAT |

T &3qA19T fgegeara & @ 1%
giar, a1 =7 & fau 9y sa1=T =31 @
giar, Fmifs a3 Haw & g1 o9
T qgT & TG AT T I @E-EE
FT QA a0 faF1d FT & & @0
FIG | ARG AHAFT FI FFIX &9 &
Tt ¥ faaar faaga s@r @),
afsa o9 Jrad g fF gwdeT § @rdeT
2 1| mfaT d@o wre To # fRA-Ta
ST F4T AT , I FT GgrA AT & 7
FIATH TR T | g 7 g, a1 a8t X
¥ agd 7 & 9l | IF AN F ag
AT AT FL T fAFTAF JTaT MR |

# za W Figar =/1gar g 5 @<
qIT AT &7 & fd garaa g, a1 fee
EQAATAT A @ T F= Wfgw | 3w &
fao #1% qar ag ar ¥ @@ Aa—
@ 9, ar a3t A=er &, . . |
# 7 w@adarEr &1 a6t e g |
SYTT KT AT TAIT TFAT & I F 7L
A1 FB WY AT F-—T8 F AR—afEA
33 & e v oA 9 faw frow
FY FHAT FFAT A1ZAT § | 8 TEr 9T
F31 g8 & | oF e aEr q 43 g,
qY OF IFT ZHTL A9 H L0 q 9T F L,
FNET T O FI, ILZTAAAT @, T T=\T
TN R | I F AG AT T |
39 ¥ W@ A €9 F foox 3 w=e
B g1, 9T ALY g, AT AT 3T F faw
=q g7 & fars 9 w1k a9h 5 g=r
qY F4T JrHr fFar ST @ g |

mfat # & fey 7 39 “I3adE
FeH T & AT FEAT | FHA T AF—
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fas g1 19—"Fu 31TH " a8 TO-MC
qETET e qE, a8 FC-A & faw
arar, sw@Ear arar, fag aEr 6}
a9 AT |

Mr. Speaker: Now I have got a list
of Members before me. We have
already taken half an hour. Shall we
take another ha'f an hour? The Mem-
bers may put questions and the hon.
Minister may reply then.

ot 7y fem?d gz ar @€ €2 A
qET g AFAY 2 | TH HI WA A1
T ST AT

Mr. Speaker: 2 hours is the maxi-
mum limit, We neeg not necessarily
take 2 hours. One hour may be
taken on this. We have alreaiy taken
half an hour. I suggest that some of
you who have sent me chits put ques-
tions and then the hon. Minister may
reply so that we may finish it today.
The questions may be long perhaps
and they may take 15 minutes and
the hon. Minister may take another
15 minutes.

ofi Ay fow? : 39 A AE A
gz "1 ;T _fea |

Mr. Speaker: Wa may finish it
today. Otherwise, if we continue it
tomorrow, some of the important
things will be glossed over tomorrow.
I am calling only those who have sent
me chits; I am not taking fresh chits.
The ru'e is very clear that only those
Members who have already intimatea
the Speaker are permitted to take part
in this. I have already got intima-
tions from some Members. I am
calling them only. Shri Surendra-
nath Dwivedy.

Shri Nambiar: (Tiruchirappallij:
I may be allowed to submit that this
is not a half-an-hour discussion. This
discussion is being raised under rule
193.

Mr. Speaker: I know I have called
Mr. Surendranath Dwivedy.

Shri Nambiar: This is wrong, Sir.
I may be allowed.
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)
wray fend @ wow W, W
o Gt w2 ov wgw wo ewht B,
i e W2 WY g ¥ st v # Rl
wer gy o wgw wut §, 9w ¥ W
wr g R e W oRT @ §,
frart w2 way Gfod
Mr. Bpeaker: 2 hours is the limit.
Not more than 2 hours. The rule 1s
very clear.
ot wy famdy Y % § W A
1 92 wey fady |
Mr. Speaker: I will ask the House

whether they are prepared to sit for
another hour, 1 have no objee ion

Some Hon, Members: Yes

‘Hr. Speaker: Mr Surendranath
Dwivedy.

ot gorre  fddr (men)

WS TET, g AT TAAEATAT BT WL
A frare & wr &, W qwar ¢ e
gaTt fegena #y wiiemiee & 4w
e yaEr e g1 Ar oA, F
FanaT g & gardr madke ¥ ot www
W gee ¥ ot gEd vy R §

T A WTHSAT SUTRT EEAAAE A &I

21 werwrs & W folr wger E—
THRT Grga ¥ freney qw ad whrd,
& 39 ¥ il wrr g g5 W@ aw
& 93 v g areq e & e gt
fater sty ¥ W 2% o i o E—

Svetlana Alldueva 2240
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arw wre @ welr § B ag wrehn §
st I v firg ¥ wrft fear ar
Afie @ WO ¥ ww @ & 39 frwre
§WT, O T ATV T R T IR
wiw fag  Afcw fear w1, o0 @R
dfrw sl Nd—x@ ¥ fear T §—

This Indian gentleman was not re-
gistered in Russia

Shri D. C. Sharma (Gurdaspur):
They do not register such marriages.
Shri Sorendranath Dwivedy: This
Indian gentleman had a wife here
who was judicially separated but not
divorced from him That is the posi-
tion with regard to marriage
st e 7g & fir g ww § fis qr wg ot
wrer mar § wg aw B & e f fin
W AT ¥ Sarer 3T AW AT 8 weww
Ty §—of ey § we ag § Fiv o e
Kt a7 ar ff s fee Fag W g
wR ¥ fad e a1 a1 mfY, fedw fay
I A Qs qeaw @ fi e R,
o ey r wwg ¥ sy i fag
wY qrar wear fedw fag Tt wefor
. ¥ fad 37w dren, wEit ok ot
w av Y § 1w fad ag § e wore
Fax feiw fag ® qgt o & vy o
Y W gy T T Wt o 1 e g
o AT gy fiv fedw fig o fask
W g Y worg & v, Qe e
¢ e fnd fis 78 quidaw wadd
¥ fafireT § v oy SweT agt o w1
W W %, Wiy Iew W e
srar |

v wwr gy § fs ot vt Wk
&, s Qar A v § fiv e Py
Mo g dnd @i
drc ¥ ag are feeger s § 1 Pt
s mweft w WY e § fo ww
weret syt 7 gt § 2 v et vl
# wftpsre wr wwrw W Sur g wie
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A1 qIE AL HT L AT ISAT | JT AR
zdl fqa az =gy 7 f fedy g s 21,
ag 72t 97 9 @ 917 9} Ty a9z ¥
az 94 T (47 70 | ag aTg W FH
famra 7@ w31 ik 3fwan & <hr oft
frgara 72Y 3.50, =12 w1q faadr awrg
g, fF z3qaran St gadr 3Ty org, TAd
IR & AT 3N F ATE, AT ToA-T=A1
FIBIT FLATE, TR 5T 300 H, Wea |
@ Fr etz T ot Fav sEEr o
gfaarar 41, saq 7T ofvamr &
AT & qrF 4T oY | IT IFY Q4@
Tl & af e gk adfus w42
F2 f 71 qrgaz fafram et arae
ARAT & T T2 JT Fg, IAY ZATA
3T A7 & 1 TAT qt gt § w2V 78
FATT 3 | F AT A fFIT 7 7
T AT T WAy T &, a7 feqw fag o
TZT 9T FTHT AGAT TIHAA TFACATTT
FY TEY & £ o 0 arq 79 2, 70 A
21 97 3zt WA AR FZ sirar g 5
fzam faz ceweta Avme fafaeeT 3,
TIT EEFAEAT 4 7T feqaT 39 &t
A &1 ft, FEafaaz w4, a1
StaT Wgar g fR 3z @gr ama
F4T TE THAT TFAIATT F qR 9
ax AT Wiz @ & | T Fifaa gar
g fr I fesmrz SaaY g 7= @
At ARY ol 7wy =g s F gq AR
WIS T @AT TF G0N Ha
Mo Fifgar T FgT 8 AW TgHT §
fe St gt am, |t gt ua St Y
T & fR oag gw & owiaee
F, ar OcAtFAT &Y Gq AR
afer g e #Y T &
IHFT gt 7ifgd fF g 37 Ft g9
W H g & fay w2
Shri D. C. Sharma: I endorse every
word of what Dr. Lohia has said. 1

think he has not distorted anything
and he has not exaggerated any-
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thing. But I want to ask one ques-
tion. How far is it true—this is
going on in the Lobbies of Parlia-
ment: this is being whispered in al-
most all the homes of India; I did
not want to mention names, but since
my hon. friend, Shri Surendranath
Dwivedy, always calls a spade by the
name of a spade and since he has
meationed the name of Raja Dinesh
Singh, I am a'so mentioning his
name—how far is it {rue that Raja
Dinesh Singh abetted by the Cabinct
Secretary, Shri L. K. Jha, was res-
ponsible for hatching a plot....

Mr. Speaker:
Secretary.

He is not Cabinet

Shri D. C. Sharma: I do not remem-

ber the designations of all these
bureaucrats.

Anyhow, how far Raja Dinesh
Singh abetted by Shri L. K. Jha,
Cabinet Secretary or whatever he
may be,...

Mr. Speaker: Do not say Cabinct
Secretary.

Shri D. C. Sharma: I am sorry, but
I hope he will become Cabinet Secre-
tary some day—abetted by L. K. Jha,
had a plot somewhere. I want to
leave the place vague, I do not want
to mention the place, to enlist the
service of CIA, so that this lady who
used to read the Bhagavat Giia, who
could write in Hindi, who used to
bathe in the ho'y Ganges, was spirit-
ed away out of India and taken to
Switzerland, so that she could not
leave a footprint on the sands of
India even for one or two or three
months?

Shri Nambiar: Very pertinent ques-
tion,

Shri Umanath (Pudukkottai): I
submit this question involves the im-
portant aspect of relationship bet-
ween our country and the USSR,
and, no the other hand, our own
sovereignty is involved in this issue.
So, I would like the whole House not
to take the question in a party light,
because both these things are impor-
tant for our country.

My information is, and I would
like Shri Chaglaji to attend to this
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in a sobre reply and to my sugges-
tion also. ...

The Minister of Externa] Affairs
Shri M. C. Chagla): 1 am quite sober

Shri Hem Barua (Mangaldai): Ai-
ways sobre, except in the evening!

Shri Why
tion?

Nambiar: this excep-

Shri Umanath: My information is
that this arrangement to get Mrs.
Svetlana from Soviet Union tp India
and then 1o western couniries wus
being made irom January, 1966 itseli.
The second information is that M.
Dinesh Singh had undertaken with
the Soviet Government leaders finan-
cial and other responsibilities also as
far as her coming over here was con-
cerned. Thirdly, after her coming,
while she was at Kalakankar and at
Lucknow she was contacted by CIA
men; especially while at Lucknow
when she went to a theatre to sce
the cinema, there the CIA men joincd
and had conversations with her.
Another information is that on the
day of her departure from India to
Switzerland, in the evening at about
4 p.m, when she was in the Soviel
Embassy, she had a phone cail by
which she was asked to go io Mr.
Dinesh Singh’s house, and then to
Mr. T.N. Kaul's house, for g fareweil
dinner at Mr. Kaul’s house. After re-
ceiving the phone call, she left for Mr.
Dinesh Singh’s house, and at about 7
p.m. Mr. T. N. Kaul's daughter....

Shri Shivaji Rao S. Deshmukh (Par-
bhani): Were you in the CIA for
some time? You seem to know so
many things,

Shri Umanath: I got the informa-
tion from the same source from
where I got the information of CIA
being in the American Embassy.

An hen, Member: From a Russian
source?

Shri Nambiar: We are CIA to CIA.
Shri Umanath: We have got a

counter-CIA, I am proud of that, to
trace the CIA.
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At about 7 pom. Mr, T N. Kaul's
daughter came to the Soviet Embussy
under the pretext of taking IMrs.
Svetiana, and when from Mr, Dinesh
Singh’s house Mr. Svetlana was not
returning, an enquiry was made on
the phone. It was staied from Mr.
Dinesh Singh’s house that she inust
have gone to the Jumna Lanks for
prayer because recenily she had
sturted going to temples and all those
things. This is the information
which I have gathered, because she
had been to Mr. Dinesh’s house after
the phone call to spirit her away 1o
the American Embassy, as the Exter-
nal Affairs Minister the other day
said here.

Finally, at the airport this is whal
happened. The other day the Extcr-
nal Affairs Minister said that for
foreigners the “P” form is not requir-
ed. My information is that as per
the rules, if the ticket is purchased
in foreign currency by a foreigners,
no “P” form is required, but if the
ticket is purchased in Indian cur-
rency, the “P” form is required. I
want the Minister to clear this posi-
tion.

Now, this ticket was purchused
partly in foreign currency and there
wag shortage, and then Indian cur-
rency was paid. So, when this hap-
pened, how is it that without the
“P” form she was allowed? So, the
point is that either when the ticket
was purchased with Indian currency
and the “P” form was asked for by
the airport authorities and without
the “P” form she was not allowed,
then, as the saying gocs, it is proba-
ble that, Mr, Dinesh Singh phoned
to the airport authorities and get her
allowed without the “P" form; oticer-
wise, it may be the other thing, that
the airport authorities must have
violated thie rules and allowed her to

proceed without the “pH form.
The other day I said that this Mr.
Rae the second secretary in the

American Embassy was a CIA man
after getting various confirmations.
This person cscorted her to Switzer-
land. I say that he has no busincss
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[Shri Umanath]
to do that because it is not a case
where the lady has taken an Ameri-
can citizenship or got asylum from
America. She has not bzen =ziven
asylum in America. She is a Soviet
citizen. Why should he accompany
her when she has not been giveu
asylum. He goes and purchases =
ticket for her; he goes to Switzerand
with a2 Soviet citizen. She is being
taken away from our land tn Swiizer-
land. A Soviet citizen is bemg re-
moved by the second secretary in tae
American Embassy. That is why 1
say he has violated the sovereignty
of our country. I demand thai nre
must be sent back from here and nur

Government must see that he 1s
thrown out of here.
Shrimati Lakshm:kaniamma

(Khammam): The very fact that Ur,
Lohia, a turbulent Member of this
House turned so romantic and
humanitarian .... (Interruptions.) 1
am complementing him; I agree with
him, A number of peop'e from
foreign countries have been attached

to our country. In the Sivananda
Ashram I have seen a number of
people coming from all over {he

world from different countries, from:
west and east in search of pearz.
From the accounts that Dr. Lohia
gave angd from what I have read
about her bathing in the Ganges ond
worshipping Lord Krishna wilh
folded hands and closed eves—a)
these show tha! she was attached to
this country. We should not allow
her coming here to be political'y ex-
ploited. If we give asylum for her
in this country, I do not think i will
affect our relations with  Russia.
We should not allow this thing to
be exploited politically by the CIA
and other western countries; we
should not allow her difficulties
to be exploited by others for politi-
cal purposes. Ours is a fearless
conniry and it is our duty to uphold
what is right. We must give pro-
tection to a person who is the daugh-
ter-in-law of this great land.

Shri Nambiar:
very sober.

Sometimes she is
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Shri Sonavane:
ber.

Shri Hem Barua: Whatever that
may be, I do not want to indulge in
any witch-hunting but I would say
that I do not want India to be a
sanctuary for all discarded women of
the world. . .. (Interruptions.)

12,18 hrs.

[Surr Bar RaJ MapHok in the Chair]

She is always so-

Shrima'i Lakshmikantamma: Why
discarded? You should not say so.

Shri Hem Barua: Whatever that
might be, I want to know this. It
was reported in certain sections of
the Press that Svetlana had her tie-
ket purchased with American dollars
or with Indian currency. If she
bought her ticket for Switzerland in
American dollars, would the Minis-
ter enlighten us how it was possible
for her to get American dollars? If
she purchased ticket in Indian cur-
rency, how could it be possible for
her to do it without a P form which
is very essential for this?

st wy faad ;. awwfa wEea,
TAFATAT ¥ T @H & TEEH § FS
yrgeT AT famet swarfor ar sE-
F1fcE &7 H #7 47 97 781 39 & A H
Y =T I G 2, TR 3T KT 74T 90
47 39 F X § oF f92387 3To U AT
Atfgar T g &1 a9 9T T g |
e ErgvE” & 20 WIS AT H S
¥ A4 931 § 99 ag ¥ €39 F qrAA
gt Tgal g fowe faRw we &
fewmT & St 919 I WY € AT qHE
el

20T FAF T { ag § W
3 FT qeaTearar foaean g f

“Those who knew the 42-year
old Svetlana during her 67 days’
stay here, believe that she2 want-
ed nothing more than to remain
in Kalakanker for at least a
forseeable future, if not for the
rest of her days. Certainly she
wanted to stay. She used to say
that if she were forced to leave
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she would jump into the Ganga
or throw herself off the Qutub
Minar,”

Shri D. C. Sharma: Who will now
throw her off the Qutub Minay?

ot we fomd o9 & gt @A B
ol et AT A sy EX aTH AT & |
et 2 fF v ¥ Fn v fada wwiY
T T B TAIFTG W FFqarar sy
qERTT & AT FATHT |

| A G (FFad-gfear): &
Fo Tt fadw vt § qoat wngat g )
1 TR HEreq & ATHA FWY 0|y w5
fafezat arg €, ar Igia At & fow =y
ot feaw fag @ = fo wHo B 3,
w9aT 3T AT § ¥ GF A fEesr ¥ ow-
Y gaTATE | @A AT FReY e Ay
fera gY |

gal FqT fadw wedlt Y g7 a9 Fv
ST ATt feu s Uaga ¥ and
g f5 w7 ro9gm # f53w wedt dfar
g A AAAF F AT F Ig
FATAT a9 Irg GAT qqerran f Fgrgma
Y qTFIT F 3T 71 AR T8 TG
#% OX FhraTa g Foad afed swday
FATETE & LA § 7 WA HY 0 A
fie a7 TaaamT W fggmma § o
sy ¥ e w1

AT 4T ST W qE O § q|
T FIAA At F AR K | e
Mo wifgar 7 3@ waw ot faa q0F &
YT IEF A1E WA I8 TT @Y qoAT
wifgy, Afea 9f T oA A
wray € ¥ fory & qunt srean g fF
T 57 TqaATT fgrgeat |is a9 Iqa
oF WA & o diar fear mam 0 20
feavax #) fgrgm | Taqaran Sy &7
AN T W 20 SAAY By I
AT @O GAT | FTTAR 20 FAAY TF
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&t 9T W 7@t WA F1 AfGHr a1, W
20 A & AT qGE ¥ IV fed
a1 | AT S IR AT L

An hon. Member: Is he
a sneech?

making

¥ ol e et § Ie 99 @
AT AT AT FLEE ?

S AR AT 20 FAAL FY @A gl
AR IqF A1 FF qg 73147 T AV qA
T arm g g fr g 2 ¥ ¥ A
I QT | 20 A § 2 /A qF
9 ag fgeeara # g g § @7 famn
9T & | wdw | oo wlt & qm @@
wt Tsg war § waa frar § fa o gae
AT I3 AT A FEN A F A
qEET 74T | 4T FfuF T w59
arg &1 garar FG 5 20 WAl @
awT 2w F, o fev s aan
agrat 1, ag faw s o fegEar
7 @ ?

TS T RACFQR QAT
agn g T dgm fm g s widw
g 5 owa Ry w=i =@
femfag § aR & a1 =&t @Yo o
FF OF oA HF FP T g A
ITH @I E—-—ATEE QO EAA
ATTE~—HT T @ § AT GO AT
T FTESA H1 FAT @ & ) A fraew
7ot & & i favra g & st Fagdh ot
2 7 v Eaw aaF ¥ fad) @ aw €
SIEAT & Gl g, AT 59T Awel| AGIRA
7 3g fadY #1 weiy J@r § 1 wEwr
s feat sy

AT TR fog (AgaF) : awrafa
wgIeq, # fafree wdea & qoar Jgarv
fe 71 g grwa & & fvo o T fg
qA G B Qi Wi (AT AT W
WL ETh AT i g ! A ferreaaA
® FIITF 0TT W& F.97 5T §,
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[#fY Tt Tag)

" oY £ farei @ A R Frg o T
W § 3% e Ot arficx wTyw & ag et
WX qowT T g T AT WO B AAC
qagfivr g digw qw @
SRR R TG AW AT qEIIV
W Ay § 71 FT WA N AT F
@A r f9g € wrw v
e g7 wa? 5@ g anfy AT gar
X AR F AT g 2w §

T AR 0% e g oy & e
w1 qg @i sy fie gk fforeee aht
ferm g & 99 %) o7 T agt ¥ Frw-
ary w1 sy fear fis sl g wodt

% firw Wi TETRT G § WK AT 0w

talk with Mr. Dinesh Singh im a
personal capacity about her desire
either to stay in India or to elope to
any other country....

Shri D. C. Sharma: 'Elope’ 15 not

Departure of  MARCH 3i, 1087 &ukmmm:m
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anybody out of our home, If anybody
wants to come here, if anybody
wanis to stay here, he 13 welcome. 1
want to assure this House, I want to
give my solemn assurance to this
House, that as far as this Government
18 concerned it hag dome  nothing
whatever to violate those great tra-
ditions and ideals of our country.

I shall saetisty this House, even if
I have tp take some time—I hope you
will forgive nre, Bir, because all sors
of things have been said—that many
things that have been sald at® without
any basis, that speculations have been

indulged in because something ap-
peared in some newspapers. I am
Member
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case as 1 see it from the pont of this
young woman., I appreciate anc
understand the felt by the
hon. Members of thig House. I would
have felt the same 1f I had been satis-
red that this woman had been dniven
out of this country and 1 would have
come and told this here. I would
have felt &s incdignant as hon. Mem-
bers have felt. But I am standing
here today because I am satisfied,
and I will gatisfy you, that this 13 not
4 case where a woman has been dri-
ven out of this country agamnst  her
will, a woman who wanttd to stay
with us.

Let us look at some salient facts.

Shri D. C. Sharma: This 1s the
story you have got from your om-
cials.

Shri M. C. Chagla: Lt us look
at the salbient undisputed iacts. Tius
young woman was not a guest of lht
Government. Shs was not  lavited
nere by the Government What an
non Member has said 13 sbsolutely
unor.cet, that there was some ar-
rangement between Shri D.nesh Singh
and the Russian Government that she
would come here, he would finance
her visit and he would be responsi-
ble for her stay. That ;s pot co~
rect, She—I pay a tribute to hef
for that—wag 1n Jove with this man,
Mr Bryesh Singh—I wil] come 10
the relationship. He was viry kind 10
her He died It broke her heart
She knew the Indian custom, the
Hindu custom, Here was a man who
died 1n & foreign country and not in
Jus mother country. She wanted 1o
bring his ashes to India. This 1 the
background of her vist to India

A question was asked ag to what
was the relationship. This man, Mr.
Brijesh Singh, had a wife living here
who was judicially separated from
him. Therefore, legally and techni-
cally he could not have married her

from Indu (Dw.)

at least it 15 marriage. In that sense
certainly she wag his wife and she
showed that she was his wife by the
respect she paid to him and by try-
ing to bring his ashes all the way
from Russia to this country. Also,
remember that she has two children
in Russia of her earher husband,
Russia 18 her home, she has her
{'mily there She was not unattach-
ed and she had two children, but
the devotion and dedication she had
for tus man was great [ never met
him as Shr: Lohia has. 1 never saw
her as he has. So I do not know
tnem personally

e T weitge witfgar - frh
70t 3G T N 2 ga garwa ol
shn M, C. Chagla: Therelore, as
1 was saying, let us keep this back-
ground in mind. If a private Rus-
slan woman 1s corung to India on a
plivate visit on a private mission,
nowever sacred that misson may be
n our cyes it 18 a sacred mission—
the Government has nothing to do
with it Shr1 Dinesh Singh had
nothing to do with 1t except for the
fact that the ashes she was bringing
happened to be the ashes of his own
uncle

Now, what happens? She comes
on a Russian passport with a visa
for one month The wvisa expired.
I{ we were so minded to get md of
her, we could have smd *well, your
visa has expired; you have to go
back” But we did not say that I
was asked by some hon. Member—
I think 1t was Shri George
Fernandes—what 1z the legal position
when the visa expires

o U gy Wifgm e
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Shri George Fernandes asked a
question: what is the legal position,
what happens when the visa has
expired. Technically. there 1s no
legal obligation on us to compel a
person to leave the country or throw
him or her out if he or she has over-

stayed the visa.

Please note the crucial date. The
application for the extension of the
visa was made through the Russian
Embassy on the 24th of February
This date’is very relevant m the hight
of the le.ter on which Dr. Lohia has
so strongly relied. And the visa was
extended not upto the 3rd of March,
as Shri George Fernandes las stat-
ed, but upto the 15th of March,

Shri Nambiar: A very able judg-
ment 13 being delivered.

Shri M. C. Chagla: I am not deh-
vering a judgment. My duty to this
House 15 to state the facts.

Shri C. K, Bhattacharyyas (Ral-
ganj): Judgment is very distasteful
to them.

Shri M. C. Chagla: Now, names of
officials have been mentioned 1 am
surprised that my hon. friend, Shri
D. C.,Sharma, who is usually wvery

Shri D. C. Sharma: ] have spoken
wi h the fullest sense of responsib
lity. I bhave not given the name of
the place where the conspiracy was
hetched. I have not given the
names. I am Kkeeping them awny
from the House.

Shrl M. C. Chagia: He has given
the names. 1 will tell you what hap-
pened. She comes to Delhi on the
S5th and she goes and stays with Shn
Dinesh Singh. 8he goes and she has
dinner with Shri Kaul on the 5th of
March, At that dinner there was no
one present except Shri Kaul, his
wife and his daughter. No outsider
was prasent, whethar Indian or
foreign. Bhn Kaul knew her in Mos-
cow; his daughter knew her and,
I believe, his wife also kmew her.
8o, it was purely a sort of umﬂy
gatbering. It was on the &th
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March and she csme to Bhri Kaul's
house straight from Shri Dinesh
Singh's House, Madam Svetlana
was dropped at Shri Dinesh Singh's
house after dinner &t about 10 p.m.
on the 5th ot March and stayed the
night there. Madam Svetlana had
promised to go to Shri Kaul's house
for her dinner on the 8th evening
also, but did not go there and tele-
phoned that she was not feeling well
and would go there the next even-
ing

It was on the 7th March mnught at
2 30 am. that the SBoviet Embassy
informed Shri Kaul that Madam
Svetlana had left the previous night
for Rome.

These are the facts It 1s absolutely
false and baseless thay Shri Kaul
and Shri L. K. Jha conspired with a
CIA agent to whisk her away from
this country to ‘he Umited States
Shr L. K. Jha docs not come into
the preture at all I do not know
whether he even knows her. He has
never met her, Shri Kaul knows her
well because she was in Moscow
and he was our Ambassador in Mos-
cow She 15 quite a friend of hus,
otherwise, he would not have asked
her to dinner. It is for the first time
tha: I hear the name of Shri L. K.
Jha though this controversy has
gonc on for days in the papers.

Shri D, C. Sharma: You will hear
more names as the controversy goes
on.

Shri M. C. Chagla: Thanks to Shri
Sharma more pnames will come in, I
say, there is absolutely no basis.

Shri M. C. Chagla: Let us see what
bappened. On the 6th evening she
goes to the American Embassy and
gets & visa which is perfectly wvalid
and which she could do under the
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I have ascertained it from the Re-
serve Pank and from the Finance
Ministry. The ticket was properly
paid for., There were two tickes,
one for the Amercan gentleman
who accompanied her and the other
for herself It was paxd for partly
in dollars and partly in Indian cur-
rency Questions have been asked
about the P form The rule 1s that
a foreigner does not require the P
form In this case she did not re-
quire the P form. If a foreigner s ay<
for a short period, no P form 1s re-
uired She went through immigra-
tion and customs She was treated
as any one of us would be treated,
namely, she was there as &n ordi-
nary person leaving Delhi for
abroad.

Therefore, all this talk of conap:-
racy 15 baseless You do not have a
conspiracy and take a woman open-
Iy to Palam Aarport, make her go
through immigration ang customs,
buy the tickei openly, show the pas-
sport and the visa I am surprised
that anvone should harbour it mn
‘s mind this 1dea of a conspiracy
I= it how conspiracies are hatched”

Shri Umanath: May 1 just ehicit
( Interruptions)

Shri C. K. Bba tacharyya: Do not
wmterrupt the Mimaster We want 1o
hear him,

Shri M. C. Chagla: I will answer
Yyour question,

Shri Umanath: Are you asserting
certain'y that if the ticket 1s pur-
chased by a foreigner in Indian cur-
rency partly, it does not fequire the
P form”® Are you sure abou. it?

o T Wy Wifigwr . a8 AwaY
W W@ By age derE
ﬁ?iﬂmﬁéliﬁe ﬂl‘fOQO
m*mﬂqu 2
sy
“I am tired and disgusted.’
W AE ey o} e ¥ oW
R ot W

Departurs of CHAITRA 10, 1889 (SAKA) Svetlana Allilueva 2256

from India (Dis.)

el witww  wgE R W
quge 9s W §, fafaeex  wmw
T wETw IR L

ot g0 wo Wi ¥ Wit 9w
¥ 9T WR g1

oft it wodelt ()
w a #t e fafesar e
A afgm Rt g @ o€ R

Shri M, C. Chagla: ] have ascer-
tained the correciness of every staie-
ment that 1 have made here. The P
form 1s not necessary and a ticket can
be purchased by a foreigner in Indian
currency or in foreign currency.

As 1 had said before 1 was inter-
rupted, 13 this how conspiracies ar
hatched” If there was a conspiracy
between Shri Dinesh Singh, Shri
Kaul, Shri L K Jha, the American
Embassy and the CIA to whisk her
away, would they take her to the
Palum Aurport, keep her there for
an hour so that everybody could see
her, make her go through immigra-
tion and customs®

An bon Member; What elsc”

Shri M. C. Chagla: I cannot wun
deistand 1t

Shri Namblar: It 1s under the sha-
dow of your Governmen:

Shri M. C. Chagls: My hon friend
Dr Lohia 15 geiting impatinet about
his letter Let me come to it

Shri C. K. Bhattacharyya: Thes
are brainwaves which they cannot
shake off

Shri M. C. Chagla: This letter has
been flourished as if it clinches the
mat er Far from clinching the mat-
ter, if anything it bears out what
statements 1 have made 1n this
House, m the other House and almo
here 1In my answers to questions
The relevant paragraph I shall read.
But first of all, will you please note
the da'e? It is dated the 10th Feb-
ruary. It is a crusial date

An hon, Member: Who wtote it
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Bkri M. C. Chagla: This is a latter
written by Madam Svetlana to Ad-
vocate Bahri, the only document on
which Dr. Lohia has relied and which
my hon. friend, Shri Limaye thinks
clinches the matter. Let us see whe-
ther it c'inches the matter. Note the

date; it is 10th of February. And,

what is the paragraph? Let me read:

“So, finally, it is decided that
on the st of March, I am leav-
ing for Moscow. Raja Sahib was
very happy to learn that and
now he i5 very nice to me.”

What is wrong about Raja Sahib
being happy to know that she was
going home to her children? (Inter-
ruptionn) May be, he might have per-
suaded her....

! uwiwe T (ITTEEY):

wy i a1 gAY, Arenw dwr f
Wi w7

SBhri M, C. Chagla: The charge is
not that Shri Dinesh Singh or any
relation of hers did not persuade her
to go back home. The charge is—let
us face it—that Shri Dinesh Singh
forced her out of ndia, refused to keep

her here, conspued with the United
States' officials and drove her out
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Shrl Nambiar: To create the con-
ditions for taking her to America.

Shri M. C. Chagla: What condi-
tion? (Interruption) We were with-
in our right not to extend her visa
Her visa had expired; she was =
foreigner and we could have said
that she had come on & particular
vica which had expired. We did not
do it Why?

Mo T wm:ﬂ[
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Shri M. C. Chagla: 1 am not go-
mng to deal with the conversation
that Dr Lohia might have had with
her 1 do not know it I am reading
the documents.

oUW AMEE
gor &, wrd
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help me in reslising my wish,
they had shown understanding
and sympathy. Maybe, it was my
mistake that I did not use all the
possibilities but I am tired and
disguested to continue the talk
about the matter.”

fl

o T witgt Wfgm . ww
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e g wrg + Afew awew g ¢ B
fox 33 @ & wg & @ §)

Shri M. C. Chagla: This, again,
does not indicate that ghe was being
forced to go out of India. It may be
that Shri Dinesh Bingh might have
told her, “Your home is in Russia;
your children are there”

WMo T WX AifgEr : IEE
g 4g 6T
Shri M. C. Chagla: Does this ex-

pression show that Shri Dinesh Singh
forced her out of India?

Since yesterday when the Chair-
man asked me to get an assurance
from Mr. Dinesh Singh, I have per-
sonally talked to him. (Interrup-
tions)

oft wyy formd: e @Y wm ¥
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Shri K. Naraysha Rse (Bobbili):
Everybody had taken his time to ex-

press his opinion. Now let them hear
the Minister patiently.
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Shri M. C. Chagla: Now a distic-
tion has been made or sought to be
made that T have merely stated that
no request was made for her gtay
her either to the Government or to
the Minister and the insinuation 1s
that she might have made that re-
quest to Mr. Dinesh Singh in his per-
sonal capacity. I have the authority
to slate to this House categorically
tha* at no time, either orally or in
writing, did she make o request to
him either in his capacity as Minis-
ter of State for External Affairs or
m his personal capacity as a rela-
tion of hers through Shri Brijesh
Singh This is a categorical state.
ment that I am making to this House,

An hon, Member: Why does ne
not make it?

Shri C. K. Bhattacharyya: What
1s the harm 1f he makes it? Strange
are the ways of Opposition'

Shri M, C. Chagia: Dr. Lohia says,
why don't we seng somebody to bring
her back?

Shri Jagannath Bap Joshl (Bhopal):
Not somebody.

An hon. Member: Some lady

WMo THW AT gy WifgEr” Ul dW
agfra =7 st

Shri M. C. Cbagla: In the first
to

she wants to come back to India, sh
1 most welcome; if ghe applies for a
visa to our Embassy in

we will certainly consider it.
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Shrl M. C Chagla: I think I have
dealt with almost all the points

My hon friend, Mr. Limaye, read
a passage from the New York Times.
Since when has he started taking

every thing that appears in the New
York Times as true?
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Shri M C. Chagla: A very impor-
tany question has been asked by Mr.
George Fernandes and want to make
the record clear

The question was asked' was any
letter written to any. . {(Interrup-
fions).

#trl Sheo Namain: If they do not
want to listen, let this be dropped.

’mm 31, 1987
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Mr. Chalrman: The Minister may

proceed and conclude.

Shri M. C. Chagia:
But I 4o pot want it to
I have not answered all points,

George Fernandes. It was

or by Shr1 Dinesh Smngh. My cate-
gorica] answer is No'. No leiter was
written to any Americap official in
this conneclion either by Shri Dinesh
Singh or by Shr Kaul

Shri George Fernandes: In his per-
sonal capacity

Shri M. C, Chagla: It 1s a gross
libe} to suggest that either of these
wentlemen was in collasion with
Amcrican officials, which 1s the in-
sinuation underlying the question,

An hon. Member: Mr Rayle
Second Secretary

Shri M C Chagla: Lest 1t ghould
he =aid that my answer 1s not com-
plete. 1 want to add this" no letter
was wiitten either by Shri Dinesh
Singh or by Shri Kaul or by any offi-
aial of the External Affairs Ministry,
whether he was a joint secretary,
deputy secretary or section officer

o T wige Wfgmt W oAy
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Shri M C Chagla: I have answer-
ed the question.
1 think 1t wag Shri Dwivedy who

not got other matters to discuss In our
country? We have the food problem,
we have drought. The Finance Minis-
ter is here. We have to think of our
economy Why u&re we
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[Bhri M. C. Chagls] tu.s.“‘a'u“;:m My appeal to
political Bure] have Housg (s: not make political
mmimpwtm? to?ng::.our. capital out of this, We have friends
selves in. I have answered this ques- Outside India. Let us not spoil our
tion here once before. Today 1t ham relations with our friends. I appeal
taken two hours. I had the same ex- t0 this side T appeal to the other
perience in the other place, Shri side,
Sharma says that people are still not
satisfled, talk is going on in the lob- 8hril Vasudevan Nalr: Does he think
bies and so on. that it is not already spoiled: by Gov-
We oW whge Wy : ey y  STOments comaucts
fisfreor frsd Shri M, C. Chagla: I think I have
" ﬁa!’ wat tod clearly established that Government
& = bave nothing to do with this matter.
Shri M, C. Chagla: Burely MPs .
xumhmh.whm Some Hon. Members: No, no.
That t 1 have to say. e T e Wi ;- ww
May I in conclusion say that M'&mﬁa‘
:l'l.fp'ﬂ;tnunugbt:ndhm .
nat make gllegations
contrary to established facts or ewi- Mr. Chairman: The House stands
dence about which they gre not cer. 8djourned till 11 Am. on Monday.
tain so that no misunderstanding is 1838 hrs.
caused Dbetween our country and
friendly countries? The Lok Sabha then adjourned tIl
Shri Vasudevan Nalr: Have an in. Zleven of the Clock on Monday, April

3, 1867/Chaitra 13, 1880 (Saka).
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